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Thursday, 4% September, 1958

Tha Lok Sabha met at Eleven of the
Clock

[Ma. Srzaxzr in the Chabr.]

————

ORAL ANSWERS TO QUESTIONS
Export of Handloralls

*335, Bhri Abdul Salam: Will the
Minister of Commerce and Industry
be plessed to lay a statement show-
ing: "

{a) the total foreign exchange
earned 1mn the export of handicrafts
to different countries during the years
1958, 1957 and 1938 so far,

{b) what stepy are bemng taken to
further the export of handicrafts this
year,

{¢) whether any representation has
been made {o Government to charge
freight at a low rate and

{d) if so, the action taken thereon®

The Minister of Indostry (Shri
Manubhal Shad): (a) to (d) A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an.
nexure No. 15.]

Shri Tengawani: In the statement
it is mentioned that the All-India
Handlcrafts Board has made repre-
sentations to the Railway Ministry
reduce the freight, and in view of
fact that they are going o revise
freight rates from 1st Octobax,
im 1L8D-1
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may I know whether this reduction
also will be effected from 1st October,
19587

Shri Manubhal Shahk: 1 could not
follow

Shri Tangamani: The statement
shows that representations have been
made by the All-India Handicrafts
Board to the Railway Ministry for re-
ducing the freight The Railway
Mamistry 15 going to revise the freights
Irom the 1st October, 1858 There-
fore, may I know whether this re-
duction will also be effected from that
date?

Shri Manobhal Shah: There is mno
likelihood of any reduction bemg
effected immediately but the main
proposal 13 to reduce the freight to less
than what 1t 1s prevailing at present,
It at all there will be any concession,
1t will be for promoting better exports
and not adding any freight to that

8hri Hem Barua: From the state-
ment it 15 seen that we are resoruing
to publicity abroad in order to popu-
larise our handicrafts and, at the same
time, we are inviting trade representa-
tives from foreign countries to ac-
quaint them with our handicratis here
May I know what progress has been
made and to what extent popularity
has been achieved in regard to our
handicrafts 1n those countries due to
these steps?

Skri Manubhai Shak: The results so
far have been quite heartening In
the east European countries there
was not much market for our handi-
crafis Now, m Ceechoslowekia, in
Russia ang all the east European coun-
tries, il 13 expanding So also m the
United States there has been a greater
demand for handicrafte, snd we hope
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that in spite of the general reces-
sional tendency in the handicraft
trade, our export is looking up.
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Demarcation of Indo-Pakistan Border

+
Shri Damani:
Shri D. C. Sharma:
*898.<{ Shri Kumaran:
Shri Bangshi Thakur:
LShri Damar:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1120 on the 21st March,
1958 and state:

(a) the further progress made in the
demarcation of Indo-Pakistan Border;
and

(b) what are the chief obstacles in
the way of early finalisation?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) A statement,
giving the information, is laid on the
Table of the Lok Sabha. [See Ap-
pendix IV, annexure No. 16.]

(b) The demarcation of boundaries
is a complex and laborious process,
involving agreement on each yard of
the boundary which is determined
from revenue records, maps and
ground surveys. Also, as it involves
joint operations by the survey and
Revenue authorities of the two caun-
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tries, the progress depends on the co-
operation: extended by the Pakistam
authorities, which has not always been
forthcoming.

Shri Damani; May I know if there
is any proposal ta discuss the demar-
cation difficuity in the forthcoming
meeting; of the Prime Ministers?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The discussion between the
two Prime Ministers is for specially
dealing with the border problems.
Therefore, the question of demarca-
tion is a part of those problems..

Shri Hem Barua: May 1 know whe-
ther it is a fact that Pakistan has rais—
ed serious objection. to: certaim ambsi-
guities in the Radcliffe and Bagge
awards according to which the Assam-
East Pakistan. border is to be demar-
cated and, if so, what steps have the
Government so far taken to remove
these ambiguities if any ambiguities
exist at all?

Shri Jawaharlal Nehru: Yes, Sir; it
ig true that there has been difference
of opinion about the interpretation of
the Radcliffe award and, I think, the
Bagge award. Sometimes the two
are not quite in line with each ether—
the two documents; and even in one
case the description, and the specifi-
cation on paper is one, and the line
drawn on the map is another—of the
same person. It is very confusing;
it has given rise to all these diffi-
culties..

There are only two ways of getting
over this difficulty. One is to come
to an agreement about it by a pro-
cessy if I may say so, of give and
take; and the other way is to agree
to somebody else deciding on our be-
half, some tribunal or some authority
which both of us appoint.

Dr. Ramt Subhag Singh: May I
know whether it is a fact that cer-
tain boundary demarcation posts on
the bprder of Tripura and East

~ Bengal were recently removed by the

East Pakistan forces after the cease=
fire. was. ordered?

-
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Wha) Jawshprial Nebru: 1 have a
faint vecollection that in ope or two
£asps this was done,

Shrl Bangehy Thakur: May I know
whether the Government. is in a posi-
tion t9 say how many square miles
of Tripura have so far beep forcibly
occupied by Pakistan and are yet
under their possession still?

Bhri Jawaharial Nehru: 1 do not
kmow; I could not say. But, if the
kon. Member is referring to the
Lakshmipur area, the Lakshmipur

went there, it decided that it should
g0 to Pakistan We accepted their
dechaion, but, according to a previous
agreement, it said all transfer of
territory should take place on a
mutually arranged date, on the date
given. They did not wait for that
mutual arrangement transfer, and one
njght they forcibly seized Lakshmipur.

Shri Hem Barua: May I know what
has happened to Tuwkergram that was
occupied by Pakistan and which was
in India’s occupation?

Shri Jawaharisl Nehru: That is
true; it also at present is under
Pakistanl occupation.
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Shel D. C. Sharma: May I know, if
we go on at this rete, how long will

4 EEPTEMBER 1958 Ovel Avawers 4514

it take to finalise the damarcation
between the borders?

Shri Jawabarial Nebhra: I cannot
say; that s, apart from the disputed
question—you can only demarcate the
disputed aress when the dispute is
settled—apart from that, there is
plenty of ares which can be demarcat-
ed now only if it proceeds slowly. I
have got the actual figures as to how
much has been demarcated, which will
give the hon. Member some ides. For
n.tance, in the West Bengsl-East
Puk.:tan border, the length of the
boundary is 1350 miles and the length
of boundary demarcated is 1112 miles.
In Tripura—East Pakistan border, the
length of the boundary is 522 miles
and the length demarcated ig 56 miles,
In the Assam-East Pakistan border,
the length of the boundary is 620
miles and the length demarcated is 217
miles. In the Punjab-West Pakistan
border, the length of the boundary is
318 miles and the length demarcated
is 160 miles,

High Explesive Faclory in Bikar

*399. Shri Bose: Will the Minister

of Commerce andl Influstry be pieased
to state:

(a) thé progress made in the con-
struction of high explosive factory in
Gumia in Bihar;

(b) the time by which the factory
will go into production; and

(¢) the installed capacity of the
factory for the production of the
explosives?

The Minister of Indastry (Bhrl
Manubhai Ehah): (a) Progress made
for the period ending 30th June, 1958
is as follows:—

(i) 92 per cent of the capital
equipment has been ordered
and received. The remaining

8 per cent has also been
ordered but it has not yet
been received.

(ii) Over 95 per cent of the hous-
ing and 90 per cent of the
factory has been completed.
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(iii) Permsanent water supply is in
operation.

(iv) Power supply is practically
ready and is awaiting perma-
nent connection,

(b) By the end of 1838.

(c) 5000 tons per annum of Blasting
Explosives on two shift basis.

Shri P. C. Bose: May I know the
total requirements of the country at
present and what percentage of it is
covered by the production of this
factory?

Shri Manubhai Shah: As far as
blasting explosives are concerned, it
is fully covered. But as far as
detonators and safety fuses, it is only
partially satisfying our requirements.

Shri P. C. Bose: May I know how
much in termg of money will have
to be imported still?

Shri Manubhai Shah: About Rs. 24
crores per year till production starts.

Shri 8. M. Banerjee: May I know
whether the hon. Minister 1s aware
that there is a high explosive factory
at Kirkee and whether the expansion
of that factory for the same purpose
is envisaged?

Shri Manubhai Shah: That 1s on
dufferent lines The expansion of the
Kirkee factory according to the sche-
dule is bemng wundertaken by the
Ministry of Defence. But those are
for more civilian use—for boring wells,
detonating wells, and for various
types of mining. This is a more civi-
lian requirement; of course, partly it
may be military. Therefore, this par-
ticular factory was necessary.

Memorial to Lokmanya Tilak

[ Sbri D. g. Sharma.
*904. { Shri Vajpayee:
{ Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
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Question No. 1132 on the 2ist March,
1958, and state: :

(a) the further progress since made
in the construction of the class-cum-
lecture hall in the Mandalay Prison
in Burma as a Memorial to Lokmanya
Tilak; and

(b) the amount of money spent
thereon so far?

The Parliamentary Secretary to the
Minister of External Affalrs (Shri
Sadath Al Khan): (a) It is reported
that slabs on both sides of the veran-
dah have been laid, the wventilator
chaukats fixed and the work upto the
level of the roof completed. It is
estimated that 50 per cent of the cons-
truction work has already been com-
pleted. It has not been possible to
adhere to the earlier target date for
completing this work by the end of
June, 1958 for a variety of reasons
beyond the control of the Government
of India.

(b) A sum of Rs. 15,000/- has been
advanced to the contractor in two
instalments against the work actually
completed by h:m.

Shri D. C, Sharma: May I know
what machinery will be evolved for
running this class-cum-lecture hal'l,
in Mandalay Prison, so that it be-
comes pubhe?

Mr. Speaker: He wants to know
the agency for keeping this going,
arranging for lectures, etc.

The Prime Minister and Minister
of External! Affairs (Shri Jawahsarlal
Nehru): Obviously in the case of all
these memorials inside a prison, the
prison administration of the Burmese
Government is the machinery. What
else?

Shri D. C. Sharma: There are claas-
cum-lecture halls. Obviously there
will be classes and lectures will be
held. May I know what machinery
will be evoived for holding these
classes and lectures?

« Bhri Jawaharia] Nehirn: 1 repes
that it is for the prison superinten-
dent to decide.
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Mesars Hoogly Docking and Engineer-
ing Company Limited, Salkia

*981. Shri Halder: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Mis Hoogly Docking
and Engineening Co. Ltd, Salkia,
Howrah (West Bengal) is fully booked
with orders from Defence, Steel Plants
Railways (mostly N.E. Railway) and
Shippings in connection with the pro-
jects included in the Second Five
Year Plan; and

(b) it so, the steps taken by Gov-
ernment to ensure the fulfilment of
these orders?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b): The
firm is working to full capacity on
orders placed with 1t for the Minis-
tries of Defence, Railways and Trans-
port among others. Necessary assis-
tance ig bewng afforded in regard to
its requirements of raw materials etc.

Shri Halder: May I know the
amount of order supplied by this com-
pany during this period?

Shri Manubhal Shah: About Rs. 60
lakhg outstanding.
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Shrimati Beon Chakravartty: May I
know if it iz a fact that in spite of
the fact that this company has got
orders to the full, there is actually not
full employment of the labour capa-
city over here?

Shri Manabhai Shab: No, Sir; that
is not so, When it is employed to the
full, how can it be not employed to
the full capacity?
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Shri P. C. Bose; What are the com-
modities that are manufactured in

this foundry and what are the fuel
and raw materials used?

Shri Manubhai Shah: Various cane
crushers and various types of castings,
particularly for the Posts and Tele-
graphs Department.
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State Trading Corporation of India
(Private) Ltd.

*9(35. Pandit D. N, Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any decision has been
taken on the question of associating
businessmen with the State Trading
Corporation; and

(b) if so, the terms and the proce-
dure for the same?

The Minister of Commerce (Shri
Kanungo): (a) State Trading Corpo-
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ration associates itself with well estab-
lished business houses for trading in
the commodities handled by them.

(b) There is no fixed procedure, as
this is being done as an experimental
measure, for.the present. Details of
terms and conditions will be worked
out after sufficient experience is
gained in this field.

Pandit D. N. Tiwary: May I know
whether these business firms associat-
ed with the State Trading Corporation
get any emolument or do they do it
for love?

Shri Kanungo: The arrangement is
that each transaction is handled on
its merits. There is no emolument
attached to it. It is a question of
charging a commission or a certain
rate of discount. These are the terms.

Shri Ramanathan Chettiar: May I
know whether businessmen will be
associated with the State Trading
Corporation as directors of the Corpo-
ration?

Shri Kanungo: That proposal is

under consideration.

Shri Ranga: Is there any proposal
to associate co-operatives of those who
are themselves mine-owners and pro-
ducers and who are prepared to
supply the wvarious commodities that
the State Trading Corporation is
purchasing?

Shri Kanungo: It is the announced
policy of the Government that the
State Trading Corporation always
gives preference to co-operatives.

Shrimati Renu Chakravartty: Is it
a fact that on manganese ore trade,
we have not been able to contract low
grade manganese ore, while private
parties have contracted for it and
written to the State Trading Corpora-
tion, but no reply has been forth-
coming for monthg together?

Shri Kanungo: I am not aware of
the particular instance, but the fact
remains that low grade manganese
market in the world is out for the
“last 18 months.

‘de
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Shri Panigrahi: May I know the
numes of the associates with whom the
State Trading Corporation ‘has asso-
ciated itself and the amount of com-
mnission that has been earned by the
State Tradimg Corporation from these
associates? .

Shri Kanungo: It is.difficult to say,
because the terms are different. Any-
way, if any specific question about a
particular commodity is put, then we
may attempt to do so.

Shri Basappa: May I ‘(know whether
fthe mining boards sponsored by State
Governments will be associated with
the State Trading Corperation?

Shri Kanungo: Obviously, because
the Slate Trading Corporation has got
to buy from mine-owners.

Shri Ranga: Is it not a fact that
they have not given any kind of pre-
ference to the mine-owners? On the
other hand, a major portion of the
permits is being given to those people
who are businessmen and who have
nothing to do with mining at all.

Shri Kanungo: That is not correct.

Pandit D, N. Tiwary: So far what
commission has been given to those
traders who are associated with the
State Trading Corporation?

Shri Kanungo: The commissions fou
contracts -vary from 1 per cent. to 6 per
cent, according to the nature of the
contract.

‘Shri Ranga: May I know......

Mr. Speaker: May I make one sug-
gestion? The hon. Member, Shri
Ranga, says that the persons who are
mine-owners are not encouraged and
businessmenn  who have nothing to
do with this are encouraged. The hon.
Minister says that it is not correct.
How can I settle it? Therefore, what
I am suggesting is that if the hon.
Member has got some information,
which is not corroborated by the hon.
Minister, which on the other hand, the
hon. Minister says is wrong, he will
iry to persuade the hon. Minister
after the House is adjourned,
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Shrimati Renu Chakravartty: Is it
not a fact that the State Trading
Corporation is giving quotas to new-
comers much larger than would be
warranted by the volume of trade they
«did on the date of establishment of
the State Trading Corporation?

Shri Kanungo: I would submit that
the State Trading Corporation does not
give quotas. It is the Government
which gives the quotas.

Optical Glasses

*907. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fa-t that the
Glass and Ceramic Research Institute,
Calcutta has been able tn produce
Optical Glass of correct specifications,
and that it has been approved by the
Defence Department as equal to the
one which is imported; and

(b) if so, what steps are being taken
to produce it to meet the requirement
of the Defence forces with a view to
save -foreign exchange?

The Minister (Shri

Manubhai Shah):

of Industry
(a) Yes, Sir.

(b) As these gamples have been
tested only very recently, production
on a commercial scale has not yet
been censidered on the basis of the
Glass and Ceramic Research Institute’s
achievement.

Shri Ajit Singh Sarhadi: What will
be the total requirements?

Shri Manubniai Shah: About ten
tons a year.
Shri Ajit Singh Sarhadi: What 1s

the position of the research work?

Shri Manubhai Shah: As far as the
research is concerned, we are satisfied
that the Institute ig doing very com-
mendable work., We have also told
the Soviet technical experts who are
collaborating with us that if our
research fructifies they wiil allow us
Lo adopt our process instead of their
yrocess.



4523 Oral Answers

Skel Basappa: May I know whether
& dozen MLPj visited the Glass and
Ceramic Research Institute and they
have stated that the work is very
satisfactorily done there?

Skri Manubhal Shah: That is true.
They have spoken very highly of the
Institute.

Shri Sinhasan Singh: Is this Insti-
tute producing any other glass? Has
it made any research? What will be
the cost for putting up a plant for
those glasses?

Shri Manubhal Shah: This parti-
cular question is about optical glass.
If the hon. Member is interested in
optical glass 1 may inform him that
the factory will cost about Rs. 2}
crores and will produce about 10 tons
of optical glass and 200 tons of
opthalmic glass.

Shri S. M. Banerjee: May 1 know
the annual requirements of the
Defence  Department? Will  that
requirement be met by our produc-
tion?

Shri Manubhai Shah: It will be
tully covered.

Metric System of Weights and
Measures

*908, Shri Sapakar: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 316 on the 18th
February, 1858 and state the estimated
expenditure to be incurred on the
introduction of Metric System of
Weights and Measures 1n certain
specific areas with effect from the 1st
October, 19587

The Deputy Minister of Commerce
and Indestry (Shri Satish Chandra):
The expenditure on the adoption %t
the metric gystem will be incurred
over a period of years, and it is not
possible to say how much will be
spent on the first phase of the reform,
beginning on 1-10-1858. Estimates of
the expenditure during the whole
period are under preparation. A very
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rough estimaie of the toial expendi-
ture by State Govwernmenis is of the
order of Bs. & crores. This estimaie
is based on. Incomplete data received
from some of the States, and is, there-
fore, liable to revision. Expenditure
by Central Government Departments
may also be.of the same order, but
precise estimates are not yet ready.

Bhri Supakar: What is the policy of
the Government regarding supply
and distribution of weights and mes-
sures? Have they underisken the
responsibility for wholesale supply
and distribution or will they only fix
the standard and expect the business-
men and manufactures to produce the
required number of weights and
measures?

Shri Satish Chandra: Al] these
arrangements will be looked afler by
the respective State Governments.
As far as the Central Government ix
concerned, it enly lays down and en-
forces the standards. It has notified
that the standards laid down by Par-
hament in the Act shall be enforced.
But the actual supply and distribu-
on of weight, and measures will be
arrunged by the State Governments
in their respective territories.

Some hon, Membery rose—

Mr. Speaker: Unless the hon. Mem-
bers get up one bw one, it is rather
difficult for me to arrange the cafling
of names.

Shri Supakar: Regarding medicines,
petrgl and petroleurmn produets, have
the Government taken any steps to
sec that the metric system is adopted
in the areas where they are going
to be enforced from lst October, 19587

Shri Satish Chandra: A atatement
has already been laid on the Table
of the House, indicating the areas
where it is proposed to introduce it
in the first instance, also giving the
names of the Departments of the
Government and the exient to which
it will be enforced in industries.

Shri Sinhasan Singh: In view of the
fact that our food. situstion. is 8o
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critical, would it not be edvisable to
postpone the adoption of the metric
system and divert the money that is
going to be spent on it—we are told
that it will be about Rs. § crores—to
the Grow More Food schemes?

Shri Satish Chandra: The estimate
that 1 have given, Rs. 5 crores, is not
the immediate expenditure. It will
be distributed over a period of 8-9
years, that is, up to 1986, when this
change-over will be completed. The
money will be spent gradually. The
entire problem has been considered
very thoroughly and 1t 1s felt that it
would be better to introduce it im-
mediately; if we desire to introduce
it at all
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Shrimati Renu Chakravartty: When:
the country has accepted the change
over to the metric system of weights
and measures, may I know the reason
for allowing the steel projects to
enter into specifications, which are
based entirely on the English system
of weights and measures?

Shri Satish Chandra: I have no in-
formation on this subject. The ques-
tion may be addressed to the Iron
and Stee]l Ministrv.

Shrimati Renu Chakravarity: Will
the Rs. 5 crores which he mentioned,
also include the expenditure for
change-over in the Durgapur area,
where the present system continues?

Mr. Speaker: He does not know.

Shri Satish Chandra: I suppose all'
the new plants are bemg put on the
metrie system. [ cannot say definite-
ly about the Durgapur Steel plant,.
thgugh [ think that should be the
posttion.

Shri Suopakar: May | know the ex-
penditure so far incurred by the Gov-
ernment of India on this scheme?

Shri Satish Chandra: Much money
has not been spent. An Act has been
passed. Detauds are being worked
out. Government have spent some
money over getung some standard
weights manufactured. Some are be-
ing manufactured in the mints of the
Government of India—I could not
give the exact figure just now.

Mr. Speaker: Next question.

Shri Baghunath Singh: Question
No, 910.

Mr. Speaker: That has been trans-
ferred to the list of questions for the
10th September, 1888. Next guestion



4627 Oral Answers

Cable Factory, Trichur

+

911 Shri Warior:
911, [_Shri Narayanankutty Menon:

Will the Minister of Commerce and
‘Industry be pleased to state:

(a) whether it is a fact that a cable
‘factory is being set up near Trichur
‘under the Indo-Japanese technical
‘agreement; and

(b) if so, whether it is a fact that
the construction of the factory is
being delayed owing to the difficulties
in securing the requisite licence and
sanction from Government?

The Minister of Industry (Shri
‘Manubhai Shah): (a) Yes, Sir.|

(b) No, Sir; a licence under the
Industries (Development and Regula-
tion) Act, 1951 has recently been
issued to the promoters.

Shri Warvior: Did the Government
‘receive any representation regarding
‘the delay in giving this licence from
the State Government?

Shri Manubhai Shah: Actually
speaking no delay took place, What
happened was that the terms of
foreign collaboration  which the
Okinava Company of Japan had given
us were not acceptable to us. There-
fore we asked them to modify the
terms and as soon as the suitable
modifications came, we accepted the
terms and issued the licence.

Shri Punnoose: What is the State
of this proposal now?

Shri Manubhai Shah: It is now
for the private party to go ahead. We
have given the green signal and the
necessary licence. They have not yet
applied for the import of machinery.

Shri Punnoose: DMay I know the
total investment?

Shri Manubhai Shah: It is about
Rs. 40 lakhs.

Shri Punnoose: May I know the
labour potential?
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Shri Manubhai  Shah: Labour
potential may be between 500 and
600 men.

Shri Ramanathan Chettiar: What
is the total cost of the project and
how much -is the contribution by
Japan towards the share capital?

Shri Manubhai Shah: Out of a
total capital of Rs. 40 lakhs, 45 per
cent is Japanese and 55 per cent
Indian.

Notification of vacancies to Employ-
ment Exchange

914 (Shrimati Renu Chakravartty:
| Shri Mohan Swarup:

Will the Minister of Labour and
Employment be pleased to state whe-
ther Government intends to introduce
a bill investing Government with
powers to require employers both in
the public and private sectors to
notify wvacancies to the Employment
Exchanges?

The Deputy Minister of Labour
(Shri Abid Ali): The matter is under
consideration.

Shrimati Renu Chakravartty: May
I know how long this matter is going
to take for finalisation?

Shri Abid Ali: A few months more.

Shri Thimmaiah: May I know
whether Government proposes to shift
some of these employment exchanges
to district headquarters because ali
these exchanges are now located in
big cities and the rural people who
are living in the villages have no op-
portunity to make use of these ex-
changes or to get their names regis-
tered at them?

Shri Abid Ali: The intention is that
every district headquarters should
kave an employment exchange ulti-
mately.

“hri Tangamani: Pending - the
introduction of this Bill, may [ know
whether Government have issued a
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directive both to the private employ-
ers and to the employers in the
public sector to intimate the wvacan-
cies to the wvarious employment
exchanges?

Shri Abid Ali: An attempt has
been made in that direction,

Shri Tangamani: Has'any directive
been issued?

Mr. Speaker: He says attempts have
been made in that direction

Shri Bose: DMay I know whether
it is a fact that some employers in
some Government concerns, such as,
Railways and some factories objec-
ted to this compulsory notice to the
employment exchanges because they
want their sons and wards to have
preference in the service?

Shri Abid Ali: Now these depart-
ments also have consented to this pro-
posal.

Pandit D. N. Tiwary: How many
districts are there which have uptili
now not got exchange offices?

Shri Abid Ali: Maybe, nearly half.

Mr. Speaker: They are going
away from one topic to another. The
qgquestion ig only to ask them about the
introduction of a Bill.

Indian Territory shown under China

#*915. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a big
chunk of Northern Assam and NEFA
territory is shown as within the
“approximate borders of China” in
the July issue of the “China Picto-
rial”, an official organ of the Chinese
People’'s Republic; and

(b) if so, action taken by Govern-
ment in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) The map is
on a small scale, but it does show
parts of Assam including the NEFA
within the borders of China.
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(b) The attention of the Chinese
Government has been drawn to lhe
inaccuracies in the map with a
request to have them corrected.

Shri Hem Barua: On a previous
occasion a similar map was published
in the People’s China, October issue,
in 1954. It showed a large portion of
Indian territory within the boundaries
of China. In that case the attentio::
of the Chinese Government was drawn
to this fact. May I know if any assur-
ance was taken from them to the
effect that this error would not be
committed in future any more?

An Hon, Member: Not to bhe

repeated.

The Prime Minister and the Minister
of External Affairs (Shri Jawaharlal
Nehru): It is difficult for me to answer
that question because the maps in
China are not printed by us.

Shri Hem Barua: But we can bring
it to their notice.
Shri Jawaharlal Nehru: Yes.

When attention was drawn to this
matier first we were told that these

were reproductions of old maps,
coming down from the previous
regime, when Marshal Chiang-kai-

shek was in authority in China, and
they had had no time to revise them.
So they were carrying on. Evidently,
the People’s Government in China has
revised many things since Chiang-kai-
shek’s regime, but this matter has
been left over.

Shri Goray: Does it mean that
though they have thrown out Chiang-
kai-shek, they have kept his mabs
behind?

Shri Jawaharlal Nehru: We have
been privately assured on some occa-
sions that they attach no importance
to these maps and they will revise
them in time. That is where the
matter stands. We have drawn their
attention again to it.

Shri Nath Pai: When the present
regime has shown hostility to anything
from Chiang-kai-shek, why do they
show a special fondness to these maps?
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Shri Bem Barua: May [ draw the
attention of the hon, Prime Minister
to a speech which he delivered in Lok
Sabha some six years ago to the effect
that when the question about the
boundaries between China and India
came up, that was referred to the
Chinese People's Government and then
the Chinese People’'s Government gave
an assurance to our Prime Minister
as was revealed on the floor of this
House that this matter would be ami-
cably settled. 1 think it has not yet
been settled In that case was the
attention of the Chinese People's Gov-
ernment drawn to the international
boundary, ie., the Macmahon Line
that was drawn up in 1903 at the
Simla Conference?

Shri Jawaharlal Nehru: So far as
the broad boundary, the international
frontier 13 concerned between India
and the Chinese State including the
Tibetan region, it 18 not a matter of
dispute so far as we are concerned
It 15 a fixed thing There 15 nothing
to talk about

Shri Hem Barua: But that has been
violated.

Shri Jawaharlal Nehru: May [ pro-
ceed?

When this matter was previously
referred to here in this House, I said
that we had nothing to discuss because
it 15 an obviously known established
frontier of ours We saw no remson
to ask for a discussion on a thing
which required no further discussion.
But apart from this broad boundsary
there are two or perhaps three specific
cases of what might be called boundary
disputes. These are very small ones.
Somewhere in the mountains, whether
it is two miles this side or two miles
that side, there has been un argu-
ment—dispute is rather a big word—
between the two countries and it has
been decided that the matter should
be settled by talking with each other.
‘We have had talks and the talks no
doubt will continue. There are one or
two places in the U.P. frontier, Tibet
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and, I think, Himachal Pradesh. Thers
are two or three places like this, They
are of no particular importence. The
area concerned is very little and there
is no other value. We came to a deci-
sion, rather we came to an informal
agreement. that these mattars shéuld
be settled on the basis of loag usage
and to some extent natural boundaries,
water sheds and the like. Hon. Mem-
bers ‘will remember that these places
in high mountains are such that they
are not easily accessible and in fact
nobody can go there for six or seven
months in the winter—only in summer
months some people go for grazing

purposes there,

Those munor matters are pending
and we are discussing them some time,
Our representative has met the Chinese
People's representative and they have
had talks So far as major matters
are concerned, there is nothing to
discuss But when maps of this kind
are 1ssued we draw their attention to
this and say that this is wrong. That
we have done again in regard to this
particular matter.

Shri Hem Barna: What is the total
mileage of territory in NEFA and
Assam that has been shown as includ-
ed within the Chinese borders in this
map published in China Pictorial, July
1958 1ssue?

Shri Jawaharial Nehru: This map 13
on a very small scale, a tiny little map
so that a line itself, just a line will
cover 20 rmles. 1 cannot say that.
But, broadly speaking, it appears that
fairly considerable parts of the North
Eastern Frontier Agency N.EF.A. are
included, parts of Bhutan are included
and parts of Ladakh are included in
this, as I said roughly. You can't say.
It may make a difference of 50 miles
or more if the line is thick or thin,

Shri Hem Baruwa: May I know if it
is 1,700 miles in total?

Shri Jawaharia] Nehru: 1 can't say
I have no idea,
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Shri Shree Narayan Das: May 1
know whether there is & proposal to
completely ban the import of all types
of cigarettes?

Bhri Kanungo: It 18 already under
ban except for a small quantity of a
particular variety.

Shri Nanjappa: May 1 know the
value of tobacco imported from
Ceylon and the steps taken to mini-
mise import from that country?

Bhri Kanungo: We usually have to
import un-manufactured tobacco from
Ceylon. I suppose in 1957, Rs 1 crore
28 lakhs worth was purchased from
Ceylon. We will have to purchase
because certain qualities of unm-
manufactured tobacco are not avail-
able We are trying for cheaper al-
ternative sources.
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Shri Tangamani: Does this import
of un-manufactured tobacco to the
tune of Rs. 66 lakhs include wrapper
tobacco which 1s used for cigars,
generally known as Java leaves?

Shri Kanango: 1 am not sure about
it. Un-manufactured tobacco is used
as raw materia! for manufacture here.
I am not sure about cigar wrappers
being included in it.
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Bhri B. Das Gapia: What is the
total annual production of tobacco and
what is the total annual require-
ment? In view of the figures, js it
essentia]l to import tobacco?

Mr. Speaker: This is a particular
variety of tobacco for manufacture.

Shri Kanango: Total production of
tobecco of all varieties? I -would
like to have a specific question on
that.

Dr, Sushila Nayar: Am I to under-
stand from the answer of the hon.
Minister that tobacco is considered as
one of the essential articles, because
we have been assured repeatedly that
imports are being restricted to
essential articlegs only?

Shri Kanungo: How can it be stop-
ped because of our shortage?

Mr. *Speaker: Next question.

Productivity Teams

#917. Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that seven
productivity teams of the National
Productivity Council are likely to be
sent abroad;

(b) if so, what will be the composi-
tion of these teams; and

(c) when the teams are likely to be
sent?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The composition of the indivi-
dusl teams has not yet been finalised.

This will be done by the National
Productivity Council m consultation
with the wvarious organisations con-
cerned.

(c) The teams are likely to be sent
out during September 1938 to Jumne,
1959 for a period of six weeks each.
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Mr. ** Speaker: In respect of the
previous question, naturally tise hom.
Lady Member put the question, in
view of the difficulties of foreign ex-
change, how does it happen that
luxury article is being imported to the
tune of Rs. 1 crore and 20 lakhs. The
answer must- naturally give, we are
exporting so much, it is useful, or we
get only u small portion of a large
quantity of tobacco which we are
growing in this country. Some such
answer must be given to satisty the
House. Merely to say, how can it be
stopped, is no answer to that question.

Shri Eanunge: I have said, manu-
factured tobacco has been completely
stopped.

Mr. Speaker: No, no. Why should
even any tobacco be brought in? Hon.
Members expect here, when tobmeco
is a luxury article, whether it is manu-
factured or un-manufactured, why
should it be imported into this coun-
try. in view of shortage of foreign
exchange. It may not be manufac-
tured, but un-manufactured. For what
purpose is it brought here?

Shri Kanunge: I will try to lay a
statement about the use of un-manu-
factured tobacco which is necessary
here.

Shri 8. M. Banerjee: May 1 know
the number of workers who are likely
to be sent abroad in this team and
whether workers from the public
sector will also be included?

Shri Manubhai Shah: Yes, Sir. This
will include workers from the public
sector, from the private sector, top
management, middle management and
technicians.

Bhri 8. M. Banerjee: My question is

only, how many workers will be sent.

Shri Manobhai Shah: The composi-
tion of the National Productivity
Council is such that all the ratio of
different categories of interests ig fixed.
It will depend upon what type of team
we are sending, how the number of

*Soe also after the reply to Starred Question No. 917--Ed.

**See Starred Question No. 916—Ed.
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workers or technicians or management
will be determined.

Bhrt P. C. Bose: What are the indus-
tries that would be covered by these
tsams? .

Siarl Manubbhai Shah: Coal mining
industry, industrial relations, top
management, organisation and train-
ing, small-scale industries, preventive
maintenance, material handling, plant
lay-out, factory construction, textile
industry, plastic industry.

Shri P. C. Bose: These teams will
have their experience in advanced
countries where there is more mechani-
sation. May I know if these teams
after return will all be employed?

Shri Manubhai Shah: There will be
greater programme of productivity
movement in the country. This is
only to get external experience.

Shri 8. M. Banerjee: The hon.
Minister stated that men from the
pubhc sector will also be included.
‘What will be the basis of their selec-
tion? The National Productivity
Council does not include any represen-
tation of the All India Federation of
the public sector.

Shri Manubhai Shah: I have several
times cleared the matter before the
House that every section and every
organisation in this vast country can-
not be accommodated on the National
Productivity Council that has 60 seats.
But, there are representatives of the
public sector, not necessarily of the
Federation, from the workers' side,
and from the rmanagement side coming
through different organisations.

Shri 8. M. Banerjee: Who are the
representatives? My information is,
the Railwaymen's Federation, the P. &
T. Federation, the Defence Federa-
tion—there are 30 many Federations
which are not affiliated to any of the
Central Trade Union Congress. Ex-
pansion of the public sector and
increased productivity is also one of
the emsential things. I must know who
are the representatives?
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Shri Manubhal Bliah: The President
of the Bindri Fertilizer Workers.
Union.
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The Minister of Industry (Shri-
Manubhai Shah): The present produc--
tion of power alcohol is sufficient to-
meet our current reguirements. How-
ever, additional schemes are alsos
being considered with a view to meet-
ing the possible future demand and
export requirements.

S8hri Mohan Swarup: May I know
what is the annusl requirement of’
power alcohol in India and how many
factories have undertaken the produc-
tion of power alcohol and with what.
results?

Shri Manubhai Shah: The number-
of distilleries ure 48; 8 new are being
put up; 10 are expansion schemes,

Shri C. D. Pande: Is it within the:
notice of the Government that the-
installed capacity is not fully worked
out and 12 million gallons of power
alcohol are manufactured and it is
difficult to lift it all because the petro-
leum interests are averse to the mix
up?

Shri Manubhai Shah: It is true that
the full capacity of the power alcohol
industry is not utilised But, the
reason is that we are producing far-
more power alcohol than any indus-
trial development of this type of’
country could have absorbed. It is not
correct to say that the petroleumr
interests are against any mixing. As
a matter of fact, several States includ-
ing the UP. do mix 20 per cent. of
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power alcohol. PBut, in sress which
are far flung, where the transport of
alcohol will be too much expensive
for mixing with petrol, naturally, we
do not encourage. I can assure the
hon. Member that we are taking steps
‘4o see that all the alcohol that is pro-
duced is fully utilised for chemical
production and other requirements.

Shri Jadhav: May 1 know how far
-sugar molasses are being used for the
production of power alcohoi?

Shri Manabhai Shah: Entirely. That
is the basic raw material. Of course,
we have not been able fully to utilise
all the molasses produced in the
~country.

Standards for Shoe-making

*920. Shrl Warior: Will the Minis-
ter of Commerce and Industry be
plexsed to lay a statement showing:

(a) whether the Indian Standards
Institution has issued a number of
standards concerning shoe-making;

(b) if so, which are the standards
proposed, and

{¢) whether Government have taken
any steps to popularise these standards
among small-scale shoe-making estab-
lishment?

The Minister of Commerce (Shri
Kanungo): {a) and (b) The follow-
ing standards directly concerned with
shoe-mak.ng hav> been published by
‘the Indian Standards Institution:

Standards Printed

1. IS: 576-1954 Glazed Kid for
Shoe Uppers.

2 1S: 578-1954 Chrome Tanned
Box and Willow Kips and
Sides for Shoe Uppers.

3 IS: 579-1954 Sole Leather

4. IS: 582-1854 Methods of Sampl
ing and Test for Vegetable &
Chrome Tanned Leather.

5. 1IS: 583-1954 Ammunition Boots
for General Purposes.

8 IS: 584-1854 Chaplis, Frontier
Pattern for General Purposes.

7. IS: 1016-1956 Methods of Sam-
pling & Test for Oil Tanned
Leather.
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(¢) The Indian Siandards Tosti
itself has taken steps to
these standards mnd the wntk on
subject by bringing them to tha notis
of the Small Scale Industries Organi-
sation, besides giving wide publicity
to them by the issue of Press Notes
to acquaint interested perties with the
developments.

Coffee Production ang Marketing

*921. Shri Jinachandran: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government contem-
plate banning the import of chicory
with immediate effect in view of the
high increase in coffee production and
acute foreign exchange difficulties;

(b) whether it is a fact that Gov-
ernment have constituted an Expert
Committee to review the marketing
system adopted by the Coffee Board:
and

e%

;

(¢) if 50, who are the members and
what are the terms of reference?

The Minister of Commerce (Bhri
EKanungo): (a) No, Sir.

(b) and (c) A statement is laid on
the Table of the Lok Sabha. [See
Appendix IV, annexure No 17.]

Shri Jinachamdran: May 1 know if
there was a resolution by the Coffee
Board to stop import of all chickory?

Shri Kanungo: Yes, S8ir T+ Coffee
Board has been of the view that the
import of chickory should be stopped
But, we feel that they take a very
Limited view of the beverages problem

Shri Basappa: In view of the fact
that there is keen competition in the
world market for coffee and in view
of the fact that our coffee is a good
foreign exchange-earner, may I know
whether any steps have been taken to
see that the export duty is reduced
ard aulso to prevent some of the State
Governments putting a ceiling on
coffee plantation, because thw Jatti

" Committee in Mysore is going to put a
ceiling on coffee plantations?
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Skl Kenungo: As it is, we are
unable to mest the entire demand for
export as it has developed. In any
case, in the answer, we have said that
there it a committee working on the
marketing scheme, particularly for
exports. As far as ceilings etc. are
concerned, I suppose the State Gov-
ernments have got the’ absolute right
under the Constitution to decide what
they think is right.

Shri Basappa: May 1 know whether
even the Kerala Government have not
put any ceiling, and also whether the
Planning Commission is not very much
in favour of putting ceilings?

Bhri Kanungo: As far as I remem-
ber, the Planning Commussion have
offered advice that ceilings on land
should not be put for plantation crops
including coffee.

Shri Ramanathan Chettiar: May I
know the members of the expert com-
mittee, and the terms of reference?

Shri Kanungo: The terms of refer-
ence are rather long; they are to sug-
gest more effictent methods of market-
ing. The members are: Mr. AL N
Sattanathan. Mr Radcliffe, Mr. Rama-
swamy and Mr Srinivassn

Shri Tangamani: In view of the
demand 1n the internal market and
also of the necessity for exporting it
may | know whether Government will
consider the question of increasing the
acreage under coffee?

Shri Kanango: Yes, there is a very
elaborate scheme for helping in the
re-piantation and increase of the
acreage under coffee, and it has been
operating satisfactorily for the last
two years

Shri Punnoose: May 1 know whether
there is any restriction with regard to
the cultivation of chickory and 1its
marketing inside the country?

Shri Kamungo: Marketing is not
controlled. Import of Chickory is
controlled, of course. on the basis of
the exchange availability. *

162 LSD.—2.
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Mr. Speaker: All that the hon. Mem-
ber wants to know is whether there
is any prohibition against the produc-
tion of chickory inside the country.

8hri Kanunge: There is no prohibi-
tion.

Shri Punnoose: Are Government
aware that certain Eurcpean planters
are banning their workers from culti-
vating this chickory?

8hri Kanango: We have no infor-
mation about it, but then anyone can
grow chickory as he likes. There is no
prohibition here i:n our country.

Shri Jinachapdran: Is it not a fact
that by miang of chickory with coffee,
coffee loses its taste?

Shri Kanungo: There are two
opinmions about it. As a matter of fact,
French coffee which 1s relished by

many people requires an admuxture of
chickory.

Shri Basappa: May I know whether
Government are trying to put a con-
trol on new planting and re-planting
of coffee plantations, and whether

sufficient arrangements have been
made for that?

Shri Kanungo: There is no control.
In fact. 1 have said that very attrac-
tive inducements are given for re-
planting and extension of planting.

Bhri Shankaraiya: May I know
whether in view of the shortage of
coffee, any experiment has been
carried out to make use of coffee husk
and use i1t for coffee?

Shri Kanango: Coffee husk is not
necessary; any experimentation with
coffee husk for drinking is not neces-
sary.

Export of Woollem Cloth

*922. Shri Sadha Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of woollen cloth
exported to other countries during the
year 1937-58;
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(b) whether Government are taking
any steps to increase its exports; and

(¢) if so, the nature thereof?

The Minister of Commerce (Shri
Kanungo): (a) 122,804 yards.

(b) Yes, Sir.

(c) As an incentive to export pro-
motion special licences for import of
raw materials are granted to manufac-
turers/exporters against exports of
woollen cloth.

Wage Boards for Industries

+
rBhri T. B. Vittal Rao:
*926. < Shri Tangamani:
L Shri Mahanty:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No. 16 on the 11th August, 1958 and
state the reasons for not setting up of
Wage Boards for the other major
industries?

The Parliamentary Secretary to the
Minisier of Labour and Employment
and Planning (Shri L. N. Mishra):
For three major wndustries Wage
Boards have already been set up. The
circumstances of each industry have
to be considered beforc Wage Boards
are set up for them.

Skhri Tangamani: May I know whe-
ther there was a proposal to set up
wage boards for jute, iron and steel,
engineering goods, and plantations,
and whether Governmen! are now re-
considering the original proposal?

Shri L. N, Mishra: There has been
a proposal. As 8 matter of fact, the
Fifteenth Labour Conference has con-
sidered this matter, and some com-
mittees were also appointed for the
respective industries; the case of each
industry has to be considered on its
own merits, and Government are con-
sidering it.

Shri Tangamani: It war stated that
wage boards had been set up for tex-
tiles, sugar and cement. And more
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than two years have elapsed so far as
textiles are concerned. May I know
by what time these wage boards will
come out with their recommendations?

Shri L. N. Mishra: It is difficult for
me to give 'the exact date by which
we can expect their reports.

Shri §. M. Banerjee: May I know
whether it is a fact that the textile
magnates are forcing Government to
scrap the textile wage board, and if
s0, the reaction of Government?

Shri L. N. Mishra: [ could not
follow. Will the hon. Member repeat
his question?

Mr. Speaker: Many representations
will be made. Each has got his own

interest

Shri S. M. Banerjee: Because of the
closure, this particular proposal has
come from the textile magnates that
the wage board should be scrapped.
That 1= & very serious matter. After
a long fight, 1t was appointed

Mr. Speaker: Who can prevent any-
bodv from making a representation?

Shri §. M. Banerjee: What is the
reaction of Government? These people
have written to Government.

Mr. Speaker: They have said that
they are waiting.

Shri Tangamani: The textile wage
board was set up two years ago We
do not know when that report is going
to be published. May I know whether
the delay is duec to certain represen-
tations by inicrested parties?

Mr. Speaker: Why should the hon
Member not have asked the gquestion
in that manner earlier? The hon
Member wants to know whether the
delay in the textile wage board
making a report is due to any repre-
sentations or any adverse action taken
by various interests who are against
it.

Shri L. N. Mishra: ! do not think
there has been any inordinate delay
in their report.
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Shri Makanty: May 1 know why
wage boards for iron and steel and
the engineering goods industries are
not being set up?

The Deputy Minister of Labour
(8Bhri Abid Al): It was not considered
necessary to appolnt wage board for
these industries at present.

Shrimati Renu Chakravartty: It
was declded at the Fifteenth Labour
Conference.

Shri Mahanty: May [ in all humility
submit that it was one of the major
recommendations of the Planning
Commission that wage boards must be
appointed?

Mr, Speaker: Why should he not
ask the question in that manner
straightway?

Shri Mahanty: The question was
why wage boards were not being set
up for iron and steel and engincering
goods industries.

Mr, Speaker: The answer was that
it had not been considered necessary
to appoint wage boards for these indus-
tries. If the hon Mcmber has got any
other information, he may ask the
question whether 1t 1s not a fact that
the Planning Commussion itself has
made this recommendation?

Shri Mahanty: In that case, may we
know what the reasons are?

Mr. Speaker: How can all the
reasons be given?

Shri Nath Pai: Is it not a fact that
the Fifteenth Labour Conference... ..

Mr. Speaker: The other hon. Mem-
ber has asked a question. Let that
be manswered first.

Shri Mahanty: It is & serious matter.
He says that it was not considered
nNecessary.

Mr. Speaker: | am really sorry. The
hon. Member Shri Mahanty has got
perliamentary experience. He has
atked the question, and let him wait
for an answer. What are the major
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reasons for not appointing wage boards
for these three industries?

Shri Abid All: We have appointed
wage boards for three industries, and
let us see......

Mr. Speaker: For steel and other
industriea?

Shri Abid All: For steel, we are not
appointing wage board at present.

Mr. Speaker: The hon. Member
wants to know why not.

Shri Abid Alli: Because it was not
considered necessary to do it at
present

Mr. Speaker: The hon Minister will
kindly follow what is happening.
The hon Minister said that it was not
considercd necessary. 1If it is possible
to give any major reasons for not
accepting that recommendation or not
thinking that it was necessary, they
may be given If they are too long,
hon. Members will wait for an answer
elsewhere.

Shri Abid Ali: No. Firstly, the num-
ber of workers n this particular
industry is small. The number of
establishments is also small As 1
have said earlier, first priority was
given to the other three industiries,
and now, we want to gain experience
in this line, and then decide, further
hine of action.

Shrimati Renu Chakravartty: Steel
is a small industry?

Shri Nath Pal: 1 am amazed to hear
that steel is a small industry.

Shri Abid All: I said that the num-
ber of workers was small in this
industry

Shri Nath Pai: Is it not a fact that
the Fifteenth Labour Conference has
recommended that wage boards be set
up for these industries?

Shri Abld Ali: It 1s not correct.

Bhri Nath Pai: It is

Mr. Speaker: | am not in a position
to decide the question. Now, the
Question Hour is over.
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WRITTEN ANSWERS TO
QUESTIONS

Export of Cotton Textiles

*894. Shri V. C. Shukia: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the serious
threat to Indla's trade in cotton textiles
In the S.E. Asian markets, particularly
Malaya and Singapore where new
competitors like China and Waest
Germany are reported to have stepped
up their exports considerably; and

(b) if so, the steps Government pro-
pose to take in the matter to enable
the Indian manufacturers and expor-
ters to sell at competitive prices?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The House is aware of the
export promolion measures being
undertaken to augment the export of
Textiles. Further measures are being

considered in consultation with the
Industry.

Heavy Machine Tool Factory

*896. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the schemes for setting
up a heavy machine tool works, a
heavy structural works and a plate
and vessel works have been finalised;
and

(b) it so, the details thereof?

The Minister of Industry (Shri
Manubhai S8hah): (a) No, Sir

(b) Doee not arise.

Dlegal Future Trading

*897. S8hrl V. P, Nayar: Will the
Minister of Commerce and Indastry
be pleased to refer to page 17 para. 41
of the Annual Report of his Ministry
for the year 1857-58 and state the
number of prosecutions launched as a
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result of raids to uneerth illegal
future trading?

The Minister of Commerce (Shri
EKanungo): Three.

Rashtrapati’s Visit to Japan

*9592. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state
whether it is a fact that the Rashtra-
pati is visiting Japan in September/
October this year?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): Yes, Sir.

Textile Advisery Board

goq J Strdar Iqbal Singh:
984 i Shri Ram Krishan:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to appoint a Textile Advisory Board
for the Textile Industry in this
country;

(b) if so, what will be the powers
and functions of this Board; and

{c) when this Board will be con-
stituted?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir,

{b) The functions of the Board will
be to advise Government on the deve-
lopment of the Textile Industry in
general and on any problems relating
to the Industry as may be referred to
them from time Lo time.

{c) It 1s proposed to appoint the
Board shortly.

Trade with Afghanistan

*906. Shri Daljit Singh: Wil the
Minister of Commerce and Indastry
be pleased to state:

(a) the position of our trade wath
Afghanistan during 1958 so far;

i{b) whether it is on the increase or
decrease, and

{e) the steps being taken to improve
the position?
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The Deputy Minisier of Commerce
and Indusiry (Shri Batish Chandra):
(a) Our imports from and exports to
Afghanistan during the January-April,
1888 period, were valued at Rs. 162°48
lakhs, and Rs. 85.68 lakhs, respec-

y.

(b)'!'hetrndeisonduehcmuu
compared to the January-April, 1857
period.

(¢) A Trade Agreement was con-
cluded with the Government of
Afghanistan on 10th July, 1958 which
provides for a balanced trade between
the two countries and India partici-
pated in the International Exhibition
held in Kabul in August, 1958.

Expori of Indian Cars

*909. Shrl P. K. Deo: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) the amount of Foreign Ex-
change vcarned during the last year by
the export of Indian cars; and

(b) the names of the couniries 10
which these cars were exported?

The Minister of Industry (Shri
Manubhal Shah): ta) No commercial
exports of cars appear to have been
made 1 the vear 1857,

(b) Does not anse

Unemployed Engineering Gradaates

*912. Shri Vajpayee: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it 1s a fact that a large
number of engineering graduates are
at present unemployed,

(b) if so, their number; and

{c) the steps taken 10 provide them
with employment?

The Deputy Minister of Laboar
(Shri Abid All): (a) and (b). At the
end of June, 1858, 542 engineering
gradusates were registered with the
Employment Exchanges.
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(¢) They are likely to find employ-
ment under the various development
projects being implemented under the
Plan.

FProperty Rights for Scheduled Castes
and other Backward Clzsees

“913. Ch. Ranbir Singh: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) whether it 1s a fact that the
Rehabilitation Ministry has advised the
Punjab State Government to confer
property rights to the local members
of Scheduled Castes and other Back-
ward Classes on pauyment of nominal
price for the residential sites under-
neath the houses constructed and
occupied so far by them in the rural
arvas of the Punjab State; and

(b) it so0, whether the Ministry is
satisfied with the progress made so

far n  the implementation of the
scheme?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Certain instructions
have been issued in regard to the dis-
posal of rural houses in the occupation
of *Kamins' in Punjab.

(b) There has not been much pro-
gress  because certain difficulties in
regard to the price of the land on
which these houses stand had arisen.
These are being resolved and it is
cxpected that the poogress now will be
rapid

Import of Glass Chatons

*919. Shri Siva Raj: Will the Mumus-
ter of Commerce and Industry be
pleased to state:

{a) whether it 1s a fact that accord-
ing to the import policy announced
during the January-June, 1957 Licens-
ing period the import of glass chatons
was banned;

(b) how much stock of glass chatons
is at present available in the country
and for what period it can meel e
needs of the country;
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(c) whether Government have de-
tided to permit the import of glass
chatons;

(d) if so, the reasons therefor;

(e) how much quantity of glass
chatons is proposed to be imported;
and

(f) whether the policy of importing
glass chatons will continue for some-
time or it will be a purely temporary
measure?

The Minister of Commence (Shr,
Kanungo): (a) Yes, Sir.

(b) Precise information is not
available.

(c) Under the current import policy,
import of glass chatons is allowed only
under Export Promotion Scheme Such
imports are allowed for value equal
to 5 per cent of the value of exports
of mitation jewellery containing
glass chatons

(d) To promote export trade

(e) No 'mport licence has been issu-
ed to any private firm during Aprnil-
September, 1958 (upto 5th July, 18581
An export promotion licence for a
value of Rs 125 lakhs has, however,
been 1ssued to the State Trading Cor-
poration with the assurance that a
licence for a like value will be issued
each quarter for three more quarters

(f) The import policy for  pglas-
chatons for the next licensing period
other than the licences promused tn
State Trading Corporation cannot be
anticipated at this stage.

Weekly Off to Port Workers at
Calcutta

*923 Shri Anthony Pillal: Will the
Minister of Labear and Employment
be pleased to state:

{(a) whether at the Calcutta Port,
shore and stevedore workers are
granted weekly off with pay; and
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(b) if so, the steps taken to extend
this scheme to the gshore and stevedore
workers employed at the ports of
Bombay and Madras?

The Deputy Minister of Labour
(Bhri Abla Al): (a) Shore workers.
The munimum guarantee of Rs. §2-8-0
per month to the permanent shore
workers includes wages for the
weekly off-day. The secondary gang
porters of the Calcutta Port Com-
missioners are allowed a paid weekly
off after 6 consecutive daye of work.

Stevedore workers: Reserve Pool
workers get a paid weekly off if they
work for 6 consecutive days.

{b) Shore workers: ‘The shore
workers in Bombay are given weekly
off on sunday, for which no separate
payment is due or made. In Madras
the permanent shore workers  are
allowed a paid weekly off.

Stevedore workers The Bombay
and Madras Dock Labour Boards do
not give any separate payment for
weekly off-davs This s a matter
within the discretion of the Dock
Labour Boards
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Shrines in Pakistan

#25. Shri Arjun Singh Bhadawria:
Will the Prime Minister be pleased to
state:

(a) the number of ~ non-muslim
ghrines in Pakistan in respect of which
complaints for the violation of their
sanctity were received by the Govern-
ment of India in 1956, 1957 and 1958
upto 31st July, 1038;

(b) the number of cases out of the
above to which the attention of the
Pakistan Government was drawn and
the result thereof;

(c) the state of maintenance  of
Sitla Mandir at Lahore, Gurdwara
Panja Sahib, and Gurdwara Janam-
sthan in Nankana Sahib; and

(d) whether non-muslim residents
of Pakistan offer worship in any one
of their shrines there?

The Parliamentiary Secreiary to the
Minister of External Affairs {Shri
Sadatty All Khan): (a) and (b Seven
in 1956 twenty two in 1957 and 8 upto
July, 31st in 1958 making 37 complaints
in all.  All these cases were referred
to the Government of Pakistan who
have however sent replies about five
cases only They have denied allegat-
ion in respect of four cases while as
regards the fifth case they have stated
that the lemple in question has been
restored to 1ts original condition.

(c) A statement containing inform-
ation regarding the three Shrines s
placed on the Table of the Lok Sabha.
{See Appendix IV, annexure No. 18].

(d) Government have no informat-

fon.

Wrapper Tobacco for Cigars

*927. Bhri Abdul Salam: Will the
Miruster of Commerce and Industry
be pleaxed to state:

(a) whether the manufacture of
high quality cigars has fallen due to
the non-availability of wrapper,
tobacco;
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(b) whether it is a fact that re-
presentations have been made by the
Cigar Manufacturers in Madras State
in connection with the import of
Wrapper tobacco from the United
States: and

(c) if so, the steps taken to facili-
tate such imports?

The Minister of Industry (Shri
Manubhai Shah): (a) No statistics
are available, but it is reported that
the production of high quality Cigars
has been affected on account of im-
port restrictions on Wrapper tobacco.

(b) Yes, Sir, by Messrs. Peacock
& Co.,, Woriur, Thiruchirapalli.

(c) Import of tobasco unmanufactur-
ed was allowed in terms of Ministry
of Commerce and Industry, Public
Notice No. 52-ITC(PN)/57, dated the
20th July, 1957, published in Part 1
Section 1 of the Gazette of
India Extraordinary dated the

20th July, 1957, from USA under
PL 480
A provision has now  also been

made for import (during the current
period) from USA. wmide Publie
Notice No. 60-ITC(PN)/58, dated 12th
July, 1958 published in Part 1 Section
1 of the Gazette of India Extra-
ordinary dated the 12th July, 1958
and applications from Actual Users
will be entertained by the Chief
Controller of Imports and Exports.

Employment Burean at Delhi
University

[ Shri Ram Krishan:
*928.{  Shri D C Sharma:
"L Shri Tangamant:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 1029 on the 18th March, 1958 and
state at what stage is the scheme for
starting an empluyment bureau at
Delhi University?

The Deputy Minister of Labour
(Bhrli Abid Ali): The draft Scheme
for the setting up of an Employment
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Bureau at the Delhi University hae
been sent to Delhi Administration and
their proposals are awnited.

Export of Pharmaceutieals

*329. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position regarding
the export of pharmaceuticals; and

(b) the measures taken, if any, for
the promotion of such exports?

The Minister of Commerce (Shri
Kanungo): (a) Indian pharmaceutical
goods are at present being exported
to Pakistan, Nepal and countries 1n
South East Asia and West Asia Ex-
ports of medicinal and pharmaceutical
products for the year 1957 amounted
to Rs. 1,01,24,331 and that for January-
June 1858, to Rs 41,12,000. With the
export measures now being taken 1t
is hoped it would be possible to 1m-
prove considerably on these figures

(b) A statement showing the meac-
ures taken for export prometion  of
these goods 15 Jaud on the Tuable of
the Lok Sabha. [See Appendix IV,
annexure No 19]

Soap Industry

*930 Shri D C Sharma: Will the
Minister of Commerce and Industry
be pleascd to state:

(a) the amount of forcign 1nvest-
ment in India 1n the soap industry;

(b) the extent of Indian capital
invested 1n the industry at  present;
and

{e) the steps taken or proposed to
be taken to inerease the Indian Capital
investments in the above industry®

The Minister of Industry (Bhri
Manobbal Shah): (a) Rs. 5,68 80,350

(b) Precise information is not avail-
able.

(c}) The Soap Industry is concentrat-
ed in the private sector. The foreign
owned or controlled firms are advised
10 associate Indian capital as oppor-
tunities arisa
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fAindustan Antihiotics (Private) Lid.

*$31. Bhri T. B. Vittal Rae: Will
the Minister of Commerce and In-
dustry be pleased to state:

{a) whether the Hindustan Anti-
biotics (Privatel Ltd. has any pro-
gramme for the manufacture of

Tetracyclin; and

(b) if o, who are the
collaborators for this project?

foreign

The Minister of Indusiry (Bhri
Manubhai Shabh): (a) The possibility
of manufacturing the tetracyclin
group of antibiotics is being explored
by Messrs. Hindustan Antibiotics
{Private) Ltd No definite programme
has yet been chalked out.

(b) No decision has been taken on
the question of foreign collaboration.
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Distribution of Baw Films

933 Sardar Igbal Simgh:
. Shri Ram Krishan:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether the new film producers
find it difficult to get raw films for
the purpose of film production;

{b) if so, the reasons therefor;

ic) whether a new procedure has
been evolved by the Central and Re-
gional Advicory Commit'ees with re-
gard to the allotment of raw films;

(d) if so, the nature thereof; and

{e) the details of restrictions 1m-
pused on the length of films and
prints?

The Minister of Commerce (Shri
Eanungo): (a) to (e). A statement
is Imid on the Table of the Lok Sabha.
{Sece Appendix IV, annexure No. 20).

Statistical Quality Control

*934 Shri Damani: Will the Min-
ister of Commerce and Industry be
pleased lo state:

(a) whether the Statistical Quality
Control Section under the Indian
Standard Institution is  imparting
training courses to the representatives
of variouws industries o as to  make
the technique popular;

{b) how far the technique has been
put into use in various industries;

(c) whether concerns are
a Btatistical Quality Control
themselves: and

running
Unit*
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(d) if so, the deta.ls thereof?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.
(b) In industries such as textile,

light engineering, electronics, chemi-
ca s, metillurg.cal etc., some applica-
tion of Statistizal Quality Control
methods is being made.

fc) and (d). Yes, Sir; some of the
concerns, like Philips Electrical Co.
(India) Ltd, Tata Iron and Steel Co.
Ltd . Jay Engineering Works Ltd.,
some member mills of Ahmedabad
Textile Industry's Research Associat-
ion have statistical depariments for
studying their day to day gquality pro-

blems  arising in their production
plants.
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Provident Fund Dues

*938. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(nY} whether Government are aware
that the workers have to face diffi-
culty in getting provident fund dues
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immediately after discharge or retire-
ment because of 6 months restriction;
and

(b) if so, steps taken by Gavern-
ment in the matter?

The Deputy Minister of Labour
(Shri Abid Al): (a) No; there have
been no representations from the large
bulk of workers in this respect

(b) Does not arise

<Central Tractor Organisation in Assam

*937 Shri Hem Barua: Will the
Minister of Rehabilitation and Min-
ority Affairs be pleased to state

(a) whether 1t 1s a fact that the
«operation of Central Tractor Organiz-
ation 1 Ram Knshna Nagar in the
district of Cachai, Assam, to rehabi-
litate displaced families covering four
<olonies failed,

(b) if so whether Government have
tried to evaluate the causes of this
failure of the CTO, and

(¢} if the answer to part (b) 1~ an
the affirmative, the causes fm this

failure”

The Minister of Rehabilitation and
Minority Affairs (Shr1i Mehr Chand
Khanna): (a) Yes

(b) and (c) The State Govainment
are being asked to mmsttute an en
quiry in the mattcr

Arrest of Indians at Hasnabad

*938 Shrimati Renu Chakravartty
Wiil the Prime Minister be pleased
to state

(a) whether the Indian nationals
arrested from river Ichhamat: near
Hingalgan) PS Hasnabad, 24  Par-
ganas on the East Pakistan border
five months ago have since been
released,

(b) what efforts the High Com-
mission, Dacca have made on  their
behalf, and

(¢) how the matter stands at pre-
=ent?
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Sadath AH Khan): (a) No, 8ir.

(b) and (c) The question of re-
lease of these Indian nationals is
under active negotiations with the
Government of Pakistan It 1z under-
stood that at the meeting on Secre-
taries level at Karachi, which began
on 30th August, an exchange of border
prisoners has been agreed to
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Expert of Sheep and Geats

*941 Shri Abdul Salam: Will the
Miruster of Comumerce and Indusiry
be pleased to state.

(a) whether 1t is a fact that the
export of hive sheep and gosts on a
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large scale through Tuticorin  Port
and Point Calimere to Ceylon has
been permitted;

{b) whether such export has caused
an abnormal  increase in mutton
prices in the Boutherh Districts of
Madras State;

(c) whether any  representations
have been made from that area for
banning their export; and

(d) if so, what action Government
propose to take in this connection”

The Minister of Commerce (Shri
Kanungo): (a) Export of sheep and
goats is allowed to Ceylon within a
regular quota through the ports of
Tuticorin and Adirampatnam No
exports have been allowed from Point
Calimere.

{b) Government have no informat-
ion.

{c) No, Sir.

td1 Does not arise

Imports of Motors and Spare Partls

*942 [ Shri Ram Krishan:
" | Sardar Igbal Singh:

Will the Muuster of Commerce and
Industry be pleased to lay a  slate-
ment showing:

(a) the number of licences issued
during 1957-58 for the mport of

motaors  and spare parts and the
quantity  1mported aganst  those
licences;

tb) the name: of countries  from
which the imports were made and tne
amount of foreign exchange spent
thereon; and

{¢) the position of their
this year?

import

The Minister of Commerce (Shri
Kanango): (a) 786 licences were issu-
ed during 1957-58 for the import of
electric motors and parta The guan-
tity imported against these licences
is not available.
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{b) A statement showing the
country-wise value of imports of
electric motors during 1857-58 is laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 21].

(¢) The value of import licences
issued during the  April-September,
1958 (upto 19th July, 1858) for elec-
tric motors and spare parts i1s appro-
ximately Rs. 13 lakhs.

Production of Refractlories

*943. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what steps, if any, have been
taken to ensure adequate indigenous
production of refractories to meet
the requirements of the new  steel
plants as they also come into  pro-
duction; and

tb) what 15 the present installed
capacity for the manufacture of re-
fractories”

The Minister of Industry (Shri
Maunubhal Shah): {a) Several
schemes involving expansion of exist-
ing factories as well as setting up of
new factories have been heensed
under the Industries (Development
and Regulation) Act, 1951. Additional
capacity of 9.66,410 tons per annum
has becn approved in this connection,
in addition to the existing capacity
of 498,240 tons. In order to quicken
the implementation of these schemes
Government have also set up a Panel
for Refractonies

(b) 498,240 tons of various types

Settlement of Partition Issues

o4, [ Shri D € Sharma:
\ Sardar Iqbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1137 on the 21st March,
1958 and state the further progress
made with regard to the settlement
of issues arising out of partition and
which have remained pending for
long?
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The Parllamentary Secretary to the
Minister of External Affalrs (Shrl
Sadath AH Kbhan): There has been no
further progress in the settlement of
the outstanding issues as the Finance
Ministers of the two Countries have
not yet been able to meet.

Plastic Resins and Intermediates

*845. Shri T. B. Vittal Rao: Will the
Minister of Commerce and Induostry
be pleased to state:

{(a) the latest position of the indi-
genous manufacture of plastic resins
and intermediates; and

(b) what is the estimated consum-
ption of these in Indian Industries in
1957-587

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
statement is placed on the Table of
the Lok Sabha [See Appendix IV,
annexure No. 23].

Manufacture of Small Vessels

*346. Sardar igbal Singh: Will the
Minister of Cowmnmerce and Industry
be plcased to utate the steps  being
taken for prowiotion of Industry for
the manufacture of Small Vessels in
the country?

The Minister of Industry (Shri
Manubhai Shah): A statement 1s laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 23].

Compensation for Displaced Persons

S Shri 8. M. Banerjee:
asel; 7\ Sardar Igbal Singh:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
itate:

(a) the number of claimant  dis-
placed persons from West Palustan
who have not yet been given  any
compensation; and

(b) the steps taken in thus resard?
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The Minister of Rehabilitation and

Affalrs (Bhri Mehry Chand

Khanna): (a) 139 lakhs out of a total
of 4.84 lakhs.

(b) The Regional Settlement Com-
missioners have been directed to ex-
pedite the finalisation of the remain-
ing cases. The progress made is care-
fully watched every month. Steps
are taken to eliminate all bottlenecks
which might hinder progress.

Export of Balt
1482. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state: .

(a) the guanium of export of salt
from India during 1955-58, 1956-57 and
1957-58 (country-wise) and the
amount of foreign exchange earned as
a result thereof; and

(b} which State in Indwa has got
the largest share in the export of salt
during the above period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
ta) The information required is given
in the statement laid on the Table of
the Lok Sabha ([Se¢e Appendix IV,
annexure No. 24].

{b) Bombay.
Displaced Persons in Tripura

1463 Shri Dasaratha Deb: Will the
Mimster  of Rehabilitation and
Minority Affairs be pleased to state:

(a) the total number uof displacet
persons 1n Tripura who have applied
to he recognised as refugees after
submitting afMdavit;

(b) whether many of these petitions
are awaiting consideration;

(c) if so, what are the reasons for
this delay; and

(d) the steps taken to
them of?

The Minister of Rebabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 16,691,

*{b) No.

() and (d). Do not ariwe.

dinpose
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Technical Institutes

14¢4. Shri Hem Ra): Will the Minis-
ter of Labour and Employment be
Dleased to state:

(a) thse number of technical in-
stitutions opened during the first two
years of the Second Five Year Plan;

(b) the number of technicians re-
quired for the various projects; and

(c) the arrangements made for the
grant of diplomas to the students of
such institutions?

The Deputy Minister of Labour
{Bbri Abld Al): (a) Sanctions were
fssued for the establishment of 54
new Industrial Tramning Institutes/
«Centres, out of which 32 started func-
tioning.

(b) The exact number 1. not known
The requirement estimated by the
‘Technical Training Committee
appointed by the Government of India
in the Ministry of Commerce and In-
-dustry is, however, 8.35 lakhs.

(¢) The certificates to the success-
tu) candidates are issued in the name
of the National Council under the
signatures of the Secretaries of  the
National Council for Traming in

Vocational Trades and the State
‘Councils for Training 1n Vocational
“Trades

Employees' Staie Insurance Seheme

1465. Shri Pangarkar: Wil the
Minister of Labour and Employment
be pleased to state:

(a) the names of the places where
the Employees’ State Insurance
Scheme has been introduced in Bom-
bay State: and

(b) the amount contributed by the
workers and emplovers separately re-
gion-wise in Bombay since the Em-
ployees' State Insurance Scheme came
into operation?

The Deputy Minister of Labour
{Shri Ab4 AM): (a) Greater Bombay,
Nagpur, Akola and Hinganghat. *
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{b) The Corporation had originally
grouped various States into Regions
for administrative convenience and
Bombay Region at the outset consist-
ed of the States of Bombay, Madhya
Pradesh, Saurashtra, Madhya Bharat
and Bhopal. The States of Madhya
Pradesh, Madhya Bharat and Bhopal
were subsequently transferred to
other Regions. The accounts were
maintained for the Region as a whole
and not on a State-wise basis. The
amounts of employers’ and employees’
contributions for the composite Bom-
bay Region from the beginning to
June, 1957 are given below:—

Employer's contribution  Ra, 4,f 2,312,162

Fmploveea' contribution  Ra. 4.02,88,122

After the reorganisation of States,
Bombay Region comprises Bombay
State only, and separate accounts for
the Bombay State are being maintain-
ed from July, 1957. The amounts of
employers’ and employees' contribut-
ions for the period from July, 1957 to
31st March, 1958 are given below:—

Fmplovers’ contribution Rs, 89 $8,~7g

Emplovess’ contrthution Rs. 1,32,82,112

Handlooms in Bombay

1466. Shri Pangarkar- Wil the

Minisi~r of Commerce and Industry
be pleased to state:

{a) the number of Handlooms work-
ing in Bombay State at present;

fb) the progress made to bring
these looms wunder the cooperative
sector; and

{c) how many handlooms are under
the cooperative fold in Bombay State
al present®

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The total number of handlooms
1 the State, as on 21st  August, 1958
is 2,42000. The exact number of
looms working is not known,
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{(b) and (¢). The number of looms
in the cooperative fold increased from
59,506 in 1853 to 1,39,000 on  21st
August, 1858,

Development of Sericulture in
Bombay

1467. Shri Pangarkar: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) the amount given to Bombay
Government for the deveiopm>nt of
sericulture during the ycars 1957-58
and 1958-39, and

(b) the amount asked for during
the same period”?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) None in 1857-58 The allocation
of Central assistance for 1958-58 s
Rs 50,000/ No amount has been
sanctioned so far

(b) The information 1s given
below :—

Financial Year Amount asked for
1957-58 Nil
1958-59 Rs 68,000

Handicrant  Schemes

Sericulivre Schemes

Handloom Schemes

Khadi Schemes

Schemes for Ambar and Sales Depots

Village Industries Schemes

In addition there 13 one scheme for
the development of coir industry and
a few for khadi and village industries
which are under scrutiny.

In respect of small scale industnes
for the year 1858-59, an amount of
Rs 7,50,000, as grants and Rs 22,50,000
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Small Scale and Cottage Indusiries in
Aundhrs Pradesh

1468. Shri M, V. Krishax Ras: Will
the Minister of Commerce and In-
dustry be pleased to refer to the reply
gwen to Unstarred Question No 1078
on the 10th March, 1858 and state:

(a) whether any schemes for the
development of small scale and cot-
tage industries in Andhra Pradesh
during the year 1958-38 have since
been s>anctioned; and

(b) 1f s0, the amount proposed to be
spent thereon?®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
ta) Yes, Sir

t(b) Schemes for which either sanc-
tions have been issued or for which
technical approval has been conveyed
to the State Government and the
amounts imvolved are as under.—

Cirant | van Twal
Rs Rs R:“ T
2 20,100 2 20,3c0
By 566 30 O 1.14,506
40 8=,~42 hrack 41,75 Lo
~, 49,603 12,458,419 13,38 110
1.06,00~ 24 ¢co 1,3C €Ly
HHgq <h2 10 00,325 14,84 9o~

as loans has been allocated to the
Government of Andhra Pradesh.
Under the new procedure, orders in
regard to which were i13sued on 12h
May, 1958, the entire allotment will be
placed at the disposal of the State
Government in nine equal instalments
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and the actual sanctions will be
issued by the State Government itself.

After the 12th May, 1958, this pro-
cedure holds good nat only for coir
and small scale industries but also
for handicrafts, sericulture and hand-
loom industries schemes. Only in the
case of khadi and village industries,
the Khadi & Village Industries Com-
mission will continue to sanction funds
directly to the State Governments,
State Statutory Khadi and  Village
Industries Boards, registered Institu-
tions and Co-operative Societies, etc.

Training in Handicrafts in Rafasthan

1489. Shri Onkar Lai: Will the M-
nister of Commerce and Industry he
pleused to state’

(a) whether Government have
approved any schemes for training in
handicrafts in Rajasthan:

{b) if so, the details thereof, and

{c) the places where they will be
implemented”

The Minister of Commerce and In-

dustry (Sbri Lal Bahadur Shastri):
{a) Yes, Sir
(h) and (¢) A statement 1s laid on

the Table of the Lok Sabha
Appendix 1V, annexure No 25§

[See

Khkadi Production in Rajasthan

1470. Shri Onkar Lai: Wil  the
Minister of Commerce and Industry
be pleased to state the gquantity of
Khad: produced in Rajasthan from st
January to 31st July, 19587

The Minister of Commeree and In-
dustry (Shri Lal Babadur Shastri):
Production statistics from all Khadi
and Ambar Charkha Centres in Rajas-
than for the period 1st January to
31st July, 1858, have not yet been
received. However, according to re-
ports received so far, production of
Khadi including Ambar Khadi, from
1st January to 3ist July, 1858, was
20-37 lakhz sq, ydr.
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Weavers' Cooperative Societiey in
Hajasthan

1471, Shri Onkar Lal: Will the
Minister of Commeree and Industry
be pleased to state:

(a) the number of Weavers' Co-
operative Societies in Rajasthan; and

(b) the number of looms registered
under Weavers' Cooperative Societies
in Rajasthan (distriet-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadar Shastri):
(a) The number of weavers' co-opera-
tive societies in Rajasthan as on 3ist
March, 1958 was T47.

{b) A statement, showing the num-
ber of lnoms registered in the State
(district-wise) as at the end of April,
1958, 1s laid on the Table of the Lok
Sabha [See Appendix IV, annexure
No 26]. It is not known how many
of these are in the cooperative sector

Handloom in Rajasthan

1472. Shri Onkar Lal: Will the
Minister of Commerce and Indusiry
be pleased to state:

fa) what is the present stock of un-
sold handloom goods in private sector-
and 1n the cooperative sector m
Rajasthan: and

tb) whether any financial aid  is
proposed to be given tou those looms
which are outside the cooperative fold?

The Minister of Commerce and In-
dustry (Shri Lal! Bahadur Shastri):
(a) As regards the cooperative fold
the State Government has reported
that unsold stocks were 29,683 yarde
valued at Rs 29430/- as at the end of
May, 1958, in respect of approximately
455 Cooperatives in the State Infor-
mation relating to stocks outside the
cooperative fold 1s not available.

(b} No. Sir.

Registered Companies in Rajastham

1473. Shri Onkar Lal: Will the
Minister of Commerce and Industiry
be pleased to state the names of
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the registered companies in Rajasthan
{District-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The time and labour involved in pre-
paring a district-wise list of the
names of more than 550 companies
registered in Rajasthan will not be
<ommensurate with the results to be
obtained. However, a statement
showing numertical distribution of
«companies in each district is lald on
the Table of the Lok Sabha [See
Appendix IV, annexure No 27.]

Khbadi and Village Indusiries Board,
Rajasthan

1474. Shri Onkar Lal: Will the
Minister of Commerce and [Induastry
be pleased to state the amount allotted
during 1058-58 by the Central Govern-
ment for the Khadi and Village In-
<dustries Board of Rajasthan”

The Minister of Commerce and In-
dustry (Shri La! Bahadur Shastrh:
“The Khad: and Village Industries Com
mission has tentatively allotted out of
the funds placed at its disposal by the
Central Government, Rs 22,34,400/
as grant and Rs 28,86,670/- as loan to
the Rajasthan State Khadi and Village
Industries Board for thc development
of Khad: (including Ambar Khadi)
and other village industne-

Employment Exchanges

1475. Shri Jadhav: Will the Minis-
ter of Labour and Employment be
pleased to state-

(a) the total number of persons
who got employment through the
different Employment Exchanges 1in
the State of Bombay durmg the year
1957-58: and

(b) the number of applications
pending with the different Employ-
ment Exchanges in the above State at
present®

The Depnty Minister of Labour
{(Shri Abld All): (a) 26,924

(b) 1,57.451 as on 31st July, 1958
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Central Schemes In Punjad

1476 Shri Ram Krishan:
" 1 Sardar Igbal Singh:

Will the Minister of Plamning be
pleased to state:

(a) the total amount spent by the
Centre on the schemes sponsored and
executed by the Central Government
in the State of Punjab during the first
two years of the Second Five Year
Plan; and

(b) the total amount to be spent
during the current financial year?

The Deputy Minister of
(Shri S. N. Mishra): (a) and (b).
Information regarding the amount
provided by the Central Government
for Centrally sponsored schemes in
the Punjab in the first two years of
the Second Plan 1s being collected and
will be made available in due course
As regards purely Central schemes it
1~ not gencrally possible to allocate
expenditure by States and territories

Small Scale Industries Board

Shri Ram Krishan:
1477. Shri Bibhuti Mishra:
| Sardar Iqbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the nature of resolutions passed
and recommenda‘ions made by the All
India Small Scale Industries Board at
it- eleventh meeting held at Mussorie
during the second week of May, 1938
and

(b) the action taken by Government
o ynplement them?

The Minister of Commeree and In
dustry (Shri Lal Bakadur Shastri):
{a) and (b} A statement is lmd o~
the Table of the Lok Sabha. [Ser
Appendix IV, annexure No. 28.]

Survey of Unemployment
1478. Shri D, C. Sharma: Will the

Minister of Planning be plessed to
refer to the reply given to Starred
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Question No, 1149 on the 3ist March,
1888 and state the further progress
made so0 far with regard to the survey
of unemployment carried out under
the suspices of the Research Program-
mes Committee?

The Deoputy Minister of Planning
(8hri 8. N. Mishra): :The report on
unemployment in Assam has been ap-
proved for publication by the Re-
search Programmes Commitiee, which
will pay the full cost of printing the
report. As regards the report on un-
employment in Travancore-Cochin, the
Research Programmes Committee re-
ceived on 27th March, 1938 a revised
version of the report from the Kerals
University. This was considered by
the Research Programmes Committee
and it came to the decigion that the
author may be allowed to publish the
report, if he so wishes, but no con-
tribution towards the cost of printing
it should be made by the Research
Programmes Committee.

As regards Socio-Economic Surveys
of Cijties the report on Baroda was
published in April 1958, the reports
on Hubli and Jamshedpur are in
press, reports on Agra, Bombay,
Calcutta, Cuttack, Delhi and Jaipur
are being drafted and the reports on
other cities are being finalised.

Free Trade Port at Kandla

1479, Shri D. C. Sharma: Will the
Minister vf Commerce and Industry be
pleased to state:

(a) whether there is a proposal for
the establishment of a free trade area
at Kandla port; and

(b) it so, how it will differ from
the free ports like Singapore or Hong
Kong?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastri):
(a) Yes, Sir. A scheme prepared by
the Development Commissioner,
Kandla for the setting up of a free
trade zone in that port has been re-
cetved and is under serutiny and con-
sideration;

162 LSD.—3
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(b) Free ports, such as Hong XKong
and Singapore, are ports into which
foreign merchandise can be freely
imported and also moved into inland
destinations for sale ete. to consumers
without payment of customs duty. On
the other hand, free trade zones or
areas are spaces specially segregated
by customs cordons in sea-ports and
air-ports, Foreign merchandise cgp be
treely imported into these segregated
areas for purposes of re-export to
foreign destinations with or without
processimg and/or manufacture.
Such goods cannot, however, be taken
out of the customs cordons without
payment of customs duties and other
charges imposed by the Government
of the country concerned.

Radio-activity

Shri D. C. Sharma:
1480 {Sqndlr Igbal Singh:

Will the Prime Minister be pleased
to state:

(a) the highest level of radio-acti-
vity reported upto the end of August,
1958 in the country; and

(b} whether it constitutes any
danger to public health?

The Prime Minister and Minister of
External Affairs (Shri Jawakarial
Nehru): (a) and (b). It was pointed
out in reply to Starred Question No.
1435 by Shri H. C. Mathur on April
3, 1958 that the highest level of radio-
activity was observed in Delhi in
April 1957. This was 18.7 micromicro
curies per cubic meter of air and was
below the maximum  permissible
limit. There bas been no change in
the position, since then.

Documentary flm on Shri Rabindra-
nath Tagore

S8hri D. C. Sharma:

M81. 4 Shri Vajpayee:
Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
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No. 1430 on the 3rd April, 1958 and
state the further progress made with
regard to the production of a docu-
mentary film on the life and teachings
of Shri Rabindranath Tagore?

The Minister of Information and
Broadcasting (Dr. Keskar): It has been
decided to entrust the production of
the film on Shri Rabindranath Tagore
to Shri Satyajit Roy. The film is
scheduled to be completed before the
Tagore Centenary in 1961.

Dandakaranya Scheme

Shri D. C. Sharma:
Sardar Igbal Singh:
1482, Shri Ram Krishan:
Shri R. C. Majhi:
LShri Barman:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 1764 on the 22nd April,
1958 and state the progress made so
far with regard to the reclamation
work of Dandakaranya?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Dandakaranya as a whole
is not being reclaimed; only selected
parts of it are to be reclaimed.

Reclamation operations are in pro-
gress in the Pharasgaon area. The
first village has been constructed and
about 200 acres reclaimed so far.

State Trading Corporation of India
(Private) Ltd.

1483. Shri Abdul Salam:
Minister of Commerce and
be pleased to state:

Will the
Industry
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(a) whether it is a fact that the
State Trading Corporation of India
(Private) Ltd. has recently purchas-
ed a quantity of 60,000 tons of nitro-
genous fertilisers from West Ger-
many;

(b) whether the purchase has been
made on a barter basis;

(¢) whether the entire quantity is
to be brought in Indian vessels; and

(d) if so, whether the freight rates
agreed to are competitive and advan-
tageous to the country?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) No, Sir.
(¢) and (d). Yes, Sir.

Employment Exchanges
J" Shri Bibhuti Mishra:
1 Shri Sadhu Ram:

Will the Minister of Labour and Em-
ployment be pleased to state:

1484,

(a) the total number of literate and
illiterate unemployed persons regis-
tered with the Employment Exchanges
in the various States during the year
1957-58 and 1958-59 so far;

(b) the number of persons provided
with employment during the above
period; and

(c) whether Government have de-
vised any schemes for expediting
placement of these unemployed per-
sons registered with the Employment
Exchanges?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The in-
formation is as under:

Matriculates and above Others
Item
1957-58 A19s8 1957-58 1958
(April- (April-
June) June)
1 3 4 5
Registrations 5,53,575 1,65,187 13,13,610 3,67,236
Placements 67,276 17.315 1,36,131 41,§66

+» B
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(¢) The schemes under the 2nd Five
Year Plan are devised to expedite
placement of the unemployed.

Health Insurance Corporation

1485. Shri Damani: Will the Minis-
ter of Labour and Employment be
pleased to state: .

(a) the amount collected for health
insurance under the Employees’ State
Insurance Corporation during the year
1957-58;

(b) how much has been spent dur-
ing the same period; and

(¢) what is the accumulated
balance of this fund and how it is in-
tended to be spent?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Rs. 6,67,11,495.

(b) Rs. 4,37,99,697.

(c) Rs. 13,90,91,575 (upto the end
of 1957-58).

The surplus funds will be utilised
for the construction of hospitals, an-
nexes to existing hospitals, and dis-
pensaries for insured persons.

Aid to States

1486. Shri Anirudh Sinha: Will the
Minister of Planning be pleased to
state:

(a) the amount of Central assistance
to the States for implementing the
Second Five Year Plan during the
year 1957-58 State-wise; and

, (b) the machinery if any, which
the Central Government has estab-
lished to control the utilisation of this
assistance?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) A statement
is laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 29.]

(b) The Government of India do
not control the utilisation of the as-
sistance as the expenditure is incurred
by the State Governments. But
where Central assistance has been
given for specific schemes, they satisfy
themselves by obtaining periodical re-
ports of the actual expenditure from’
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the State Governments that the
amount of Central assistance has been
utilised on the purpose for which it
was intended.

Refugee Colonies of Belonia

1487. Shri Bangshi Thakur: Will
the Minister of Rehabilitation and Mi-
nority Affairs be pleased to state:

(a) whether it is a fact that about
150 families of refugee fishermen are
living in the refugee colonies of Be-
lonia, Tripura;

(b) if so, their sources of income at
present; and

(c) whether Government has formu-
lated any scheme for development of
fishery for the rehabilitation of these
displaced persons?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Their main occupation at pre-
sent is cultivation for which 2 acres
of land has been allotted to each
family. In addition they are engaged
in-development works; catching fish
from rivers, tanks and ponds and dry
fish business.

(¢) No specific scheme has yet been
formulated. Two areas measuring
1136 acres in all have been selected
for development of fishery and are
being surveyed by the Tripura Reha-
bilitation Department for the purpose
of working out a detailed scheme.

Betel-leaf Plantation

1488. Shri Bangshi Thakur: Will
the Minister of Rehabilitation and Mi-
nority Affairs be pleased to state:

(a) whether it is a fact that the
Tripura Administration submitted a
scheme regarding Betel-leaf cultiva-
tion in Belonia refugee colonies with
a view to properly rehabilitate dis-
placed families; and

(b) if so, the action taken thereon?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). In December,
1956, Rehabilitation Department of
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the Tripura Administration submitted
a scheme to the Ministry of Rehabili-
tation for betel-leaf cultivation in
several rehabilitation coloples includ-
ing Belonia. As however it was found
that the schemes did not lead to the
economic rehabilitation of the fami-
lies concernsd they were not sanc-
tioned.

Migrants frem West Pakistan

1489. Sardar Iqbal Singh: Will the
Prime Minister be pleased to state
the number of migrants from West
Pakistan during 1958 so far?

The Prime Minister and Misister of
External Affairs (Shri Jawaharial
Nehbru): *2,719 migrants entered India
during the period from lst January
to 31st July, 1858,

Arrears of Rent for Govermment
Bulldings in Delhi

1490. Sardar Igbal Singh: Will the
Minuster of Works, Houslng amnd Sup-
ply be pleased to state:

(a) total arrears of rent for Gov-
ernment buildings in Delh: separately
under:

(1) the Government departments
(department-wise),

(1) institutions, and

(ai) with private individuals, and

(b) the steps taken to realise these
arrears?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) (i)
Rs. 3,03,451. A statement showing the
break-up department-wise, 15 laxd on
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the Table of the Lok Sabha. [Sew
Appendix IV, annexure No. 30].

(ii) Rs. 1,00,000.
(iil) Ras, 4,153,368,
(b) The amount due from Govern-

through book adjustments. Whaere
acceptance of debits has been unduly
delayed, the matter is being actively
pursued with the Departments com-
cerned. The amount due from private
institutions and individualg will be
realised either through their sursties
or by recourse to certificate procesd-
ings and recovery as arrears of land
revenue under the provisions of the
Public Premses (Eviction of Un-
authorised Occupants) Bill, 1958 now
pending enactment by Parliament,

Bharat Sevak Samaj

1401 Shri Daljit Singh:
' Shri Onkar Lal:

Will the Minister of Planning be
pleased to state:

(a) the total amount of financial
assistance given to the Bharat Sevak
Bamaj of all States during 1958-359,
and

(b) whether the Government of
India have received reports from the
States of the work done by the Sama;
during 1957-58*

The Deputy Minister of Flanaing
(Shri 8. N. Mishra): (a) During the
year 1858-59, the Planning Commission
have so far given grants-in-ald to
Bharat Sevak Samaj, Delhi Pradesh,
only as follows:

Nature of S.heme

1. Pilot  Project for enlisting and mob:hising Public Cooperation rm
social and econormic welfare work in slum areas of Dellt .

Amount tanctioned
Rs.
11,500

2. Pilot Project for enlisting Public Cooperanion for national reconstruction

pr ¢ by starting 10 Yourh Plan Clubs 1n the Urban Areas of
D:Igs P .

ToraL

Ba2s

12,323

S

"T'Iu.l ﬂ;une does not include migrants tnto Punjab during July, Iﬁl
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(b) As Bharat Sevak Samsj is not

by the Seams} during the year 1987-58
does not arise. The Planping Commis-
sion, however, called for Progress Re-
ports from the Samaj on the working
of those schemes for which grants
were sanctioned by them during 19567-
88 and such reports were received.

Foreign Delegations
Sbri Daljit Singh:
8. o gardar Igbal Singh:

Will the Prime Minister be pleased
to state;

(a) the number of foreign official
delegations that visited India during
1857-58;

(b) the object
delegations;

of visits of those

(c) the names of foreign countries
to which those delegations belong; and

(d) the expenditure incurred on
each of them?

The Prime Minister and Minister of
External Affairs (Shri Jawabarial
Nehra): (a) Fifty four, according to
information available so far.

(b) to (d). Such information as is
already available is contained in the
statement placed on the Table of the
Lok Sabha. ([See Appendix IV, an
nexure No 31.]

Registration of Handlooms
14683, Bhri Jaganatha Kao: Will the

{a) whether the registration of
handlooms has been  completed
throughout India; and

{b) if so, the total number of band-
looms s0 far and their
number in Orissa State particulariy?

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastri)
(a) No, 8ir,
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(b) The total number of handlooms
registered az on 6th August, 1956 i
24,23,825. This includes 1,08,533 looms
booked for registration in Orissa
State, ~*=
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Export of Qilseeds, Tea and Jute

1495. Bhri Hem Barua: Will the
Minister of Commerce and Indusiry
be pleased to state the steps taken to
step up the export of oilseeds, tea
and jute during the years 1058, 1987
and 1958 so far?
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The Minister of Commerce and In-
dastry (Shri Lal Babadur Shastrl):
A statement is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 32.]

Tea Production

1496, Shri Hem Barua: Will the Min-
ister of Commerce and Industry be
pleased to state the steps taken to
improve the yield per acre of tea
during 1956, 1957 and 1958 so far?

The Minister of Commerce and In-
duostry (Shri Lal Bahadur Shastri):
Nearly 80,000 tons of fertilizers were
made available to the tea industry
during each of the last two years and
efforts are being made to effect a
similar supply in the current year.
Distribution of better type of seeds,
and insecticides has also been arrang-
ed.

Cement Quota to Orissa State

1497. Shri Panigrahl: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) what is the gquota of cement
allotted to Orissa for the year 1958-59;
and

(b) the quantity of cement lifted so
far by Orissa?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
(a) and (b). A quantity of 88,700 tons
of cement was allotted to Orissa for
the pericd 1st Apnl, 1858 to 30th
September, 1958, but allotment for the
period 1st October 1958 to 31st March,
1959 is not yet due. Against the
above allotment, a quantity of 51,448
tons was lifted upto the end of July,
1958.

Naga Hostiles in Manipur

1498. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it 1s a fact that six armed
Naga hostiles attacked and looted four
civilian trucks laden with goods at a
place between Kohima and Mao on
the 26th July, 10587

The Prime Minister and Minister of
External Afairs (Shri Jawaharlal
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Nehru): The reports indicate that: a
few hostile Nagas attacked and looted
three civillan and one Government
vehicles near Kholjuma (Naga Hills)
on the 26th July, 1858. ‘The losses
sustained were Rs. 473 approximately,

Unaunthorise8 otcupants of Govern-
ment Quarters

1499, Shri Arjun Singh Bhadauria:
Will the Minister of Works, Housing
and Supply be pleased to state whe-
ther any directives were lssued to
Delhi State in 1856 to provide alter-
native accommodation to the unautho-
rised occupants of Government quar-
ters?

The Minister of Works, Housing and
Supply (Shri E. C. Reddy): It was
decided in March, 1949 that alternative
accommodation may be provided be-
fore eviction to such displaced per-
sons as entered into unauthorized
occupation of Govermment accommo-
dation before the 11th December, 1948.
The work of providing alternative
accommodation to such displaced per-
sons was dealt with by the Estate
Office until the 1st September, 1854
when it was transferred to the Hous-
ing and Rent Officer of the Delhi
State Government. No directive as
such was issued.

Import Licensing Pollcy

1566. Shri Panigrahi; Will the
Minister of Commerece andl Industry
be pleased to state:

(a) whether the amount of Foreign
Exchange required to meet the re-
quirements of imports during the six
months beginning from 1at October,
1958 has been finally ascertained; and

(b) if so, the extent thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

(a1 Not vet, Sir

th Does not arise.
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Cotton Spinning Mijl in  Punfad

1541, Shrl Daljit Bingh: Wil} the
Minister of Commerces and Industry
be pleased to state:

(a) whether there is a proposal to
set up a cotton spinping mill in
Punjab;

(b) if so, the location thereof;

{c) whether there is a proposal to
set up a co-operative cotton spinning
mill too: and

(d) it so, the details thereof?

The Mintster of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). A statement (statement
No. 1) showing cotton spinning mills
in Punjab which have been licensed
or approved for the grant of a licence
under the Industries (Development
and Regulation) Act, 1951, is laid on
the Table of the Lok Sabha. [See
Appendix IV, annexure No. 33.)

(c) and (d). A statement (state-
ment No. 2) showing cooperative
cotton spinning mills approved for the
grant of a licence under the Industries
(Development and Regulation) Act,
1951, is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 33

Tea Exports to US.A.

1542. Bhri Dalfit Siagh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Btarred Question No. 1884 on the
16th April, 1958 and state the quantity
and value of tea exported to the
USA. in the last five years (vear-
wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastr):
A statement is laid on the Table of
the Lok Sabha. [Ser Appendix IV,
annexure No. 34.)
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Second Five Year Plan for Andhra
Pradesh

1503. Shri Rami Reddy: Will the
Minister of Planning be pleased to
state:

(a) the tatal amount proposed to be
spent in Andhra Pradesh on the major
industries in private sector during the
Second Plan period; and

(b) how does it compare with the

amounts proposed to be spent in other
States?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a} and (b).
The Planning Commission has not
worked out the State-wise break-up
of the estimated investment likely to
be made in major industries in the
private sector during the Second
Plan period Such estimates are
hardly possible because the intentions
of private entrepreneurs so far ahead
as flve years can only be very imper-
fectly known. Even to the extent
that they can be gauged from the ap-
plications for licences under the In-
dustries (Development and Regula-
tion) Act, estimates based on them are
unreliable because complete and cor-
rect information is often not furnigshed
regarding the investment Lkely to be
made and in a number of cases tue
projects for one reason or another are
not proceeded with.

Pilgrima to Pakistap

1564. Sardar Igbal Singh: Will the
Prime Minister be pleased to state:

{a) the number of pilgrims from
India who attended the religious fairs
in Pakistan during the current year
so far: and

{b) the facilities provided for the
Indian pilgrims by the Government
ot Pakistan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrm): (a) and (b). The informa-
tion 18 bcing collected and will be
placed on the Table of the House, as
sonn as 1t 1s availzable.
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International Cemmission for
Supervision and Control In Viet Nam

1505. Sardar Igbal Singh: Will the
Prime Minister be pleased to state
the expenditure so far incurred by
India on the International Commis-
sion for Supervision and Contro] in
Viet Nam?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Neliru): The total expenditure incur-
red by India on the International
Commission for Supervision and Con-
trol in Viet-Nam, since its inception
upto May, 1958, is Rs. 61,80,248'8%

QOut of this amount Rs. 38,65,437-62
is recoverable from the Geneva
Powers, being the expenditure incur-
red by India on their behalf.

The above figure is subject to fur-
ther modifications when figures of
debits from certain Defence Authon-
ties are available.

Middle Income Group Housing
Scheme

1508, Sardar Iqbal Bingh: Will the
Minister of Works, Hounsing and Sap-
ply be pleased to refer to the reply
given to Starred Question No. 1839 on
the 25th April, 1958 and state the
further progress made in formulating
Middle Income Group Housing
Scheme?

The Deputy Minister of Works,
Housing and Supply (Shri Anil
K, Chanda): The State Governments
are being consulted 1n the matter,
The views of some of them have been
received. The matter will be process-
ed further as soon as the remaining
States send in their comments.

Central Board of Trustees of
Employees' Provident Fund

1507. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 377 on the
22nd November, 1857 and state:

(a) whether any other meeting of
the Central Board of Trustees of the
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Employees’' Provident Fund has since
been held;

(b) if so, the subjects discussed at
that meeting; and

(c) the decisions or Técommanda-
tions made by the Board?

The Deputy Minister of Labour
(Shri Abid AlD: (a) Yes.

(b) and (c). A copy each of the
Agenda of the meeting of the Board
held on the 24th March, 1938, and
of the decisions/recommendations
made, is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No 35.)

Heavy Water at Sindri

1508 BSardar Igbal Bingh: Will the
Prime Minister be pleased to state
the result of studies being made with
regard to the production of Heavy
Water at Sindn?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The problem s still under
examination and 1t will take some
time before a fina] decision in the
matter 15 arrived at

Import of Fruits from Afghanistan

1509 Sardar Igbal Bingh: Will the
Minister of Commerce and Indastry
be pleased to state the guantity and
value of dry fruits imported from
Afghanistan during 1957-58?

The Mimister of Commerce and In-
dusitry (Shri Lal Bahadur Shastri):
17,128 tons of dry fruits valued at
Rs 3,34,28,000 were imported from
Afghanistan during 1957 and 35,821
tong valued at Rs. 1,28,30,000 during
January—Apn], 1958.

Banned Flims

1510. Sardar Igbal Bingh: Will the
Minister of Information and Broad-
casting be pleased to state:

{a) the number of fllms which have
been refused certificates by the Board
of Film Censor during 1888 so far;
and
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{b) names of guch Alms?

The Minister of Infermation and
Brosdcasting (Dr. Keskar): The {fol-
Jowing films were refused certificate
of public exhibition by the Central
Board of Film Censors from 1-1-1958
to 22-8-1958:

8. No. Name of the film

Indian Films

L Golden Gang (Hindi)
Jasoos (Hindi)

Bole Taisa Na
(Revised) (Marathi)

Speed Queen (Hindi)
Shararat (Hindi)

Savera (Hindi)

The Millions Wait (English)

Bl o

Chale

S ene

Foreign Films

8. The Naked Stireet and
Trailer

9. Short Cut to Hel] and
Trailer

10. *The Black Scorpion and
Trailer

1L Giant Claw and Trailer

12, U.N.O. Report on Hungary
18. The Boss and Treiler

14. Jet Pilot

15, Bad Lands of Montana

18, Summer Love ang Trailer
17 The Deerslayer and Trailer
18. Peyton Place and Trailer
19. Thig is Russia and Trailer

20. The Monster that Challenged
the World and Trailer

21, The Quiet Americanand
Trailer

Desire under the Elms and
Trailer

23, The Green Eyed Blonde and
Trailer

4. The Sleeping Tiger and,
Traller
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S. No. Name of the film

Flesh and the Spur and
Trailer

Rififi

Scarface (Revised)

Gunslinger and Trailer

Invasion of the Saucer Man
and Trailer

30. The Law and the Jake Wade
31

Baby Face Nelson and
Trailer

3z2. The Restless Breed
33. Touch of Evil and Trailer
34. Island of Lost Souls and

SRYR B

Trailer

35 The Left Handed Gun and
Trailer

38. Girls on the Loose and
Trailer.

Films which were originally refus-
ed Certificate, but have been sub-
sequently ceriified for public exhibi-
tion after necessary excisions were
carried out by the applicants from
1-1-1958 to 22-8-1958 ‘are given
below:—

S. No, Name of the film
Bhala Admi (Hindi)

12 o'Clock (Hindi)
Mujrim (Hindi)

Teesri Gali (Hindi)
Taqdeer (Hindi)

Mousi (Hindi)

Police (Hindi)

Bhola Shrkar (Hindi)
Hath Kadi (Hindi)

10 o'Clock (Hindi)
Gauri Shankar (Hindi)

In Dreamland (Hindi) (shost
film)

13. Test Reel ‘There is a Time
to Love'.

© ® ;AW

- - bk
p o~ o

Faridabad Development Corporaties

1511. Sardar Igbal Siagh: Will the
Minister of Rebhabilifation and Mime-
rity Affairs be pleased to refer to the
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reply given to Unstarred Question
No. 197 on the 23rd July, 1957 and
state:

(a) whether a Trading Corporation
under Faridabad Development Cor-
poration Act has since been set up:

and

(b) if so, the number of members
in the Corporation and their names?

The Miniater of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (&) and (b). After the
Faridabad Development Corporation
Act wag passed certain fresh deve-
lopments have taken place at Farida-
bad. The construction of the town-
ship is almost complete, and with the
efforts made by the Government over
all these years the economy of the
township has improved. A stlage has
arrived when the various activities of
the Board could be entrusted to the
normal agencies of the Government.
Basic and Post Basic Schools have,
therefore, been transferred to the
Punjab Government and the Power
House at Faridabad is expected to be
handed over to the State Government
shortly. Decision has also been taken
to transfer the Badshah Khan Hospi-
tal at Faridabad to the State Gov-
ernment. The Punjab Government
has further been requested to set up
a notified area Committee at Farida-
bad to look after the municipal
functions which have hitherto been
the responsibility of the Board.

In view of the developments men-
tioned above, the idea of setting up of
a Corporation at Faridabad has been
put off and negotiations have been
started with the Punjab Government
for its taking over the administration
of the remaining functions of the
Board.

Jollundur Information Centre

1512. Sardar Iqbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state the total
expenditure that the Central  Gov-
ernment have incurred over the
Jullundur Information Centrc so far?
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The Minister of Imformation mnd
Broadcasting (Dr. Keskar): The ex-
penditure incurred on the Information
Centre at Jullundur, which was
opened on 20th July, 1933, g given
below:— .

1955-56—Rs, 12,089.00
1956-57—Rs. 11,745.00
1957-58—-Rs. 17,949.23

1958-59 (upto
Rs. 3,939,07,

31-7-1968) —

Closure of Textilo Mills

1514. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the names of the
textile mills closed upto the 3lst
July, 18587

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 38.]

Local Development Works

1515. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(&) the nature of the schemes for-
mulated for local development works
in Punjab, district-wise, during 1958
so far; and

‘h} the total estimated expenditure
of the schemes?

The Minister of Planning (Shri
Nanda): (a) and (b). The information
asked for is being collected and will
be placed on the Table of the Housc
in due courss.

Machinery for Nangal Fertilisers and
Chemicals (Private) Lta

1516, Shri Daljit Shagh: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the total amount sanctioned for
the purchase of machinery for the
Nangal Fertilizer and Chemicals (Pri-
vated Lid : and
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{b) the names of suppliers and their
agents in India and the wvalue of

machinery to be supplied by each of
the firma?

The Minister of Commerce and In-
dustry (Bhrl Lal Bahadur Shastrl):
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(a) The Government of India have so
far approved four major proposals of
the Nanga! Fertilizers and Chemicals
Private Ltd., for the purchase ot
machinery for the Fertilizer-heavy
water project The total cost involved
is Rs. 149516 lakhs.

() Equipment to be

: Names of suppliers Agents in India Contract
supplied price

«Rs. in lakk:

Electrolyser Plant Mfls,1 Qronzio De Nora, None . s . 363°70¢
1aly.

Fertizer group of plants.  MJS. Sainr Gobain, Paris None Re 840.49

Electrical Equipment M/s. Englhsh  Electric M’s. Enghsh Llecin 223°79

Company, UK. Company, Bombay .

Accessories and auxiharies MUs. Oronzio De Nora. wNont 38 1Y
for clectrolysis plant. Italy.

Tora 1495°16

Border Dispute unsealing of the East Pakistan-

1517. Shri Ram Krishan; Will the
Prime Minister be pleased to state:

(a) whether the meeting between
India and Pakistan at official level at
Akhaura was held in August, 1958 to
discuss the sealing off, by the East
Pakistan authorities, the route from
Assam to the Indian Union Territory
of Tripura; and

(b) if so, the nature of decisions
arrived at?

The Prime Minister and Minisier of
External Affairs (Shri Jawaharia)
Nehru): (a) and (b). A meeting of
representatives of the Government of
Bast Pakistan and the Tripura Ad-
ministration was held at Akhaura on
the 17th August, 1958, to discuss the
incideni at Lakshmipur. While no
progress was made regarding the
sbove incident, Pakistan authorities
snnounced the unsealing of the East
Pakistan-Tripura border at the meet-
ing.

The Assam-Tripura route, tia East’
Pakistan has been opened  with the

Tripura border,

Border Incidents

1518. Shri Vajpayee: Will the
Prime Ministey be pleased to state:

(a) the number of incidentg which
have occurred on the Indo-East
Pakistan border in the last three
months in which Indian nationals
have been obstructed from harvest-
ing paddy;

(b) the details of these incidents;
and

(¢) the steps taken by India in this
regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharia}
Nehru): (a) Besides general distur-
hance to farmers as a result of
Pakistan: firing. there were only two
specific inadents

(b} On the 11th July and again on
the 20th Julv. 1958, Pakistam forces
attempted to prevent Indian cultiva-
tors from harvesting their paddy in
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village Utiteka near Latu on the
Assam-East Pakistan border.

(c) Indian forces gave necessary
pratection to the Indian cuyltivators,
who were able to reap their paddy
crops, without further interference by
Pakistani forces.

Low Income Group Housing Scheme
in Himachal Pradesh

1519. Shri Daljit Bingh: Will the

Minister of Works, Housing ang Sup-
Ply be pleased to state;

(a) the number of persons 1in
Himachal Pradesh who have receiv-
ed housing loan under the Low In-
come Group Housing Scheme in 1957-
58 and 1958-59 so far district-wise;
and

(b) the number among
belonging to Scheduled Castes?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statement
Bving the requred information is Jaid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 37.]

State Plan of Punjab

1528. Bhri Daljit Singh: Will the
Muinister of Planning be pleased to
state whether the Government of
Punjab have submitted their estumates
of financwal resources for the remain-
ing years of the Second Five Year
Plan?

The Deputy Minister of Planning
(Bhri 8. N. Mishra): Yes; the esti-
mates are under examunation in the
Planning Commussion.

them

Kanpur Textlle Mills

1521 Bhri K. N. Pandey: Will the
Minister of Commeroe and Indastry
be pleased to state:

(a) what is the present position of
accumulation of stock of cloth with
Kanpur Textile Mills; and

{b) how far it is responsible
creating unemployment problem in
Kanpur?
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The Miulsior of Osmimnerce and

dustry (Shri Lal Bakadar
(a) Unsold stocks of cloth with
Kanpur Textile Mills stood at about
~- 3878 bales on 16th AugaRt, 190%™"
were

(b) Nearly 3,300 workers
rendered idle owing to the accumula-

Cawnpore Cotton Mills have been
dusplaced due to its closure.

Productivity Council for Puajad

1522. Shri Ajit Singh Sarhadl: Wil
the Minister of Commerce and Indme-
try be pleased to state:

(a) whether it is proposed to con~
stitute a Regiona]l Productivity Coun-
cil in Punjab; and

(b) 1f so, when?

The Minister of Commerce zad
Industry (Shri Lal Bahadur Shasiri):
(a) and (b). As a matter of general
policy, the constitution of Local
Productivity Councils/Regiona] Pro-
ductivity Councils m;m important in-
dustrial areas in the country 1s en-
couraged The asustance of the
Government of the Punjab as well as
that of the other State Governments
has been sought i1n thiz connectwon.
The Government of India Is not
aware whether any proposals to set
up a Local/Regional Productivity
Council has been intiated in the
Punjab.

Ootton Spinning Mills

1523, Bhri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the tota] number of applications
for licences for cotton spinning mills
received from the Punjab Btate dur-
ing the last two years;

(b) the licences grantsg and the
names of the Licencees;

(c) whether there was any oo~
operative concern amongst applicants;
and
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{d) if so, whether it has been given
a licence?

The Minigter of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) Since 1-1-1868, 13 applications
were received for the establishment
of new cotton »spinning mills in
Punjab. .

{b) A statement is laid on the Table
of the Lok Sabha. [See Appendix
IV, annexure No. 88.]

{c) and (d). Three applications
were received for licences for co-
operative spinning mills. All the
three applicants were offered allot-
ment of spindles. One of them was
not able to avail itself of the ofter
which accordingly was withdrawn.
Licences to the other two have not
yet been issued 'as they have not
produced the requisite Clearance
Certificates about import of textile
machinery.

Jeejeebhoy Committee

1524. Shri Antbony Pillal: Will the
Minister of Labour and Employment
be pleased to state

(a) whether Jeejeebhoy Committee
has submitted its final report rationa-
lizing a  piece-rate 3scheme for
Caleutta; and

(b) if so, whether Government will
lay a copy of it on the Table”

The Deputy Minister of Labour
(Bhri Abid All): (a) Yes.

(b) The report is under examina-
tion, and copies thereof will be sup-
plied to the Parliament Library in
due course.

International FPassports

1525. Shri Arjun Singh Bhadauria:
Will the Prime Minister be pleased to
state:

(a) the number of applications re-
celved from Indian nationals for the
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issue of international passports in
1836, 1857 and 1958 upto lst August,
1968;

(b) the number of passports issued
in each period referred to in part (a)
above and the number of applications
still pending disposal;

(c) the names of the countries for
which the passports were denied and
the number of persong who were

denied the passports for each country,
and

(d) the number of foreign nationals,
country-wise, who were refused visas
for entry into India?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) to (d). The information
is being collected and will be oplaced
on the Table of the House.

Passporis for Visits to Pakistan

1526. Shri Arjun Singh Bhadanria:
Will the Prime Minister be pleased W
state,

(a} the number of Indian citizens,
State-wise, who applied for the issue
of passports for Pakistan during the
years 1958, 1857, 1958 upto lst August,
1958;

(b) the number of persons who
were denied passports for Pakistan;

(¢) the number of Indian nationals
who were refused visas for entry
into Pakistan during the period men-
tioned mn (a) above; and

(d) the number of Paikstan na-
tionals who were refused visas for
entry into India during the above
period?

The Prime Minister and Minister of
External Affalrs  (Shri Jawabarial
Nehru): (a), (b) and (d). The in-
formation is still being collected anc
will be laid on the Table of the
House when available.

(¢) The information is only avail-
able with the Government of Pakistan
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Standing Labour Committee

1528, Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) when the next meeting of the
Standing Labour Committee is s®he-
duled to take place; and

(b) the venue and the agenda for
the same?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). These
questions are at present under con-
sideration,

12 hrs,

MOTION FOR ADJOURNMENT
SITUATION IN KERALA

Mr, Speaker: I have received notice
of an adjournment motion from Shri
Asoka Mehta and Shri Jadhav relat-
ing to:

“The stabbing on political
grounds of P. N. Velayudhan, of
Karamukku Village, Manalur,
Trichur District, who is now in a
precarious condition, other cases
of assaults and murders by Com-
munists and the state of insecurity
in the State of Kerala where
Government is no longer carried
on in accordance with the Consti-
tution”.

What is the authority on which he
bases his statement that it 1is an
political grounds?

Shri Asoka Mehta (Muzaffarpur):
This morning a telegram from Shri
Kurur Nambudiripad, a well-known
public worker from Trichur, was
brought to me. This is what it says:

“Another Communist stabbing
today stop This evening Commu-
nists dangerously stabbed staunch
Congressman P. N. Velayudhan
Karamukku Village Manalur
Constituency a Communist strong-
hold eight miles west Trichur stop
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Victim removed hospital here stop
Condition precarious stop Detailed
letter follows”.

A little earlier, another telegram was
brought to me. It is from Shri P. T.
Chacko, Leader of the Congress Legis-
lature Party and Leader of the Opposi-
tion in the Kerala Assembly. This
is what the telegram says:

“Communists armed with dag-
gers other deadly weapons attack-
ed the residence George Joseph
Congress MLA Mannanam yester-
night stop Two Congressmen
intervened they stabbed stop
Injuries fatal stop I visited spot
stop Alarming atmosphere prevail
stop In neighbouring place five
such incidents took place during
week stop One died and six
seriously injured stop.”

I received only yesterday a commu-
nication from another member of the
Legislative Assembly of Kerala, a
PSP member, Shri Janardhanan. He
has sent me two things. a copy of a
letter which he addressed to the Dis-
trict Collector of Trichur and a Press
cutting. A copy of the letter which
has been addressed to the Collector of
the Trichur District was also sent to
the Home Minister. It is a long letter.
I will not take your time in reading
the whole of it, but I will just quote
two or three brief sentences from it.

“A group of Communists plan-
ned a brutal assault on me and
my comrades, announced the plan
publicly and carried it out in the
very centre of Trichur town. You
never took any proper step against
those guilty of this ecriminal
action”.

Then a little later:

“Many a political murder has
‘taken place in this area. In
Manali especially a set of Com-
munists has been organised and is
kept ready to pounce on the anti-
communists in general and me in

* particular”,
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Later on he says:

“One night when I was not at
home the Communists planned to
surround and attack my house.
My wife and children who got
the warning in time had to flee
for their lives”.

Again he says:

“When Shri P. R. Francis, MLA
and a number of non-Communist
political workers were assaulted
in Manali, when at Peringottukara
and Karanchira communists tres-
passed into and broke open private
houses forcefully and beat up the
inmates and a handful of Con-
gressmen, when at WVarantharap-
pilly a number of Congressmen
were murdered in cold blood,
yvou stood still”.

All these facts were brought to the
attention of the District Collector of
Trichur and to the hon. the Home
Minister here.

The Press cutting that he has sent
is in Malayalam, from the Cochin
Express. 1 have a summary transla-
tion of it. It is wvery interesting.

“A Nambudiri of Kadavallur
had a hair-raising experience
when he was passing through
Pookkode Village to attend a
marriage in his friend’s house.
This Nambudiri looks almost like
a double of C. G. Janardhanan”—

from whose letter I just read out—

“and like him is stout and
wears a beard. Seeing the
Nambudiri going on a bicycle
somebody from a distance shout-
ed out, “There goes C. G. Get
hold of him”. Nambudiri did
not then understand why they
were shouting at him. On his
return, he saw a group of about
30 young men collected on the
spot. As he neared the crowd,
they rushed at him and sur-
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rounded him and heard him ery
out, “Cut him to  pieces”.
Bewildered, Nambudiri cried for
help. When they heard his
voice, they discovered the mis-
take they made, and asked him:
“Are you not Janardhanan? If
we get him, we will kill him.
We communists ‘are after him.
You may go”. Nambudiri after
returning home sent word to
Janardhanan that he should not
stir out of his house”.

I have another report about some-
thing which happened a little earlier.
It says:

“On the night of August 17, &
PSP and Congressmen were admit-
ted in Chalakudi Hospital as a
result of grievous injuries inflicted
on them by a gang of commu-
nists at Kattapuram village in
Koratty. Two of them were later
removed to Trichur hospital. One
of them, David, a PSP worker,
expired the next day”.

Only in this morning’s newspapers,
yvou must have read that there have
been raids and murders and stabbings.
But I have no authentic information
about them with me.

I read out to you some of these
telegrams and letters. They are
merely specimens of others that have
been coming to us, and I am sure, to
other Members of this House also.

I have raised this matter in the form
of an adjournment motion because I
feel that the Union Government have
failed in their duty. Article 256 of
the Constitution lays upon them the
responsibility to see that the adminis-
tration in a State is carried on in
accordance with the laws passed by
this Parliament, laws about safety and
security of persons. Directions have
to be issued by the Government here.
I do not know what they have done.
Article 355 also was brought to your
attention earlier. Here 1is Shri
Janardhanan who writes to the Col-
lector, who has drawn his attention
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o the fact that his family had to flce
in the night, that he had been as-
saulted before and his colleagues had
been assaulted. The Home Minister
gives him no protection and no kind
of protection is available in that State.

Mr. Speaker: What has the Collector
done?

Shri Asoka Mehta: He has done
mothing. That was why he sent me
a copy of his letter to the Collector.

Bkri Ranga (Tenall): He is helpless.

Skri Asoka Mehta: He is helpless.
Somebody who has a beard and who
wag looking like Shri Janardhanan
was attempted to be attacked. That
is what is reported. That man, the
Nambudiri on returning to his house
wamed Shri Janardhanan to be care-
ful and said ‘Do not stir out of your
house’. Then I quoted the telegram
from Shri P. T. Chacko, Leader of
©Opposition 1n the Kerala Assembly,
that another MLA, Shri Joseph, was
sttacked If MLAs and other people
are in danger, if they are under
attack, 1 do not know what this Gov-
<rnment is doing. I have nothing to
say about the Kerala Government
The Communist Government functions
as one expected it to function I am
concerned with the failure of this
Government to see that the Constitu-
tion is upheld, to see that the laws
of this Parliament as passed are car-
wied out in accordance with the deci-
sions of this Parliament, and it is be-
<ause of the failure of the Govern-
anent o look after the elementary and
Inalienable rights of the people to
security of life and property, in view
of the fact that articles 355 and 356
and other articles of the Constitution
which guarantee such rights have not
been upheld, and the elementary
Yberties of the people have been per-
mitted to be menaced, that I feel that
this House should adjourn its business
and discuss this matter of grave
urgency. [ cannot think of any mat-
4er of graver urgency than the safety
and security of the citizensg of India
dn any part of this country.

Mr. Speaker: Is it not a matier of
law and order?

Shrl Asclca Mekta: It is not such o
matter.

Shrismati Renu Chakravartly
(Basirhat): Because it is a Communist
Government! *

Shri Asoka Mehta: This s not a
matter of law and order. All beards
seem to be red rags to owr Commu-
nist bulls (interruptions). If it was
simply a matter of law and order, I
would not be concerned with it

I have, therefore, invited your
attention to articles 256 and 335 and
would like you to comsider whether a
prima facie case is not made out for
discussing this motion.

Mr. Speaker: Is it the hon. Mem-
ber's point that though It is a matter
of law and order, the State Govern-
ment is not maintaining law and order
and giving help to all those honest
citizens who have got a right to carty
on their avocations and not be treated
like this Does he attribute the situa-
tion to that?

Shri Asoka Mehta: [ did that and
I made 1t clear that that is in the very
nature of the Commuaist Government
During the last 16 months, this situa-
tion has been steadily deteriorating
till we have reached a stage when, if
you can give us an opportunity, we
can place before you overwhelming
evidence.. ..

Mr. Bpeaker: Does the hon Member
suggest that these matlers were
brought to the notice of the local
Government?

Shri Asoka Mekts: They have been
1 read out the letter that was sent to
the District Collector. The
Collector has taken no notice even
when the man was beaten up and his
family had to flee. A copy of this
letter was sent to the Home Ministe
The Home Minister takes no action.
Ultimately, where has the man 10
seek protection? If he does not ge!

:

-
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and i this Government will net give
it, it stands condemned and thizs House
hap the right to bring up that condem-
nation.

Shri Tangamanl (Madurai): Why
does he not go to the other side?

The Minister of Home Affairs
{Pandit G. B. Pant): Sir, I have
Hstened to the statement made by the
hon. Member. He has referred to a
mumber of cases. Every one of those
cases relates to the vast subject of law
and order. There have been a num-
ber of cases according to reports that
have reached him in which some
persons have been fatally assaulted.
That is a matter for regret. We all
deplore these tragic occurrences. But
can such a thing be the subject of an
adjournment motion when matters of
law and order cannot be the subject
of an adjournment motion?

If he says that there has been a
breach of the Constitution, then, mere
reference to a few cases like that does
not establish that and a matter of thst
type cannot be the subject of an
adjournment motion etther

An adjournment motion can refer to
a specific matter of recent occurrence
He says that things have been so
developing that the Administration of
Kerala i3 not bcing conducted in
accordance with the Constitution
Well, that is not a single occurrence
which can be the subject of an
adjournment motion.

8o far as thes¢ cases are concerned,
I too have been receiving telegrams
and other communications from time
to time Some of them I have refer-
red either to the Chief Minister or to
the Law Muinister of Kerala, and some
were also sent by the Home Ministry.
With regard to the few that were sent
at an early stage we got a reply from
the Government. With regerd to the
others we have not yet received any
reply. 1 was expecting a note from
the Government about those occur-
rences.
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Kerala has a large number of news-
papers, and reports have been appear-
ing from time to time about incidents
which one cannot read except with a
feeling of sorrow. But, whether the
Constitution has fmsiled and whether
the Central Government should ssue
directives are matters about which
a8 mere reference to a few cases is not
enough The position with regard to
law and order as such is not a subject
which attracts the jurisdiction of the
Central Government

Cases do occur even in other places,
perhaps, with lesser or with greater
frequency. How far the Government
can be held responsible for what is
happening 1s not clear. Things do
happen; but the State Government
need not necessarily be considered to
be responsible for everything that
happens in the State. So far as the
Centre is concerned, we are not direct-
iy concerned. But the larger issue,
I admit—if the Government fails to
act in accordance with the Constitu-
tion or if there is need for taking
over the Administration or for issuing
direectives—is one which comes with-
in the purview of the Central Govern-
ment But the reference to a few
cases which may have happened and
which do happen occasionally would
not, perhaps, be sufficient for dealing
with this matter in that way

It 15 an umportant matter We ail
recerve such reports with concern and
with grief. But whether the Central
Government should take any action is
not fully clear from what has been
stated here. In any case, this cannot
be the subject of an adjournment
motion

1 expect gsome sort of a note from
the Kerala Government; I have not
received any. Of course. so far &s
these particular incidents are conecern-
ed, I am not in a position to give the
version of the Government of Kerala
as to what they say about it. The
statements that have been made by
the hon. Member have not obviously
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been communicated to the Govern-
ment of Kerala and they have not
come to their notice

So, 1n the circumstances, whatever
be the position, I think, so far as the
adjournment mdtion goes 1t 1s not
adrhissible under the rules,

Shri Frank Anthony (Nominated-
Anglo-Indians): Sir, before you give
your ruling, may ] make a submus-
sion” [ was under the impression that
a few days ago the hon Leader of the
House and Shri Dange, the Leader of
the Communist Group had agreed that
we should discuss these allegations
about the breakdown of the Constitu-
tion iIn Kerala [ had thought that
that 1s the present position, and that
we were awaiting the allotment of
time May 1 respectfully submit that
instead of having either an adjourn-
ment motion where the time would
be very lirmited or even a 2§ hours
discussion, because of the exceptional
circumstances and the House seems to
agree with the suggestion, we should
have a discussion, and a day should
be allotted to discuss all these pro-
blems

Shrimsati Renu Chakravartty. Sur,
may 1 just clarify the position for my
hon friend Mr Anthony’ What was
discussed and decided was not the
question of the break-down of the
Constitution 1n Kerala but generally
the question of what will be the
relations between the Centre and the
States

Raja Mahendra Pratap (Mathura)
1 have an important submssion to
make to the House [ do say that
thus matter should not be discussed in
the way that parties get more and
more consolidated and fight more and
more and disrupt the country more I
beg to say that this question should
be discussed and conmdered only from
the standposnt-of humamty, that is to
say, from -the standpoint of absolute
justice That 13 what I have to say

Shrimatl Sucheja Kripalanl (New
Delhl): May I say......

Some Hon, Membery rose—
Mr. Speaker: 1 have heard enough.

Bhri Pocker Sahib (Manjerl): These
cases and numerous other cases of
serious nature have been brought to
the notice of the Home Minister and
the Government of India and there &s
a general feeling of insecurity among
the people of Kerala Does it not
afford ground for the Central Gov-
ernment at least to 1ssue directives to
the Kerala Government to behave
properly?®

Shrimati Sucheta Kripalari: From
the statement of Shr1 Asoka Mehta 1t
appears that such cases are not
sporadic If they are sporadic cases,
then, certainly, it i1s a matter of law
and order for the State But, if for a
period of 16 months the people of
Kerala have been subjected to thus
feeling of insecurity to hfe and
property, then, 1t 1s certainly time that
the Central Government looked into
the matter; and, at least this Parlia-
ment should take note of that After
all, this Parhament and the Central
Government are responsible for up-
holding the fundamental rights of
the people I am certain that 1if
the fundamental rights of the people
of Kerala are being infringed, at least
this Parliament has every right to
look inte the matter 1 should cer-
tainly think that if an adjournment
motion 15 not allowed we should allot
a day—full five hours—for a discus-
sion on this subject

Shri Jadhav (Malegaon), I have to
make a reference to some judgment

Mr. Speaker: I have heard encugh
We are not having a general discus-
sion on the matter

A very serious allegation has been
made in the adjournment motion that
one Mr Velayudhan was stabdbed by
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the communists and that he is in a
precarious condition. In  deciding
whether an adjournment motion ought
te be allowed or not, hon. Members
are aware that three things are neces-
sary. The matter must be a serious
and public one; it must be of recent
occurrence; and there must also be 2
default on the part of Government.
Otherwise, no adjournment motion
is allowed.

So far as the subject-matter is con-
cerned, the stabbing, it can be said
that it is a matter of law and order.
A matter of law and order is the
eoncern of the State; but where the
State itself is being accused of parti-
sanship, certainly, there is no question
of saying it is a matter of law and
order. If there is some person to
take charge of law and order and
carry on the Administration, certainly,
it is a matter for the State to consider.
Here is a serious allegation that the
State which is responsible for main-
taining law and order is almost a
party to this. Not one, but a series
of incidents have been mentioned as
having occurred. Sometimes stray
cases of murders take place; otherwise
there may not be sessions cases coming
up before the courts. But that is in
the ordinary course, on account of
various disputes and feuds between
individuals. But the allegation here
is that persons belonging to one
political party who are running the
Government have molested persons
belonging to the other party who are
in the opposition: Congressmen on the
one side and the PSP and others on
the other, including some members of
the local legislature. If this is really
true, it is impossible for anybody to
live there as a citizen. Therefore, it
is very serious. I agree with the hon.
Home Minister that these instances
may not be sufficient but these
instances have to be coupled with the
instances with respect to which the
hon. Home Minister himself thought
it necessary to make a reference to
the State Government. Knowing the
hon. Home Minister as I do and know-
ing also that he is so very particular
about not encroaching upon the State
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Government's powers, the very fact
that he has referred certain of these
matters points to certain things. These
incidents must have induced him to
feel that these matters which came to
his notice and which he referred to
the local Government cannot, prima
facie in the ordinary course, possibly
be disputes between individuals and
individuals or quarrels between -citi-
zens and citizens. Therefore, he has
referred these cases to them. He has
received replies only with respect to
a few; to the others, the reply is not
there. These are instances, not one
but a number, which have come to the
notice of the hon. Member who is a
very responsible Member of this
House, only yesterday or today. The
hon. Home Minister ig not in a posi-
tion to say these are not true except
that he sayg that similar reports have
appeared in the Press and they have
also been brought to his notice. I feel
that these along with the others which
were brought to the notice of the hon.
Home Minister may be sufficient for
invoking the jurisdiction of this House
to ask the hon. Home Minister to give
a direction to the State Government
but I am not in a position to decide
whether these instances alone are
enough for that purpose until I know
definitely through the lhon. Home
Minister whether these matters are
true. We must know what the hon.
Home Minister and the State Govern-
ment are in a  wvosition to say. Let
these instances also be referred to the
State Government by the hon, Home
Minister and let us have full informa-
tion. That is number one.

Secondly, it is alleged that the State
Government failed to take action. An
instance is given that when the matter
was brought to the notice of the
Collector, no action was taken. I think
these are serious matters. Then it is
alleged that <come person was
belaboured and he was surrounded by
some persons. Wherever one might
be, even in the capital city of Delhi, if
such incidents occur, I do not know
where we have to flee. Therefore, this
is rather a difficult affair. It is a
serious one which is not confined to
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yesterday or today. Therefore, 1
would not hesitate to invoke the juris-
diction of this House and Jet this
matter to come up provided there are
a number of instances and all of them
can be related. They should be
verified. I do not want to invoke the
jurisdiction of this House without
verification,

So far as the adjournment motion is
concerned, I agree that it is not a
proper method of bringing up  this
matter. This Government will also
be accused of rushing hastily and
interfering, in a Federal Con titution.
with the nghts and powers of the
State Government. Evidently these
instances are coming to their notice.
There was previously also an adjourn-
ment motion here which [ did not
allow  These are matters which they
are taking time to consider. Why rush
through hastily? I would therefore
urge upon themm to take these
instances also and refer them  and
satisfy themselves as quickly as
possible  Therefore, I do not think
that it 1s right that 1 should at this
stage allow any adjournment motion
No useful purpose would be served I
do not find that the Central Govern-
ment has not done its part. In .he
first instance, 1t can only refer to them
and later on make up its mind

Regarding the suggestion of Mr.
Frank Anthony that there should be
a discussion regarding this matter. as
the House 1s aware, a number of
things have been alleged. On a prior
occasion, Shri Dange was here and he
al o suggested that there should be a
discussion but he wanted, according to
Shrimat: Renu Chakravartty, a discus-
sion about the relationship between
this Government and the State Gov-
ernment ., . . (Interruptions). So far
as thi: suggestion is concerned, I can
say 1mmediately that we do ot
discuss abstract legal propositions.
Unless it ari es wupon a particular
instance with respect to which we can
take notice we do not discuss more
abstract propositions of law. We are
not the Supreme Court to give

opinions as to what ought to be done
and what ought not to be done, In
those circumstances, we may have to
consider in relstion to these actual
instances, what action has to be taken.
A motion hzs also been tabled by Mr.
Menon and I am looking into it. If I
am :atisfled that there are a number
of instanceg and that they are politi-
cal, not ordinary, murders or other-
wige, and if I am also satisfied prima
facie that the local Government has
not come to the rescue and there is
such insecurity which almost makes
people lose faith and look to the
Central Government, I will certainly
give an opportunity for this House to
discuss not only those instances, but
the other matter al-o as to what this
Government can do. But this Gov-
ernment can act only on some
matters which are brought before this
House and I am taking time to consi-
der it I will also consider thesc
nstance. In the meanwhile, I
request the hon. Home Minister to
make a reference to the Kerala Gov-
ernment and find out the truth or
otherwise of these things and let wus
know what their explanation is parti-
cularly with respect to the statement
made by the hon. Member, Shri A oka
Mehta. All these matters may kindly
be placed before me so that [ may
decide the matter. [ am not going 10
take a hasty decision. I am aware
that we ought not to take jurisdiction
over matters which are purely of 2
local nature  If 1t is so serious and
the allegations amount to a  break-
down af the Constitution and the law
and order situation, 1 would not
hesitate to allow a discussion in this
House. On account of these reasons, I
do not think it nece sary to give my
consent to this adjournment motion.

Shrimati Renu Chakravartty: Will
it mean that this House will be able to
discuss, if we are able to bring for-
ward before this House, a long series
of happenings, which are specifically
of a political colouring? Will we be
able to discuss them?
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Mr. Speaker: The hor. Member is
agking me a hypothetical question.
Enough unto the day are the instances
we have heard.

I am discus:ing only this matter. [
am not prepared to give my opinion
one way or the other and encourage
the hon. Members to bring in all sorts
of cases here. 1 shall try to satisfy
myself and when I give a ruling, the
hon. Members know what the ruling
will be.

Sheimati Rena Chakravartty: The
peint was this. The hon. Member made
one small statement saying that be-
cause it was a Communist Govern-
ment, obviously it could not look into
law and order. It will be there, if you
look through the transcript. I wanted
to know this pomint: Is it because there
is a Communist Government, the
Centre must intervene, or is 1t because
certain things happen there? (Inter-
ruptions).

Shri Prabhat Ear (Hooghly): Wil
Bombay be discussed?

Mr. Speaker: Order, order. The
hon, Members sit here only for five or
8ix hours; they spend 19 hours outside.
The hon. Member, Shrimati Renu
Chakravartty may talk the hon. Mem-
ber, Shri Asoka Mehta, whether this
is enough or not enough.

Pandit G.B. Pant: Will the hon.
member kindly give me a copy of the
papers that he read out?

Shri Tangamani: Why should they
be gecret documents?

An hon. Member: Let them be laid
on the Table.

My, Bpeaker: These papers will be
laid on the Table of the House.

4 SEPTEMBER 1058  Motion for Adjourn- 4714

ment
12,29 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF ORGANISATION AND
Merrops Division

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehruo): Sir, I beg to lay on the Table
a copy of the Fourth Annua)l Report
(1957-58) of the Organisation and
Methods Division. [Placed in Library,
See No. LT-883/58.]

APPRO'UATION ACCOUNTS AND AUDIT
Report oF DEFENCE SERVICES

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): Sir, I
beg to lay on the Table a copy of each
of the following papers:

(1) Audit Report, Defence
Services, 1857, under Article
151(1) of the Con titution
[Placed in Library, See No.
LT-884/58.]

(2) Appropriation Accounts of
the Defence Services for the
year 1855-56 and Commercial
Appendix thereto. [Placed
m Librery, See No. LT-885/
581

STATEMENT OF CASES IN WHICH LOWEST
TENDERS HAVE NOT BEEN ACCEPTED BY
INDIA STORE DEFARTMENT

The Minister of Works, Housing and
Supply (Shri K.C. Reddy): Sir, I beg
to lay on the Table a copy of the
statement of cases in which the lowest
tenders have not been accepted by the
India Store Department, London, dur-
ing the half year ended the 30th June,
1958. [Placed in Library, See No. LT-
886/56.]

AMENDMENTS TO DisrLACED PERSONS
(COMPENSATION AND REHABILITATION)
Rures

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, I beg to lay on the
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Table, under sub-section (3) of Sec-
tion 40 of the Displaced Persons
{Compensation mand Rehabilitation)
Act, 1854, a copy of the Notification
Ne, GSR., 698/R-Amdt. XXV dated
the 16th August, 1958 making certain
further amendments to the Displaced
Person: (Compensation and Rehabili-
tation) Rules, 19535, ([Placed in Libr-
ary, See No. LT-887/58.]

12.31 hrs.

RAJGHAT SAMADHI (AMEND-
MENT) BILL~—Contd.

Mr. Speaker: The House will now
resume further discussion on the
following motion moved by Shri K. C.
Reddf on the 3rd September, 1958,
namely: —

‘“That the Bill to amend the
Rajghat Samadhi Act, 1951, be
taken into consideration.”

80 minutes are now available for this.
Shri Braj Ra) Singh was in possession
of the House. He is not in his seat.
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The Minister of Works, Housing
and Supply (Shri K. C. Reddy): Sir,
Yesterday I confined mysel to stating
briefly the reasons and the circum-
stances which prevailed with us to
bring forward this amending Bill, but
the hon. Members who have partici-
pated in this debate have by and
large, chosen to speak on the general
aspects of this samadhi at Rajghat.

Several hon, Members have gpoken
with warmth and feeling that this
memorial at Rajghat should be a fit-
ting one, that Government have not
taken steps quickly in order to have a
fitting memoris] there and that steps
should be taken at least now to have
a fitting memorial there as early as
possible. The hon. Member who
spoke just now also has spoken
eloquently about the need to have a
fitting memorial there in tune with
our traditions and in tune with the
culture of our country. In regard to
this matter 1 do not want to take the
time of the House by saying anything
because yesterday when the hon
Prime Minister intervened in the
debate, he gave a fairly lengthy
answer to this aspect of the problem.
He has stated the course that events
have taken, he has also stated why

.there has been some delay in finally

choosing the design which we have
alre ady chosen. I would only like to
say that steps will be taken now to
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have the detailed drawings of this
design which has already been chosen
and to expedite the work as much as
possible. Seth Govind . Das has said
that we need not be in a hurry, we
should proceed slowly and cautiously
and not do anything in haste and
repent at leisure, There was also a
suggestion yesterday by some hon.
Memberg that the name of the samadhi
should be changed, that the site of the
samadhi should be shifted. With regard
to both these matters also, the hon.
Prime Minister has stated the opinion
of the Government, and I do not think
I need add anything more to that.

Several suggestions have been made
about the maintenance and upkeep of
the samadhi. Several draw-backs
have been pointed out by some hon.
Members, and naturally, they have
urged very strongly that these draw-
backs should be set right, that it
should be made a place saturated with
a serene atmosphere, that there should
be sanctity there, and that feelings of
reverence should be roused in all the
people who go there. Certainly no one
disagrees with  this very laudable
objective. In fact, 1 have gone there
several times and I am afraid I was
not subject to the same feelings to
which my hon. friend Shri Nath Pai
was subject. It is a matter of atti-
tude I smppose.

Shri Asoka Mehta (Muzaffarpur):
He is more sensgitive than you are.

Shri K. C. Reddy: If he wanted
an ornate structure or a very big monu-
ment there in order to generate in him
feelings of reverence etc, then, as I
said, it is a malter of taste, but it is a
simple thing there. It all depends on
the attitude with which you go there,
the mood in which you go there, and
it is more subjective I think than any
structure of brick and concrete there.

Several suggestions, however, have
been made to improve the surround-
inga of the area. Reference was
made to &8 slum round about the
Rajghat samadhi. Reference was also
made to a nullgh running there and to
the power station. Some other matters
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were also referred to. 1 have been
there several times, I go there very
frequently, and I have brought it %o
the notice of the committee which is
in charge of the maintenance of this
samadhi to look into some of these
matter., 1 may assure the House
that 1 will continue to do so.

In fact, this committee has been
constituted to look to many of these
matters, and severul leading people
have been put on this committee. I
may mention some names. The late
Devadas Gandhi wa: a member of this
commitiee; Lakshmmdas Purushottam-
ji, Secretary of the Gandhi Smarak
Nidhi, Kaka Kalelkar, Shri C. K. Nair
and several eminent people have been
on this committee, and I dare say they
have given their attention as to what
should be done to mmprove the
surroundings of thi; samadhi.

Several other suggestions were also
made about a proper museum being
constructed there etc. I would only
like to say that in the design that nas
already been  approved, there are
reveral features which perhapg will
take care of some of the suggestions
that Members have put forward. 1
would only like to add that so far as
the design is concerned, which has
now been finally approved by the
Government, a model of it had been
kept in the exhibition grounds in the
pa t, and it has also been arranged to
keep this model in the exhibition
grounds 1n the exhibition which is
to start from lst October, and all hon.
Members who have a desire to go and
see the exhibition are welcome to do
30, and after seeing the model 1 hope
they will be sat: fied with the design
which we have chosen now after a
good deal of thought and considera-
tion. About a hundred designs were
recelved. The design has been chosen
with great care, and as the hon. Prime
Minister said ye:terday, it is going to
be implemented in phases.

Some suggestions were made about
the staff, their conditions of service,
about providing them with uniforms
ete. This is also a matter which
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initially has to be taken up by the
committee which is now functioning.
The Government also will look into it,
and I would like to give the assurance
that we will conslder the whole
matter carefully and remove the
legitimate grievances of the watch
and ward and other staff working
there.

Coming to the provisions of the Bill,
1 would like to say only a few words.
One hon. Member, I think Shri Achar,
pointed out that we are relying too
much on the principie of nomination.

Shri Jadav (Malegaon): May [ ask
one guestion?

Mr. Speaker: Aflerwards

Shri Jadav: He is referring now to
the provisions of the Bill. Because
he is replying, I want to ask one
question

Mr. Speaker: What is the question?

Shri Jadav: The question is this.
The hon. Member has told us just now
that he has visited the site several
times. May I bring it to hi; notice
that the words written on the pedestal
are wrongly written? ¥ X ~—they
are two distinct words, and they have
been written together. I hope it will
be corrected as early as possible.

Shri K. C. Reddy: It was mentioned
yesterday al o. I have not noticed it,
and 1 would like to go again and see
if the mistake has been there.

Shri Nath Pal (Rajpur): You claim
to have gone there on many occasions
and you have not seen this?

Bhri K. C. Reddy: I did not give my
attention to these details, As I said,
when you go there, a feeling of
reverence and sanclity comes upon
you, and sometimes you miss to notice
these details, if I may say so.

I was referring to the fact that the
principle of nominstion has been
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stitution of thiz; Committee,
will notice that in the original
the perscns more or less
nominated. It is now f
first time that we are introducing
element of election in so far as th
Members will have to be elected
the two Housesz of Parliament,

An Hon. Member: Why?
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Shri K. C. Reddy: Well, Sir, in the
matter of the constitution of a com-
mittee like this 1 would like to sk
why- the principle of election should
be made much of. Yesterday some
hon. Members—Dr. Sushila Nayar,
Shri C. K. Nair, Dr. Melkote and Shri
Radha Raman and so many other
Members al o—said that the principle
of nomination certainly should not be
departed from that the principle of
election should not be introduced in
this matter and that they would
welcome the principle of nomination
to bhe continued, Well, Sir, we
have for the first time introduced this
principle of election so far as the
threce Members of Parliament are con-
cerned  Let us see how it work: and,
if necessary, we can provide for more
elected element.

And Shri Mahanty asked why this
principle 18 beimng  introduced now,
what is the rationale behind it, and
whether it is the principle of the
Government that in the constitution of
all committees the representation for
both the Houseg will be in the propor-
tion of two to one. I would like to
say that there is no fundamental
principle or anything like that which
Government want to implement in the
constitution of all committees. But the
hon. Member is aware that in the case
of several Committees, for in:tance,
Joint Committees for consideration of
Bills, the Public Accounts Committee
and so many other Committees this
convention has grown up, namely, that
the representation of both Houses will
be in the proporticn of two to one. So
when the Rajys Sabha Secretariat
pointed out {0 us that in the existing
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Ast two Members are deing nomina-
ted by the Speaker and it would be
desirable thst representation to  the
Rajys Sabha should be there specifi-

Shri Mahanty (Dhenkanal): [
enquired about the rationale of having
election in view of the fact that in
respect of most of the Committees
Members are being nominated by the
Speaker or the Chairman, as the case
may be, and I enquired why a
departure has been made in this parti-
cular case,

Shri XK. C. Beddy: There is no
fundamental principle involved in
this. Two Members could have been
nominated by the Speaker and one
Member could have been nominated
by the Chaiiman of the Rajya Sabha.
There is no fundamental principle
involved. But the matter was consi-
dered, and it wa; thought desirable
that we could as well have election by
the two respective Houses for this
purpose, Personally, even if noming-
tion had been provided for, I would
have liked it. But we thought we
could introduce the elective principle
somewhat in respect to the constitu-
tion of this Commitiee.

Then, some oher suggesions have
been made by hon. Members, and they
have also given notice of amendments.
One ' uch suggestion is that in addition
to the Mayor being er-officio member
of the Committee, there
should be provision for one other
member of the Corporation to be
elected by the Corporation members.
Another has suggested that they may
be elected by the Corporation and the
Aldermen. Another Member has
suggested that iz stead of another
member being elected by the Cor-
poration, one member of the
Advisory Board on Delhi Affairs may
be elected. These are all the various
suggestions that have been made.

As 1 pointed out yesterday, in the
Committee according to the pre ent
Act the President of the New Delhi
Municipa] Committee was to be ex--
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officio member of his Samadhi Com-
mittee, Now that the Samadhi f{s
situated in the jurisdiction of the
Delhi Corporation, we have proposed
this amendment for the Mayor to he
er-officlo member of the Samadhi
Committee. So there will be enough
representation for the Corporation, in
so far a: the elected Mayor of the
Corporation  will be an  ex-officio
member of the Samadhi Committee. I
do not think there is any great neces-
sity for providing for election of
another member by the Corporation.
It will be having too many elected
people, if I may say so, and polities
need not be very much brought into a
matter of this kind. Anyway, we :an
watch and see how this constitution
will work, for some time; and if later
we find the necessity for any member
of the Corporation to be elected or for
any Advisory Board member to be
elected, then we can certainly give
thought to it. For the present 1
suggest that we may leave matters
where they are; I mean we may
accept the provi‘ion that we have
brought forward.

Then, there has been a suggestion
that the Chairman may be chosen
from among the members who have
been nominated or elected in accard-
ance with the provisions of section
4 and that Government need not be
given the discretion to nominate some-
one else as Chairman, from outside its
members, and that the Government's
powers should be restricted in this
behalf. Well, Sir, I do nol see any
fundamental principle involved here
also. It would be possible for Gov-
ernment to appoint a Chairman from
among the members of the Commit-
tee. In fact, this has been the case
during all these seven years. Though
there was this express provision vest-
ing the authority with the Govern-
ment to appoint someone else as
Chairman, Government have not done
it. And it is only to cover excep-
tional circumstances that this autho-
rity has been vested in the Govern-
ment. It is better that there is some
latitude in this matter, and it is from
that point of view that I would like
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to suggest that we need not think
of now changing that provision of the
Act,

With regard to tenure also, our pro-
pomal is that the tenure of these
Members who will be elected by the
Parliament should be coterminous
with their membership of the House
from which they have been elected.
That is not a very unusual thing. And
with regard to the proposal to restrict
their membership to three years or
five years, or whatever it may be, 1
do not see any strong reason to accept
that amendment. In fact, as I said
yesterday, the Committee on Sub-
ordinate Legislation, in theiwr report
to the House in 1957. have suggested
that these Members may be elected
by both the Houses and that their
terms may be coterminous with their
membership of the House from which
they have been elected.. It 1s in acc-
ordance with that recommendation
that we have brought forward this
proposal.

In view of all this I hope the
amendments will not be pressed and
the House will be pleased to take up
the Bill for consideration as 1t has
been placed before the House.

Mr. Speaker: The question is:

“That the Bill to amend the
Rajghat Samadh: Act, 1951, be
taken into consideration.”

The motion was adopted
Mr. Speaker: Now we shall proceed
with the clause-by-clause considera-
tion. Hon. Members who have tabled

amendments may say il they are pres-
sing any of their smendments.

Shri Nath Pai: They are not here.
Mr. Speaker: None. Very well
The guestion is:
*That clause 2 stand part of the
Bill".
The motion was adopted
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Clause 2 was added to the Bill,
Clause 3 was added to the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bl

8hri K. C. Reddy: Sir, T beg to
move:

“That the Bill be passed”.
Mr. Speaker: The guestion is:
“That the Bill be passed”.

The motion was adopted

—

1259 brs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
BILL

Mr., Speaker: The House will now
take up the Public Premises (Evic-
tion of Unauthorised Occupants) Bill,
1858, as passed by Rajya Sabha.

As the House is aware, five hours
have been allotted for all the stages
of the Bill I would like to take the
sense of the House as to how these
five hours should he distributed
among the various stages of the Bill

Shri Naushir Bharucha (East Xhan-
desh): There are 55 amendments.

Mr. Speaker: What time would the
hon Member suggest?

Shri Naushir Bharacha: I would
suggest four hours for the general
consideration and two hours for the
clauss-by-clause consideration.

Mr. Speaker: There are only five
hours.

Shri Naushir Bharucha: It is with-
in your discretion to give more time
I suggest four hours for the general
discussion and two hours for the
clause-by-clause discussion. You may
take one hour more at the discretion
of the Chair.

Mr. Speaker: Only five hours have
been allotted.
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Shri Naushir Bharuchs: It is with-
in the discretion of the Chair to ex-
tend the tume.

Mt., Speaker: The discretion is to
extend it by one hour, But he asays
five plus one plus onc.

Shrimati Bucheta Kripalani (New
Delhi): The suggestion ig that within
your discretion you may extend it by
one hour.

Pandit Thakar Das Bhargava
(Hissar): 1f there are six hours 1 sug-
gest that four hours may be given for
the general discussion and two hours
for the clause-by-clause reading. But
it there are only flve hours then let
it be three hours and two hours—
because there are fifty-five amend-
ments.

Mr, Speaker: [ understand. Clause-
by-clause consideration would require
two hours inasmuch as there are fifty-
five amendments. The suggesfion is
that the general discussion may be
restricted to three hours or extended
by one more hour, as necessily may
arise. If I find a number of hon.
Members 1 shall certainly extend the
time.

13 hrs

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): Sir, I beg to move:

“That the Bill to provide for
the eviction of unauthorised
occupants from public premises
and for certain incidental mat-

ters, us passed by Rajya Sabha, be
taken into consideration.”

Sir, when my senior colleague, Shri
Reddy, brought this Bill for the first
time before this House in the month
of March 1958 we had a fairly long
discussion on the general pinciples of
this Bill. Therefore, Sir, it is not
necessary for me to go at great length
into the general aspects of this Bill
We had also in the preliminary stage
given statistics with regard to squat-
ting which has taken place in an un-
authorised manner on governmeft
lands,
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Briefly speaking, Sir, there are four
very Important basic reasons which
make it necessary for us to come
before Parliament seeking legislative
powers for quick and speedy eviction
of unauthorised squatters from Gov-
ernment lands and premises. Sir,
squatting has taken place on a very
large scale on Government lands,
whatever be the reasons for it. Here
in passing I may mention that all
squatters are not refugees or displaced
persons either from the East or from
the West. Recent statistics prove
that in Delhi nearly 50 per cent of the
squatters are not displaced persons.

S.milarly, Sir, the Rchabilitation
Ministry informs us that of the
thou-ands who squat m  Sealdah
Station nearly 45 per cent are not re-
fugees

Secondly, there is immediate need
for Government to get back posses-
sion of those lands, because various
important development projects are
being held up, in Delhi particularly.
For instance, I can mention here the
case of the Ring Road which, ag you
know, is being constructed all round
Delhi for better facility of communi-
cation with the city from outside.
Construction of a part of the Ring
Road is bemng held up because squat-
ters who are in possession of the land
through which this road is to be
constructed refuse to move out. Simi-
larly, from the Delh: Administration
we have received an alarming report
that very important development pro-
jects, construction of schools, laying
down of parks, vaccination centres,
etc., cannot be proceeded with because
the land happens to be in unauthor-
ised occupation of the squatters. I
believe, Sir, nearly 357 acres of narul
lands are in possession of these
squatters who number well over
11,000.

Of course, there is the ordinary
process of law—the ordinary laws, to
which we could have taken recourse,
and sought their eviction. But as it is
well known it takes a very long
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period. There 15 a very cumbrous—if
1 may say so—judicial process to be
gone through and then on the top of
that there are the appellate courts
and you will never know when the
final decision may be available But
these lands and premuses are very
urgently needed. In fact, they are
very urgently needed sometimes in
the interest of the squatters them-
selves. The Purana Quila had been
squatted upon by a very large
number of refugees from West Pakis-
tan for a number of years

Shrimati Sucheta Kripalanl: They
never squatied Government put
them there

Shri Anil K. Chanda: We have
built tenements and we have provided
lands for these squatters to move out
But before these people could move
out another set of sguatters have
come and squatted over there, with
the result that Purna Quila remains
mn much the same condition as 1t was
before

Simularly, with regard to  Sara
Rohilla, therc also we have provided
alternative accommodation and sites
for the squatters, but another set of
squatters have taken possession and
they refuse t¢ move out Similarly,
with regard to auctioned evacuee
properties, as soon as notice 18 given
and sometimes even before that, these
people go and occupy those  houses
with the result that we cannot give
vacant possession to the people who
have purchased those lands and
properties in auction

Therefore, some speedy and gquick
method of evicting these squatters 1s
needed Government have special
powers from the beginning of the last
Great War There have been various
enactments and ordinances which per-
mitted Government to get people
evicled normally But the Act which
we seek to amend by the present Bill
met with certain difficulties, because
there were three High Court decisions
which held that this Act contravened
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certamn provisiong of our Constitytion.
The Calcutta and Punjab High Courts
held the view -that it vielated article
18(1) () of our Constitution because
under the Act Wwhich we are seeking
to amend practically sll powers for
eviction were vested in an aofficer who
was quite an indefinite person known
as the “competent authority” and he
could, bluntly speaking, quite in an
arbitrary manner evict somebody
who, in hig opinion, was an unauthor-
1sed occupant of government land.

The Bill that we had first presented
to the House, m our view, met with
the objections which were raised in
the Calcutta and the Punjab High
Court judgments In the process of
discussion 1n the Seject Commttee
further liberalisation has taken place
Now there is5 the Estate Officer in the
place of the “competent authority”
and thiy Estate Officer i« a gazetted
officer of the Government of India He
has to give notice, he has to hear
what the other party has to say The
other party can produce ewvidence
After hearing the evidence the Estate
Officer gives his decision  and  then
also we have provided in this Bill a
judicral review by the Ihstrict Judge
of the locality or a judicial officer of
ten years' standing nominated by the
District Judge, as the case may be
Therefore, Sir, anybody who would
closely look into the prowvisions of this
amending Bill will find all the objec-
tions, defects, which are mentioned
by the Calcutta and the Punjab High
Courts, have been very fully met

Then remains the judgment of the
Allahabad High Court which held the
view that it contravened article 14 of
our Constitution, the equality clause It
was making a sort of discrimination
n treatment between people who
were tenants of, let us say,
owned by private persons and the
people who were tensnts of Govern-
ment properties Now, as I went
through the first debate in this House
as well as in the other House, [
thought there was a  misconception



ween the purpose to be served and
the discrimination
The points mentioned by the

Allahabad High Court in their judg-
ment were practically the same as
enumerated in the Calcutta judgment,
viz., everything is left to the subjec-
tive judgment of a person known as
the competent authority. Now we
have specifically mentioned that that
compelent authority 18 going to  be

through which the
Estate Officer has to proceed before
he can really evict a person Above
all, we have provided for a judicial
review of his decision. We think that
satisfactorily meets the  difficulties
mentioned in the Allahabad judgment.
We had the advantage of the legal
opinion of the Solic'tor-General who
appeared before the Select Committee
at the specific request of certain
members of the committee and he raid
that so far as he understood the law,
he was certain that it met very well
the d fficulties which the Allahabed
High Court had enumerated in their
judgment. This is with rcgard to the
legal aspect.

I am now coming to the amend-
ments, numbering 55, which have been
tabled. Really speaking, they fall
under three or four cetegories. A
vast number of them are 1n regard to
eviction of Harijans and Scheduled
Castes people and the poor  people
who have squatied on Government
lands forced by circumstances. The
question of Harijans and Scheduled
Castes peopls should not be mixed up
with the question of eviction of
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squatters on Government properties.
The Government are fully aware of
the difficulties which our Harijan and
Scheduled Casfes brethren da‘ly ex-
perience. Society has dealt with these
people very harshly for centuries and
certainly nobody can accuse our Gow-
ernment of having been unmindful to
the special needs of those unfortunate
people. Vast sums had been . placed
at their disposal and d:fferent orgami-
sations had been created in the Gov-
ernment—both Central and State—to
look after the needs of the Harijans,
Scheduled Castes, Scheduled Tribes
and so on. Similarly with regard to
the dirplaced persons, I have gone
through the figures supplied by the
Rehabilitation Ministry and 1 find
that hundreds of crores of rupees
have becn spent on the rehabilitation
of refugees. So, 1t would not really
be proper for hon. Members of this
House to chast:se us, saying “you are
going to throw out people who have
already been thrown out once from
their homeland, only because they
have squatted on Government lands™
We have tricd to deal with them as
humanely as possible. The very fact
that even today thousands of people
are squatting on Government lands is
cnough proof that Government do not
evict these people out of the areas
where they have squatlted only
because they happen to be squatting
on Government land. We have been
evicting from Government lands only
after we have made the besl possible
arrangement—they may not be quite
adequate—for alternative accommoda-
tion for those people.

Therefore. it would not be proper
to bring in the question of the special
case of Harijans and Scheduled Castes
people, displaced perrons ar people
engaged in construction labour, with
regard to this particular Bill. I hon.
Members say that Government should
spend more and take certain  other
atepa which would ensure a ‘hetter
life to these unfortunate brethren of
ours, I shall certainly be with them.

Quite a number of the amendments
refer to the Estate Officer also. In
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the Select Committee also, we were
asked to mention specifically in the
Bill itseltf that the Estate Qfficer
would be either a judicial officer or an
officer who has had legal training.
Unfortunately, it may not always be
possible for us to do so, because the
post of Estate Officer is not being
specially created to satisfy the needs
of thig, Bill. In various States. Estate
Officers are already there, functioning
more or less as managers of Govern-
ment properties and estates. It is only
with regard to the eviction of squat-
ters that this additional responsibdity
is being thrown on the Estate Officer
The Estate Officer is a responsible
officer of the Government and there-
fore, it 15 expected that he will act in
a manner which will meet with the
full legal requirements of the
gituation.

Another practical difficulty has been
that qu-te a large number of proper-
ties which have been squatted upon
are defence lands and the Defence
Ministry tell us that 1t 1s impossible
for them to find always officers who
have had legal training. But in our
own interest, we will try to post only
those people as Estate Officers who
have a legal training or a judicial
training.

So far as the question of legal title
of these lands is concerned, we will
by executive directive, instruct the
Estate Officer that wherever the legal
title to property is involved, he
ghould not proceed in the manner
prescribed 1n thig Act

I now come to the most difficult pro-
blem The largest number of amend-
ments have been given notice of with
regard to what are known as the
Gadgil assurances. You may recol-
lect that when the Bill was first
brought before the House, the then
Minister for Works, Power and Sup-
ply, Shri Gadgil, had given certain
assurances. Those assurances do
not cover any and every squatter;
they do not cover any and every dis-
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placed person. He sald that it it 1
proved that a sgquatter is a displaced
person and he has been ‘in ocoupation
of Government property before the
15th August, 1850, certain gspecial
facilities will be given to him befare
he is evicted out. If he is a displaced
person and squatter on Goveraoment
lands between 18th August, 1950 and
81st December, 1950, he would be
given three months notice before he is
asked to vacate. With regard to all
other squatters, whether they are dis-
placed persons or belonging to any
other category, they would be sum-
marily ejected from QGovernment
lands In connection with that assur-
ance, Shr1 Gadgil had said that there
would be a consultative committee
and there will be representatives of
various interests in that committee. A
sector-wise plan would be created amd
the squatters covered by the Gadgh
assurance would be asked to move out
only when alternative sites had been
prepared and for the destruction of
the hutments, etc. that they  might
have built, some sort of ex gratia pay-
ment—not compensation. as he made
it very clear—would be paid by the
Government, because Government are
tully aware of the difficulties of those
people and do not like to add to their
miseries

The second Assurances Committee
of this House went into the question
as to how far the assurances had been
implemented My hon friend, Shri-
mati Sucheta Kripalani, I believe,
was the Chairman of that committee
They were not satisfled with the
manner in which the assurances had
been implemented, and they gave
certain directives as to how the Gov-
ernment gshould proceed in the imple-
mentation of the Gadgil assurances

13.19 hrs,
[Mr. DerutTy-SrEAKER in the Chair]

In the Select Committee also, in the
dissenting note given by Shrimati
Sucheta Kripalani and several others,
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they have been harsh enough to say—
1 think it was even incorrect—that
these were merely pious wishes in the
sense that they have not been worked
upon and poaribly Government did
not intend working upon them. Cer-
tain other Members of- the Rajya
Sabha had said that a specific assur-
ance should again be given that the
Gadgil assurancegy would be imple-
mented by this Government, even after
the passage of this Bill. We have
given that assurance. Now, after the
report of the Second Assurances Com-
mittee was recelved by our Ministry,
we prepared a detailed note about the
working of the implementation of the
Gadgil assurance, and that note s
before the House; it was laid on the
Table of the House. Later on, the
third Assurances Committee categori-
cally gave ug a certificate that the
assurances given by Shri Gadgil have
been faithfully carried out. I, there-
fore, fail to understand how Shrimati
Kripalani sticks to her second report
of the Assurances Committee, com-
pletely ignoring the third report,
which has given us a good certificate.

Shrimati Sacheta Kripalani: 1
have not spoken yet.

Shri Anil K. Chanda: A large num-
ter of squatters were covered by the
Gadgi! assurance. I believe their
number runs into several thousands.
We have categorically stated in the
other House, and we repeat it here,
that the Gadgil assurances would be
jmplemented in letter and spirit as
they were made by the then Minister
when he piloted the first Bill. There
will be an advisory committee and a
sector-wise plan will be prepared. But
do not ask us to solve the problem in
a day. Several thousands of people
are involved and I am told that the
development of the land where they
would have to move will cost us
about Ra. § crores. Naturally, a lot
of time would alse be needed. There-
fore, we cannot solve this problem in
a day; it will take some time. It will
take some more time before gll these
squatters who are covered by the
Gadgil assurance could be given

182 LSD 8.
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alternative sites and ex gratia pay-
ments for moving from where they
are squatting today. I do not think at
this stage I need add anything more.

4738

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the eviction of unauthorised oecu-
pants from public premises and
for certain incidental matters, as
passed by Rajva Sabha, be taken
into consideration.”

qfew srwe e wriw (fgene) :
w fedt e wgw, . . L . .

Shri Anil K. Chanda: In English
please. | am sure he will do it.
Important points may be raised by
him  Further, he speaks in Englsh
most eiogquently.

Pandit Thakur Das Bhargava: |
ought to have requested him to speak
in Hindi All the same, since 1 forgot,
I will not take advantage of it and
will speak in English according to his
direction

Shri Anil K. Chanda: “Request” not
“direction",

Pandit Thakur Das Bhargava: This
Bill has a chequered history and the
predecessor to this Bill, when it came
before the House, was discussed in an
aimosphere which was then charged
with excitement. Now after all these
long years, this Bill has come to this
House under more favourable circum-
stances.

Shrimati{ Sucheta Kripalani:
are right.

You

Pandit Thakur Das Bhargava: 1
remember, when Shri Gadgil brought
a similar Bill, he said in this House
that the Bill was a small measure,
which would take an hour or so. At
that time, I also spoke and I almost
took about three hours, and other
Members also spoke on it, and instead
of one hour about thirteen months
were taken for the paasing of the
Bill.
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Mr, Depuaty-Speaker: 1 am sure, the
hon. Member is not taking as much
time today.

Shrimatl Sucheta Kripalani: But
we want enough time.

Pandit Thakur Das Bhargava: [ am
not taking that much of time. I am
only suggesting that, as a matter of
fact, the time allotted is not really
sufficient and, therefore, the hon.
Speaker has been pleased to say that
he will consider whether it should be
extended at least by one hour. Be that
as it may, the hon. Minister has just
spoken about Gadgil's assurance. I
did not want 1o speak about it at this
stage, but since that i1s the last thing
that he spoke about, I will take it up
first.

Thoac assurances were given at a
time and in an atmosphere when the
refugce question was not so much
settled as it is now. There 1s no doubt
about 1. But, at the same time, assur-
ances were given in a solemn manner,
and I am very glad that the hon.
Minister has not repudiated them.
They have been repudiated in practice
very much, and this 1s not the first
time that 1 am speaking about them.
I have spoken about those assurances
very many times before and I had
occasion to show that, as a matter of
fact, the assurances which were given
wert violated 1n spirit as well as in
letter. Even some of the Ministries
wrote to the Committee on Assurances
they did not know what the assur-
ances were. Ultimately, when the
matter went bofore the Assurances
Committee—the Second Report of the
Assurances Committee will bear testi-
mony to that fact—evidence was led
before the Assurances Committee that
those assurances were not kept. My
hon. friend has spoken about the third
report also. May I humbly tell him
that the fourth report is in the offing?

These refugees have applied to the
Assurances Committee of today that
the assurances have not been imple-
mented and that the third report, they
say—I cannot vouchsafe for that—Is
one-sided and is not correct.
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If my hon. friend would kindly look
into the assurances, he will come to
the canclusion that the assurances are
continuing onez and therefore, as he
has suggested, if all the assurances
were to be made effective, it would
require about Rs. § crores. He has
suggested that. He has also said that,
as a matter of fact, even if the money
was available, the Government will
take a long time to implement them.
If it would take a long time, may I
ask him why he said that the third
report says that the assurances have
been implemented? From his own
speech it is quite clear that the assur-
ances have not been so far imple-
mented and they require, according to
him, a fund of Rs. 5 crores and at
least flve years. He has not specified
the time. He says “in course of time".
Be that as it may, I stand here to
show that, as a matter of fact, those
assuranceg have been broken in spirit
as well as in letter, more often than
they have been observed.

One of the assurances was that in
regard to such buildings as were con-
structed, they will be allowed to stand
and they will not be demolished, pro-
vided they stood the test of the
municipal rules etc. Somebody would
go into the guestion and on “no profit;
no loss" basis, first of all find out the
value of the land underneath the
structure, and after that they will
regularise 1t. Now seven or eight
years have gone by. We have request-
ed the Municipal Commissioner; we
have requested those Committees
which were functioning. We have
asked even the Chief Commissioner to
go to the spot and ask the authorities
concerned to inspect and put some
value on them. Yet, ] am very sorry
to say, that all those houses in Ahata
Kedara and other places are still stand-
ing without the land beneath being
valued so far. Their value has not
been appraised and we have not been
asked to pay the umount. We were
agreeable to pay the amount and we
will agree to pay the amount. But
nobody has yet regularized thoee con-
structions, and we are in jeopardy and
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action ia baing taken against us under
the Act.

Now, suppose & notlce 13 given by
the estate officer today*in regard to
those buildings The assurance given
to this House stands, as Shn Gadgil
said and as has come out from the
mouth of the hon Minister who has
just spoken But the house will be
demolished But we have instances
where houses worth as much as
Rs 40,000 were demolished and people
were sent at dead of night with all
their bag and baggage 1n a lorry to a
jungle It was said that alternative
accommodation was being given It
was nothing but a piece of vacant
land And this has been done before
our very eyes Even an adjournment
motion was moved in this House once
and I have stated in this House very
many times, as also other hon Mem-
bers that this 1s what 1s happening
and this 18 likely to happen as a result
of this law even 1if there 1s a provi-
sion for alternative accommodation

Some of those persons affected by
these Gadgil assurances went {o the
High Court, and the High Court said-
these a=surances do not constitute a
legal basis for the High Court to take
action, because they are not to be
found 1n the Act Now my hon friend
has agamn repeated that assurance [
congratulate him for repeating that
assurance and 1 hope that during his
tenure of office the assurances will
certainly be upheld and followed
But, at the same time, 1 am constrained
to say that Shr1 Gadgil spoke in the
same stiain Bl'ld now hls S CCessor 15
also spraking in the same strain
These refugees and these displaced
persons underwent all the sufferings
that could be imagined from the acts
of those who were subordinate to him

Shri Anll K. Chanda: Sir, could
I ask the hon Member a question®
Suppose this Act were not there, could
we not have procceded against these
squatters under the ordinary law ofs
the land? What would have been the
position of these squatters if we had
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done that, except for the time ele-
ment?*

Shrimati Sucheta Kripalani: Follow
the ordinary law of the land

Pandit Thakur Das Bhargava: 1
understand that my hon friend 1s
taking away what he has given The
Estate Officer 1s subordunate td this
Governn.ent As long as the assur-
ances stand the Estate Officer will not
have the heart to go agawnst the assur-
ances and a honest Government lke
ours will not allow him to go agamst
them

Shri Anil K. Chanda: The hon
Member has no! understood my gques-
tion What I want to know 1s this
suppose from thr very begmning this
law was not there and they were
squatting on Goveinment land. had
not the Government a l=gal right to
get 1t cleared?

Pandii Thakur Das Bhargava: I am
very glad that this question has been
asked The question i1s not new The
question has beecn asked 1n  these
rulirgs which 1 hold 1n my hand—the
Calcu'ta Delln and Punjab rulings.
M; hon friend says that if there were
no las, how we would have proceeded
You would have proceeded like an
ordinary citizen in the land You
would have filed a swit in the ciwil
court In the civi! courts what would
have happened®” Ail my defences
were th-re and 1 would have succeed-
ed agamnst vou It 1s your own officers
and th» Minister, Shri Mohan Laln
and the Deputy Commissioner and the
Chief Commissioner who encouraged
these people to construct these build-
mgs In 1947 and 1948 they asked
them to pu! up these buildings and
encourag~d them Now yvou come and
say, Tahe away these buildings” and
demolish them  All these advantages
are 1101 open to mc 1n this Even your
arsurance will not be open to me 1n
thus as vou have noi seen 1t fit to put
a clause here enacting those assur-
ances But you are afraid of your
own assurances You do not want to
uphold them As a matter of fact



4743  Public Premises

{Pandit Thakur Das Bhargava]

you say in words which you never
effect in practice. Excuse me if I am
making a statement which is too
strong, but this is my experience and
I have seen day =ufter day people
coming to us.

Mr. Deputy-Speaker: The hon.
Minister should not be so near to him.
It will be better if he passes through
me.

Pandit Thakur Das Bhargava: My
own apprehension is that even if it
goes direct or goes through you, it
will be ineffective. So there is no
chance of his being affected by what
I am saying.

Anyhow, I was submitting that it
would have been much better if these
assurances were enacted in this Bill.
As my hon. friend has said, he has
got sympathy with the displaced per-
sons. 1 do not doubt it. Every right-
minded person has got sympathy with
displaced persons. As a matter of fact,
it is on account of their sacrifice that
we have got this freedom. My hon.
friend has asked me, “The assurances
are there. What would happen if this
Act were not there”? As 1 said, if
the Act was not there nobody would
touch us and if the Act is there nobody
can protect us. We went to the High
Court to get protection and yet what
did we get? The High Court said
that the assurances are of no legal
value. So, these assurances are of no
legal value and there are none so far
as the High Court is concerned. I
accept that statement. But so far as
the Government iz concerned, 1t is the
very basis of good administration of
this land. If the assurances of a
Minister are not worth the paper on
which they are written, it will be a
bad day for India. Therefore I am
submitting to keep up your prestige
and your honour, we want that in the
Bill itself it may be enacted that these
assurances stand.

Shri Anil K. Chanda: Does the hon.
Member completely ignore the Third

Report of the Assurances Committee?
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Pandit Thakur Das Bhargava: In
fact, I am very sorry my hon. friend
had gone out when I dealt with the
Third Report of the Assurances Com-
mittee. If the hon. Deputy-Speaker
gives me much more time, I will repeat
those arguments. I will quote my hon.
friend himself. I will prove that the
statement of the hon. Minister says
that the Third Report of the Assur-
ances Committee has no legal exist-
ence as it is an ex parte report and the
refugees were not heard before it was
made. The Fourth Report is in the
offing. They have complained that
it is a continuing thing. You can-
not have any sort of a report to the
effect that assurances have been
implemented when, according to you,
it will take five years and it will need
Rs. 5 crores to implement these assur-
ances. Your own statements are a
standing reply to the Third Report.

Now, I was submitting that all these
amendments are emanating from all
sides of the House. Members belong
to all the parties. The consensus of
opinion is that these amendments be
made. Now, certainly the hon.
Minister will not be respecting this
House, if he stands up and says, *“I
do not accept these amendments”,
it is possible people may give
a vote but then if he really wants
to do the right thing, I will request
him to just appreciate the feelings of
the hon. Members of this House, who
in a large number have given notices
of amendments. This is the declared
wish of the House. I hope the hon.
Minister will see that these wishes of
the House are carried out,

Again, the hon. Minister said that
people were squatting in Serai Rohilla
and some other places. He spoke of
Sealdah also. I do not know how
could that be relevant so far as this
Bill is concerned. This Bill is not an
all-India messure.

Shri Anil K. Chands: It is.

Shri Jaganatha Rae (Koraput): Yes,
it is.
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Pandit Thakur Das Bhargava: May
I request him to kindly read the defini-
tion of public premises.

Shri Anil K. Chanda: It extends to
the whole of India.

Pandit Thakur Dn' Bhargava: I
know that. But I say that is wrong.
The words are:

“public premises means any pre-
mises belonging to, or taken on
lease or requisitiomed by, or on
behalf of, the Central Govern-
ment;"”

If it ended here it will be all right,
but it says further:

*“....and, in relation to the
Union territory of Delhi,...."

Therefore it means that the public
premises &t Sealdah are not included
in the Bill

Shri Mahanty (Dhenkanal): They
are.

8Shri Jaganatha Rao: They come
under the first clause.

Pandit Thakur Das Bhargava: It is
not a public premises according to this
definition. Sealdah station is not a
public premises according to this
definition. If you extend it to the
whole of America, | have no objec-
tion provided public premises means
what it means. Public premises can
exist only in the Union territory of
Delhi and nowhere else.

Shri K, C. Reddy: No, no.

Pandit Thakur Das Bhargava: |
would like to be enlightened.

Shri Anil K, Chanda: As far as we
understand—of course, I am not a
lawyer—it says in clause 1(2) that it
extends to the whole of India. Then
clause 2 says:

“public premises means any pre-
mises belonging to, or taken on
lease or requisitioned by, or on
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behalf of, the Central Govern-
ment;”

There is a semi-colon. Therefore, I
think it is a complete statement by
itself. Then it adds:

“....and, in relation to the
Union territory of Delhi,...."

Certain other things are included.

Pandit Thakur Das Bhargava: As
if the Union territory of Delhi is not
included in the whole of India.

Shri Anil K. Chanda: Not that but
certain special categories of properties
in Delhi

Pandit Thakur Das Bhargava: In
one sense it extends to the whole of
India. I know. May 1 explain the
sense” Suppose, the Estate Officer
gives notice about arrears and
damages to a perzon who lived here
six years ago or seven years ago. He
was here and damages are to be paid
or the arrears of rent are to be paid
by him. In that case he can be pro-
ceeded against as if the recovery of
land arrears was due not even in
Delhi but somewhere else also. Wher-
ever he goes this decree will dog him.
Therefore, it extends to the whole of
India. Otherwise, so0 far as immov-
able property is concerned, if he says
it extends to the whole of India—here
we find ‘“on behalf of the Central
Government and in relation to the
Union territory of Delhi”"—what weas
the necessity of writing this “in rela-
tion to the Union territory of Delhi"?

Shri K. C. Reddy: Also.

Pandit Thakur Das Bhargava:
Where is ‘also'” The words are

only that public premises are
these in relation to the Union
territory of Delhii  Therefore, my

humble submission is that really they
are giving an answer to an argument
which argument I made in this House,
viz.,, why is the Government of India
discriminating belween State and
State? The Bombay Government does
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not have these powers. In other parts
of India these powers cannot be used.
They are only in relation to Delhi. This
is discriminatory.

Then again, what do we find?

“any premises belonging to the
Municipal Corporation of Delhi..”

Why not the Municipal Corporation
of Calcutta or Bombay or Ahmedabad
and others? .

Shri Jaganatha Bao: They are not
sought to be included.

Pandit Thakur Das Bhargava: They
are not sought to be included. Even
there is a discrimination. Then—

“any premises belonging to the
Delhi  Development Authority,
whether such premiseg are in the
possession of, or leased out by,
the said Authority " ~

Therefore 1 submit, so far as this law
goes, as the Allahabad ruling says, it
does not only discriminate between
trespassers and persons who are 1n
unauthorised occupation of lands which
are owned by the Government and
those which are owned by private per-
sons. This goes further. This makes
discrimination betwcen States and
States and between Caorporations and
Corporations, and in other ways also.
It is also discriminatory in this senge
1 am not concerned with what is hap-
pening in Calcutta, etc. T only object
to the use of the word Sealdah here,
because Sealdah is out of the question.

May I humbly ask the hon. Minister
who had taken so much pains, to tell
us whether the objections taken in
these three rulings of the High Courts
of Alahabad, Calcutta and Punjab
have been taken away? Before 1
come to that, I want to submit for the
elucidation of the matter that if my
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hon. friend says that they do not want
to disturb those squatiers who are
displaced persons—he said that those
squatters have been sent away, but
other squatters have come in their
places—we are-at one with him. I
say that we do not want that any per-
son may enter into unauthorised oecu-
pation of Government land or govern=
ment buildings. As regards those peo-
ple who were there before 15th August
1850, on his own showing, my hon.
friend should not have a law against
them. As I have submitted, in 1947
and 1048, what happened in Delhi and
other placesg in the Punjab, very many
Members in this House are not fully
aware of. People came in streams
absolutely having nothing but their
clothes on their persons, with their
families. They must be given some
alternative accommodation. 1 have
said in this House before and I repeat
with affection and devotion that it
was only our Prime Minister and
Sardar Patel who solved that question,
Lesser men would not have solved that
question. In a sort of brain-wave as
it usually affects our Prime Minister
1n times of difficultics and emergencies,
he made it a rule that no displaced
per<on  shal] be  evicted from any
place unless he was given alternmative
accommodation. These assurances are
not of Shri1 Gadgil's giving alone. Shri
Gadgil was only an instrument in sec-
mg the difficuity, in feeling the difi-
culty solving it. He was surrounded
by @all of us who knew the things as
they were  After negotiations for 13
months, these asewurances were given.
They urc solemn promises and any
attempt to give them go by any
effort in this direction is not
entitled to any respect. On the con-
traryv, I cannot find words adequate
vnough to express myself when I find
that officers of the Government disre-
gord the words of a Minister and
solemn assurances given by him.

As | was submitting, these three
rulings given by the High Courts of
Allahabad, Calcutta and Punjab are
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# my hand. I find that the executive
which hag brought forward this Bill
has not fully considered the objec-
tions given in this judgment what to
speak of meeting them. The main
objection was that the fundamental
right of the citizens of this country sre
sought to be interfered with and juns-
dicuon of civil court has been exclud-
ed. Every person is entitled to have
hus civil rights decitded in a civil court
and to see that due procedure as is
found in all the civilised countries is
observed in his case. Even in our
Constitution, we have article 50 that
the separation of the judiciary and the
executive must be there What do we
find here? We find that the Govern-
ment has not placed itself in the same
position in which ordinary law places
ft. What happens in an ordinary civil
suit?! There is the plamntiff on the one
side and there is the Government as
defendant on the other side. If the
Government is the plaintiff, there 1s
the defendant on the other side. Both
the parties are before the court equal-
ly Ewen costs are awarded; they are
heard and issues are struck. Every-
thing js done as 1f there are two per-
sons, as if Government was a person.
What do we find in a criminal case”
Government 1s a party; the accused 1s
a party They are equally balanced
in their rights  Here, the Government
has become a superior person m the
sense that 1t wants {o enact this law
for 1ts own purposes

I would not grudge that 1 want.
we all want that the Government
should not be put in any difficulty if
there 1s a situation or emergeney in
which we ought to see that the Gov-
ernment 18 not put in any difficulty.
We arc agreeable to enact such provi-
sion. At the same time, my difficulty
is that the Government has taken
such a large chunk of power, such a
measure of power that nobody can
support 1t. If they had confined them-
selves to cases in which people took
forcible possession of certsin praper~
ties and there was unauthorised pos-
session of any building, if any proper
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law 1s brought in which the funda-
mental rights of the citizens were not
crushed altogether out of existence, 1
would have supported 1t The Allaha-
bad High Court also said that it 1s
not wrong to enact a law 1n which the
good rights of the Government could
be secured. The other High Courts
also are not 50 much opposed to the
principle of having a law in which the
Government property of this nature
may be securcd What they are oppos-
ed to 1s this. You enact a law in which
all the fundamental rights are crushed
This law 1s not better than the pre-
vious .aw which has been held invald
by the e three High Courts

The first thing 1s that they do not
want that the executive should take
charge of the civil rights 1n this coun-
try Another Bill 1s coming before
you, the Delh: Rent Control Bill under
which instead of the courts which
have becn deciding the matters all
these years, a Controller. an executive
officer 15 gmng to be appointed. Under
this Bill. not the court, but an Estate
officer, an executive officer will decide
the rights of the parties

Shri Naushir Bharucha: Only the
label of the officer 1s changed

Pandit Thakur Das Bhargava: Only
the labe) 1s changed By the change
of label, the real obstacie in this law
cannot be removed What s this
Estate officer” Who 1s this Estate offi-
cer” Exception was taken in one of
the rulings of the Allahabad High
Court It was said, we do not know
what are the qualifications of this
officer But, this azpect of the case
was not agreed to, this argument was
nol agreed to by the Punjab and the
Calcutta High Courts They said, let
us assume that the Government will
appoint good officers. why should we
assume that the Government will
abuse these powers 1 am of the same
view T will not assume that the Gov-
ernment will appaint such officers as
will abuse their pow ers. It iz not in
the interests of the Government to
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appoint such officers, At the same
tume, they have now given what kind
of officers they will be. If they had
not given this, and if they had said,
an officer, I would perhaps rest con-
tent. What do they say here? Objec-
tion was taken in the rulings that they
were going to be executive officers and
it was said, we do not know what kind
of officers they were. Now, they say
that the Estate officer will be a
gazetted officer. What is a gazetted
officer, 1 would like to know. Not a
judicial officer necessarily. The point
there was that judicial officers should
have been appointed. What is a judi-
cial officer? A magistrate is a judicial
officer. If magistrates were to decide
these things, we know what will hap-
pen. You do not appoint judicial offi-
cers. You say, gazetted officer. Can
an Excise officer be a gazetted officer
or not?

Shri Braj Ra] Singh (Firozabad):
Why not?

Pandit Thakur Das Bhargava: In
every department, there are gazetted
officers. It means, every kind of offi-
cer will be appointed.

Shri Bra) Raj Singh: A Deputy
Superintendent is a gazetted officer.

Pandit Thakur Das Bhargava: As a
matter of fact, that officer must be a
person who can efficiently discharge
his duties. He must know a certain
amount of law. He must be a judge.
He must have experience and all that
A judicial officer would have been
better. At the game time, even a
magistrate as I said is a judicia] ofi-
cer. A Civil Judicial officer would
have been much better. Even if you
wanted to give such officer these
powers—I] am opposed to the appoint-
ment of an executive officer—if exe-
cutive officer wag allowable, still, s
gazetted officer is out of the question

What are the powers of this man?
That you have an Estate officer is not

4 SEPTEMEER 1988

(Bviction of wn- . 475
m:ﬁcmﬂ)

our grievance. The real gravamen of
the charge s that the procedures
which are the safeguards for the right
determination, "for the legal delermi-
nation of the rights of the parties are
not to be found in this Act. First of
all, appeals. Does my hon. friend want
to say that our Central Government
is worse than a district officer, a
district Judge? Previously, the appeal
was made Lo the Central Government.
The Central Government certainly is
much bigger than the district judge.
Though 1t jg not a judicial officer,
stil] the Central Government had some
powers. Now, a district judge has
been substituted. 1 beg to ask: What
will the district judge do? The Cen-
tral Government, after all, is a power-
ful body, and couid decide cases
according to its own light. But thus
district judge will be totally helpless.
First of all, the rools of this sysiem
are there in the estate officer. What
cvidence will he take? It depends
upon hum. How will he approach the
case? It dcpends upon him. Will he
allow any defence to be raised or not?
It depends upon him. And a bold order
made by this officer will go before
the district judge. What will the dis-
trict judge do? He must do everything
according to the file; and if the file
wiii be silent, what will he do? What
1s the use of having this district judge?
Perhaps, so far as the Central Govern-
ment is concerned, it would have
apprvached 1t in a different manner.
A )udicial officer cannot approach it
in this day. Therefore, my humble
submussion 1s—in fact, in one of the
rulings, I find that this is a case of
Caesar upon Caesar. The district
Judge will be helpless; he is a mere
tool; he will not be able to do justice
according to the procedure. Only
district judges can give justice accord-
ing to the accepted procedure in all
the civilised countries; the case fx
fought out, the parties are there,
pleag are there, the issues are
and the evidence is there, But,
is the provision in this Bill that
estate officer is forced to take

T,
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evidence of any party or even to allow
him full opportunity for pleas? - The
question of going into the titie to the
property and principles of Estoppel etc.
will never be- decided . in thig by
hybrid system of a judicial officer
being trust upon an executive officer.

Bhri Jaganatha Rae: Clause 5
makes that provision.
Pandit Thakur Das Bhargava:

Clause § reads:

“If, after considering the cause,
if any, shown by any person in
pursuance of a notice under sec-
tion 4 and any evidence he may
produce in support of the same
and after giving him a reason-
able opportunity of being heard,
the estate officer 1s satisfied that
the pubiic premises are in un-
authorised occupation,....".

My hon, friend calls my attention to
clause § and says that there is a pro-
vision there for hearing evidence.
Evidence on what? First of all, the
words are:

“the estate officer is satisfied
that the public premises are in
unauthorised occupation....”,

that is, he shall be satisfied that the
person 1s in unauthorised occupation.
Can a person say before hum, ‘1 am
entitled to the property, not the
Government and further that posses-
sion was encouraged by the Hon. Shri
Mohan Lal Saksena, the Central Re-
habilitation Minister and the Deputy
Commissioner, Shri Shankar Dayal;
they encouraged me to build this
thatched shed or this house'? He
would not be heard in this matter.
That is the real difficuity.

Again, supposc a person says, ‘I
went to the office and gave the rent,
but the person in charge refused to
acoept’. Will you accept this state-
ment from him? [ gave many examy
ples in this House in 1951 that in such
cases, people took the rent to the
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officers but the officers refused to
accept the rent. They themselves put
in respect of those properties three
times the rent. When the matier was
brought to the notice of the autho-
rities, they then saw to it that the
rent was reduced. There are many
cases where people ran about to give
their rent, but the rent wag not
accepted. Wil) it be & case of no
rent having been paid? Will it be a
case of arrears? Will it be a case of
taking interest on arrears? Will it be
a case of charging damages? All
these things will never be allowed to
be produced. All this evidence can
only be there if such pleas are allowed
to be taken and there are no provi-
siong for allowing the pleas. Suppose
the estate officer who is the executive
officer, says, I do not accept your
evidence, take away your witness,
where is the record to show that that
such order was given? At least if there
is a proper record and there ig a
proper procedure, the man knows, the
cvunsel knows and the wvakil knows.
But where is the vakil here? In this
Bill, I do not find any provision that
a legal practitioner will be aliowed to
represent these matters.

Shri Anii K. Chanda:

He is not
barred from appearing.

Pandit Thakar Das Bhargava: From
a thing which does not bar on the
face of it, I do not know whether he
is barred or not. Suppose the officer
says, I do not hear you, how can the
person just insist on being heard and
appearing before him, when there is
no provision in this? Even in the
Incorhe-tax Act and other Acts, we
have got provisions. If there is no
bar, here is the test; I have given an
amendment, and let the Minister
accept it.

Shrimati Sucheta Kripalani: If there

is no bar, let him accept the amend-
ment.

Pandit Thakur Das Bbhargave: And
1 shall be very happy. I am now giv-
ing another example.
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Mr, Deputy-Speaker: Appearance
of lawyers is not provided for in every
separate Act.

Pandit Thakur Das Bhargava: Usu-
ally, there are many Acts where
specific provision has been made.

Mr. Deputy-Speaker: It is oaly
when ‘it hag to be restricted, that
provision has to be made.

Pandit Thakur Das Bhargava: So
far as the court of a district judge is
concerned, you are perfectly right.
And the person may be able to say, I
am here by my right, because I have
the right to practise in the district
court. But before the estate officer,
can he appear? 1 want to know
where the rule is whereby the law-
yer can insist on appearing.

Shri Anll K. Chanda: We are going
to provide it in the rules. It is not
barred by the law as it is,

Shrimati Sucheta Kripalani: Let us
have it in the text of the Bill

Mr. Deputy-Speaker: It is now
conceded that Government would pro-
vide it in the rules.

Pandit Thakn Das Bhargava: May
humb.e request to the hon. Minister
is to point out to me whether in any
of the items in clause 13, jt has been
provided that the rules will provide
for it

Shri Anil K. Chanda: It is given
in clause 13(2)(b) which reads:

“the holding of inquiries under
this Act".

Pandit Thakur Das Bhargava: The
holding of inquiry is no nguiry at
all. 1 want to know whether there
is anything here by which he can say
that a vakil would be allowed. Any-
how. 1 do not want to press it, and I
am glad that the Minister has said
that such right of representation will

be allowed; so, I do not want to say -

that what he says will not be dome.

a law of all.laws, which s the

of limitation. Suppose & person has
come in in 1947, and the arrears are
there still due from him, and he
stayed here only for six months, and
he has not paid the rent in the year
1958, or suppose a person is in pos-
session of any premises in Delhi for
more than sixty years, of any land

which belonged to Govemmam. or,
say, for fifty-nine years. What hap-
pens to that man? I beg to ssk my

did not come here to Delhi in 1047,
and yet rents were rea:ised from them
from 15th August, 1047 though they
were not in India. ‘Thig was not just
in one case, but in regard to all the
refugees. This is a well known thing.
According to the ordinary law. if a
person has got a decree, but does not
execute it for three years, or he sues
for rent which was due for a period
of more than three years, his suit will
be thrown out. But therc 1s no law
for this Government. Therefore, if
al any time a person was there. he
will be sued Or, where is the ques-
tion of suit or decree” An order will
be passed for eviction. Does my hon.
friend contend that in these rules he
will also make a law about limitation?
There is no reply.

Shri Anll K. Chanda:.
later on.

1 shall reply

Pandit Thakor Das Bhargawva: At
the same time, I do beseech him to
kindly loock at the matter in another
way. After all, he is dealing with
human beings, and the span of life
which has been given to every person
is a specific period and not an indef-
nite period. Therefore, he may kindly
sve that so far as these damages and
arrears of rent are concerned only
in respect of legally recoverable dues
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an order can be made. When I come
to the question of the possession of
land, I shall have some observations
to make in regard to that also. I was
submitting that we have heard for a
long time that no person can be a
judge in his own cause. But here, the
officer is himself the judge, himself the
executor and himself the investigator;
all the three things have been com-
bined in one. Practically, he is a
government agent; he is not a court.
The court is not a Government agent;
the court is a distinet body. But,
here, he is a servant of the Govern-
ment; Government charges all these
things, and the servant decides all
these matters with one stroke of the
pen. Ig it fair and just? And where
is the evidence before us that there
are many people in Delhi who did
not pay their rents regularly? So far
as I know, some lakhs of rupees were
remitted by Shri Gadgil when he was
the Minister, that is, rents which were
due and which could not be paid were
remitted. May I humbly know whe-
ther those remissions will stand, for,
according to this Bill, for any time,
the person can be asked to pay the
rents ete.? I would very humbly
request Shri K. C. Reddy to kindly
consider this question and see that he
also remits a good amount of rent if
it ig irrecoverable.

14 hrs,

What is the wuse of proceeding
against these people? Supposing you
evict them. what would happen fur-
ther? They will be wyour problem
again. It is Government's duty to
provide houses for the people. Shri
Reddy when he spoke two or three
months ago in this House gave almost
a promise that so many crores of
rupees were going to be spent by the
Government of India so far as housing
was concerned. We consider this a
necessary aspect of the activities of
a welfare State and we congratulate
the Government and Shri Reddy on
doing that divine thing. At the same
time, if he proceeds with this Bill in
the manner he wants to, what would
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happen? So many persons will be his
responsibiiity that it will be very diffi-
cult for him to provide them accom-
modation.

What do we find in this provision?
There are two things mentioned before
the Estate Officer can take action
according to the provisions of this Act.
One is that the persons &are in
unauthorised occupation of certamn
premises and further, that they should
be evicted, which means that the Gov-
ernment are giving discretion to the
Estate Officer to proceed or not. It
may be undesirable to proceed against
people whom the Estate Officer knows
will be thrown on the streets, For
example, a person is ill, lying on his
deathbed and he is in unauthorised
possession. Will Government put him
on the streets? They will not I know
of many cases, specially of refugees,
men of 70 years age and more who
have been in government service.
They have been asked to vacate their
premises on the specific assurance
that they wiil get alternative accom-
modation. They were sent to other
places and in those places again, they
were given notice. They were asked
(e become licensees. Now they have
become licensees. They have again
been given noticee. They came to
me. The man is an old man who has
worked all his life for Government.
He says: ‘I do not know where I am’,

In this operative paragraph, two
things, as I said, must be fulfilled.
One is that he is in unauthorised pos-
session and the second 1is that he
should be evicted. As against this, we
find in a subsequent clause that this
provision is taken away. It is said
in clause 5 that if the Estate Officer
iz satisfied that the public premises
are in unauthorised occupation, he
may, on a date to be fixed for the
purpose, make an order of eviction.
So that condition goes away here. In
ane place, Government say that in
case a person is in authorised occupa-
tion and that he should be evicted;

.and in the other place, they do not

arm him with the power to consider
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whether he should be evicted. Logi-
cally, they should have enacted in the
operative clause the same provigion,
that where the Estate Officer is satis-
fied that a person ought not to be
evicted, he ought not to be evicted.

Therefore, even knowing that this
law is 1illegal and is bound to be
declared unconstitutional again if the
matter goes before a High Court or the
Supreme Court, I want that at least
so far as justice is concerned, so far
as the officers whom Government
appoint for this purpose are concern-
ed, they should not be given autho-
rity in one place and in another place
that authority should not be taken
away from them. Government ought
to say that if there are good and suffi-
cient reasons why a person should not
be evicted, he should not be evicted.
At least give that power to somebody.
Even under the Delhi Rent Control
Bill which is coming before us, dis-
cretion is given and people are not
simply to be evicted from their places,
This is a basic thing. There we find
that no court shall pass a decree for
eviction and the Controller will also
in certain contingencies not pass
orders evicting a person, whereas
according to this law, no Estate Officer
shall desist from evicting the person
if he is in unauthorised occupation.
Is that what Government mean, that
every person who cannot show an
authority on account of the effiux of
time or for any other reason, ought
to be put on the streets? I do not
think Government mean it. Govern-
ment do not mean it. Government
only want to safeguard certain rights
in the case of obstinate and obdurate
persong to see that an effective remedy
is there. But here we find that even
the Estate Officer is not given any dis-
cretion whatsoever to do some justice
in proper cases.

If my argument is accepted, my hon.
friend ought to accept the amendment
tabled by Bhrimati Sucheta Kripalani

4« SEPTEMBER 1988

(Zpiotion of un- - 4769
authorised gammu)

and myself to the effect that if there
are good and sufficient reasons, he
should not be evicted, then the hands
of the Estate Officer should be stayed.

I was submittjng that in this manner,
really the equities of a case would not
be gone into by the Estate Officer. The
equities ought to be gone into before
the notice ig issued But my own
difficulty is that there is no provision
here whereby even the equities can
be allowed to come before him what
to speak of their being proved? Who
will be affected by this Bill? If such
persons were affected who were not
behaving rightly, who were in unau-
thorised occupation, who were com-
mitting all sorts of crimes, who were
trespassing on government property
and so on, I would have agreed to any
kind of Bill to deal with them. But
here my difficulty is that the persons
who will be affected by this Bill will
be—number one—al] the refugees from
West Pakistan and other places. They
will all be the subject matter of the
tyranny of this Estate Officer. If he
chooses to punish them, if he chooses
to exercise authority over them, he
will certainly be able to do so. A man
may be absolutely innocent. He might
even have been egged on by the offi-
cers to put up those constructions.

Again, the other persons who will
be affected will be those who are liv-
ing in the slums. In the name of
slum clearance, authority has been
taken by the Government. Govemrn-
ment are doing something for slum
clearance. We are all very happy.
What would happen to the Ajmeri
gate slums? We went there to see,
when another Bill came before us. [
and my fellow Members went to see
the Ajmeri Gate slums. We found
that the Government had acquired the
houses of very many poor people
there at the rate of Rs. 10 or Rs. 13
par 8q. yard, whereas afterwards these
very lands just in front were sold at
the rate of Rs 300 per sq. yard
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tations were made to us
and we went into the question. We
said that these persons should not be
turned out by one stroke of the pen
without their being given alternative
accommodation,

If 1 have my own way, I would
respectfully ask my hon. friends who
are in.charge of this Bill and parti-
cularly Shri K, C. Reddy, that the
principle adopted by the hon. Prime
Minister which saved all these refugees
should be adopted as a part of this
Bill in regard to the vulnerable sec-
tiong of soclety, those poor people
living in the Ajmere Gate slums and
other slums in Delhi, those refugees
and Harijans—if they are poor enough.
At the same time, government ser-
vants who had houses in Lahore and
other places, who have spent thelr
whole lives in the service of Govern-
ment for 30 years or more, have a
right to see that at the fag end of their
lives they are not thrown out of these
houses into the streets. If they are
entitled to compensation, give them
compensation. Give them alternative
accommodaiion. Charge from them.
After all, if they have been in gov-
ernment service, they would have
saved something.

Now, we know what is happening
in Delhi. Even one room cannot be
had for Rs. 100 or more. What is the
use of our passing this law when we
know that it will inflict very great
hardship upon all these persons. Gov-
ernment servants are Government's
own servants. Then there are Harijans
for whom Government have got a
special concern. Government are
spending crores and crores for the
Harijans. Let Government show to
them real sympathy. What is the
use of expressing lip-sympathy? Many
of us have tabled amendments regard-
ing government servants, Harijans and
refugees and slum dwellers. We pass-
ed a law about slum clearance. Let
the properties of the big men be taken
away. 1 do not mind. But the sium
people should not be disturbed unless
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alternative accommodation is provided
to them. Even if you provide alter-
native accommeodation, it is no good if
it is provided several miles away,
seven or eight miles from their place
of livelihood. My humble submission
is that alternative accommodation
should be provided to them near places
where they have their means of live-
lihood. That is the duty of Govern-

ment.

Therefore, my submission is that
these poor classes must be protected
in this legislation which is unconsti-
tutional, very harsh and very unjust.
These are not my words. These are
the words given in these rulings.

I do not want to read from these
three rulings. My only submission is
that all the rulings have been ignored
and the very good principles given
therein have not been considered b
the Ministry. If these Bill goes again
to the High Court it will be nulliffed.
B_-ecause 1 have taken sufficiently long
time, I do not want to go into these
guestions in detail. It is very interest-
ing. If you will read these rulings—
1!._ is worth reading and perusal—it
will repay any person who reads them.

Mr. Deputy-Speaker: 1 am v
.glnd that the hon. Member is con‘;?:
ious that he has taken a very long
time, But how long does he TSpose
to take more? Has he any idea?

Pandit Thakur Das Bhargava: No,
Sir; 1 have got no idea. I am slways
practical. As soon as you ask me to
sit down I will sit down.

““;“lf-r‘beﬁ Der:::»ﬂpnkor: It is only 50
11} the hon. M
taken 5o far n ember has

Pandit Thakur Das Bhargava: |
am entirely in your hands, If I have
said anything irrelevant or if I am

Mr. Deputy-Speaker: I am sure if
the hon. Member is given even three

hours he will not say anything irrele-
vant.
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Pandit Thakur Das Bbhargava: Then,
I am sure you will not deny me three
hours, Sir.

Mr. Dopuiy-Speaker: If the House
80 desires, 1 have no objection.

Pandit Thakur Das Bhargava: After
all it is a Bill which affects everyone
of the citizens of India. What have 1
come here for if not to protect them
and represent their grievances?

Mr. Deputy-Speaker: I do not
grudge giving the hon. Member time
as long as he desires. But my only
difficulty is that when other hemy
Members want to speak I shall have
no time at all.

Pandit Thakur Das Bhargava:
Therefore I do not want to take time
according to my will. I have said
that whenever you ask me I  will
sit down, whether I am in the middle
of a sentence or in the middle of an
argument. I do not mind that. You
have allotted me much time than any
other hon. Member would have been
allotted. At the same time, 1 feel
about the provisions of the Bill. 1
have no idea of time and I can go on
like this for any length of time if you
permit me. As a malter of fact, no
person who has studied law and who
has spent so many years, and has
been studying the conditions of re-
fugees etc. would be a party to this
Bill nor say that this is good law. It
is very difficult But, anyhow, if you
are fed up with my arguments I will
certainly sit down.

Mr. Deputy-Speaker: I never said
that I am fed up with arguments of
the hon. Member. My position should
not be misunderstood. (Interruption).

Pandit Thakur Das Bhargava: If
you will allow me ten minutes, 1 will
finish? Or if your view is that 1 should
finish now, I will finish now.

Mr. Deputy-Speaker; He will have
some minutes. He says that 1 am fed
up with his arguments. I should show
that I am not.
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Pandit Thakur Das Bhargava: I am
not saying, Sir, that you are fed up
with my arguments personally, but as
a Speaker. As Speaker you have to
look to the interests of the other hon.
Members also. As a private Membar
1 should also look to that. I forget it
sometimes.

Mr. Doputy-Speaker The only re-
medy is that I should ask the hon.
Member to occupy the Chair pfter
he finishes. .

An Hon. Member: He sometimes
occupies it.

Pandit Thakur Das Bhargava: 8ir,
I would now call your attention to
section 10. Section 10 reads:

“Save as otherwise expressly
provided in this Act, every order
made by an estate officer or appel-
late officer under this Act shall
be final and shall not be called
in question in any original suit
application or execution proceed-
il'll!."

It was on thiz account, because the
jurisdiction of the civil courts was
barred that this Act was held to be
illegal. Even now, apart from putting
in the District Judge, who cannot do
justice without any material on the
file and who cannot regulate the pro-
cedure etc you have done nothing.
Under the Civil Procedure Code also
we know that the powers of the
appellate courts are those just as of
the first court. The usual rule is that
the appellate court gets the powers
just like the first court, plus the
power to set aside the judgment.
Supposing the judgment is set aside
or the case is remanded and af'er
remand he gives the same judgment,
what will hapen? What will the man
do? He cannot do anything. My own
submission is that section 10 remains
as before; only the District Judge
s put in there instead of the Central
Government. That makes no differ-
ence to me. It is just the difference
between tweedledum and tweedledee,
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There is absolutely no difference. The
orders will be there. Pleas will not
be gome into,

According to section 110 of the
Evidence Act, every person is pre-
sumed to be the owner of the pro-
perty of which he is in posseseion.
But the esstate officer proceeds from
the fact of unauthorised possession.
No attention is being paid to docu-
ments; not even the registered deed
is seen; nothing of the kind. He starts
from unauthorised possession. 1
would, therefore, say that it is a
very unjust law and it is an arbitrary
law. It is not worthy of being put on
the statute.book of this civilised coun-
try which says that it has got a Con-
stitution. To my mind, this is really
and thoroughy unconstitutional.
Though not so, as far as the latter is
concerned, in spirit it is an Act which
cannot hold water for a single minu-
te. And, I hope the hon. Minister will
withdraw it. But, if he persists in it,
he will at least accept the amendments
that so many hon. Members have
placed before the House.

Mr, Deputy-Speaker:
Sucheta Kripalani.

Shri Naval Prabhakar rose—

Mr. Deputy-Speaker: Those hon.
Members who were on the Joint Com-
mittee seem to be more anxious to
speak.

Shrimati Sucheia Kripalani: Sir,
we have given a long note of dissent.
I would say that this is a Bill to
which I was not looking forward. Not
only I, but a large number of people
in this city of Delhi were looking at
it with great apprehensions. I do
appreciate that Government premises
or public premises should ultimately
be utilised for the purpose for which
they were put up, and they want
vacant premises. But, 1 would also
like to impress upon Government
that they should realise the difficul'ies
of the people.

What is the present housing situ-
ition? How is it that this situation

Shrimati
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has arisen today. I would only fm-
press upon the hon. Deputy Minis‘er
here that this Act is going to act
very harshly on a very large section
of the people in the city of Delhi.

When the hon. Deputy Minister was
speaking, he was constantly talking of
government premises. I would like
to remind him that as far as Delhi
is concerned. it is not merely con-
fined to publc premises. The scope
is very wide and a very large num-
ber of people will be affected because
even the D.D.P.A. land comes under
that; as you know it occupies every
vacant plot of land that lies in Delhi.

The housing problem, like the food
problem, is a very acute and serious
national problem and it has to be
met. And this has to be met by Gov-
ernment. It is the Government, the
local authorities, the Corporation and
the Development Authorities who
have to put up houstes in order fo
serve the housing requiremen’s of the
people. Very little has been done in
this regard. Something has been
done; but that it is not adequate.
Peopnle have been compelled to occupy
unauthorisedly certain premises.

There are two kinds of unauthorised
occupation. 1 would impress upon
Government that they should dis-
tinguish between the two. Omne of the
kinds of unauthorised occupation may
be purely out of mischief. Somebody
wants to get hold of some good pro-
perty and squat there. But the un-
authorised occupation that we tee
here in Delhi today—and also in
other cities—is one wunder duress.
Thev are law-abiding people who have
no desire to unlawtully occupy any-
body else's property, public or other-
wise. But, they were compelled to do
0.

Our hon. Deputy Minister was net
here during the time of partition. If
he had been he would have seen what
Delhi looked like. It was a sprawling
of the people. evervwhere. The people
were on the foot-paths, on the niches
of the Old Delhl wall and they were
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squatting on Government and public
premises. They could not help that.
Some of us know that. He is partly
wrong. The hon Minister said that
the squalters are sitting in Purana
Qila. Purana Qila people were
brought there by the Rahabilitation
Ministry. They built those temporary
housed. They were asked o stay
there. Now, what do the Purana Qils
people want? They want that they
should be given regular accommod-
atlon so that they can shift. They do
not want to stay there half a minute.
They are very anxious to go; but thev
want proper allotment where they
can live and from which places they
can carry on their avocations.

The Bill provides for summary
eviction. Our hon. friend, Pandit
Thakur Das Bhargava has spoken at
great length about it, and, therefore,
I do not want to expand on that
point. 1 want to save time for 'other:.
1 would say that this is discriminatory
in nature. When people have general-
ly to be evicted from somcbody else’s
land, we have to take recourse to the
proper procedure. But here the pro-
per procedure will not be followed
and summary procedure has been
provided both for eviction as well as
for realising arrears and damages.
Even the Limitation Act is not going
to apply in such cases.

Who are the people that are going
to be affected by this Act? Firstly,
the refugees, second, the Harijans who
live in bastis and thirdly, the retired
Government servants. These are the
three categories of people who are
going 1o be seriously affected by this
Bill.

1 would have refrained from refer-
ring to the Second Report of the
Assurances Commitlee but as the
hon, Minister himself has referred to
it, I am compelled to say a few words.
The refugee situgiion was very acule
in 1947 and it was impossible for the
Government to provide sheiter for
them. They had to squat wherever
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they could. We who have been work-
ing among the refugees know that they
sold their ornaments and whatever
articles of litile value they had in
orded to get a little shelter over their
heads. These are the squatiers who
are sitting 1n the unauthorised pre-
mises. The difficulty was appreciated
in 1850 when the Public Premises
Eviction Act was brought and Shri
Gadgil gave us an assurance. He
would never have given that assurance
had the situation been  different.
Somehow those people had to be pro-
tected because it was not poasible for
the Government to give alternative
accommodation at that time. This
assurance was given very solemnly in
the Select Committee and it was again
repeated on the flood of the House.
It is a matter of prestige for the
House. I am very sorry to say that
these assurances have been observed
more in the breach rather than in
snything else.

1 do not wamnt to go into all the con-
ditions but these were the conditions
that he had to fulfll according to the
Gadgil assurance. There was to be a
sector-wise plan on the recommend-
ations of an allotment committee. This
committee would among others, con-
sist of a representative of the Re-
habilitation Ministry, State Adminis-
tration, Improvement Trust, Delhi
Municipality and also representatives
of displaced persons. Lala Achint
Ram was one of the Members; I do
not remember who was the other. But
Lala Achint Ram's experience is he
hardly ever attended a meeting. How
did this commuttee function? The
Second Assurances Commiltee has re-
ferred to this and says:

“The Committee referred to in
item 1(e) of the assurance has
not functioned as promised in the
assurance. It appears that a High
Power Committee was appointed
in 1832 and It met twice only,
viz., on the 8th March and on the
Sth July, 1952 This Committes
did not have three Members of
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Parliament as promised in the
assurance. After the second
meeting, the Committee was dis-
solved and the work taken over
by the Delhi State Government.”

The other conditions were that
alternative accommodation must be
provided on developed land as necar
as possible to the place of employ-
ment; in the case of demolition, ex-
gratia grants should be given; con-
structions which could comply or
could fairly comply or with suitable

modifications fairly comply with town -

improvement plans were not to  be
demolished, the land was to be valued
op & no-profit-no-loss basis and given
to the people, plans which complied
with municipal requirements but do
not comply with the Improvement
Trust regulations were to be modified
as far as possible and the houses
were not to be demolished. All
these were conditions that Shn
Gadgil laid down. not out of s
free will but because of the pressure
of circumastances The  Select Com-
mittee hud said that they were not
putting in these clauses in the text
of the Bill because they hoped that
the Government wnuld implement
them and on that condition we agreed
that they should give assurances and
they need not form part of the Bill
How werce these assurances actually
implemented?

1 happened tn be the Chairman of
the Assurance. Committer We want-
ed information about the<e because
we got complaint after complaint from
the refugees. It was a unique  ex-
perience for me in geiting the inform-
ation. Whichever authority we asked,
they would put the blame on some-
body clee  Ultimately, when we
called the representatives of the var-
ious authorities at one time, we were
able to pin them down and get some
admissions from them. The admissions
showed that the assurances had been
implemented 1n a most haphazard and
careless manner. Some authorities
were not even aware of the assurances.

The authorities concerned were: the’

Dethi Improvement Trust, the Land
and Development Office,  DMC and
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NDMC and also the Delhi State Gov-
ernment. The first four authorities
were responsible for breaking and
demolishing and the last authority had
to give relief in  accordance  with
Gadgil assurance. There was no
proper co-ordination. The Land and
Development Officer did not even
know what the assurances were, he
did not know the intention of = the
Government. The entire work had
been done in a haphazard way.

I will read out a few remarks from
my report to show how these assur-
ance werce implemented:

“The absence of a Central Co-
urdinating Agency has caused con-
siderable confusion in the pro-
cess and the assurances could not
have been obeerved satisfactorily
i1 all cases if they were not even
known to some of these agencies
carrying out the demolition of the
structures.. ...The Committee
have examined the in-
formation supplied to them in re-
gard to the provision of alternative
accommodation to the displaced
persons whose structures were de-
molished. They have noticed that
no svstematic allotment of alter-
native accommodation has  been
made... . The commi'tee are
satisfled that a number of  dis-
placed persons whose structures
were demolished have not been
provided with allernative ac-
commodation. No ex.gratia
payment has been made to any of
the displaced persons covered by
this assurance either in cash or in
the shape of building materials. ..
The Government have not so far
fixed the final value of land to be
levied on a no-profit-no-loss basis.
In some areas an interim rate
was fixed by the Government but
that has been as high as Rs. 30 per
sq yard."

This 1s how the assurances were
implemented Naturally we were Very
upset and the figures that were* given
to us in 1954 show that 13,000 people
had built  structures, unauthorised
structures before the 15th  August,
1950 of which 5,000 structures were
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demolished. Only about 2,000 people
had been given some kind of accom-
modation and as far as regularisation
is concerned, a very grand fijgure was
given to us. Out of 13,000 structures
only 118 structures had been regularie-
ed. We were told that Ahata Kidara
and the quarters near the Junction
of Pusa Road and Arya Samaj Road
would be regularised. What did the
Third Assurances Committee report
say? It was m one-sided report. They
merely heard the Government and
they were not so experienced in this
matter as Pandit Thakur Das
Bhargava or myself. Otherwise, they
would not have taken to word of the
Government as correct because a
promise was made to me when 1 was
Chairman of the Committee that re-
gularisation of these areas was going
to take place. Even today the houses
there are not regularised. When
Pandit Thakur Das Bhargava  goes
into the question of implementation of
assurances he will find that a vast sea
of assurances still remain unimple-
mented.

In Jhandewala and MM Road, I
know a number of cases because in-
numberable times I went to the Chief
Commissioner and other authorities
wherever they directed us. 28 people
have been given eligibility chits in
1858. Today, in 1958, those people are
still sitting on their chits which forms
their shelter. (Interruptions). Of
course, they are not barred by limi-
tation. That is how the assurances
have been implemented.

The hon. Deputy  Miruster stated
that only fifty per cent. were refugees
This is wrong. If the others are
quite well-to-do people who do not
stand in need of shelter, 1 have noth-
ing to say. This Government is res-
ponsible for giving shelter not only
to the refugees but to other people.
Who are the fifty per cent. people who
live in the bastis? I would like to
draw your attention to this new re-
port published by the Bharat Sewak

Samaj—Slums of old Delhi. There
are 2,25,000 people living in the slums
of Delhi. Who are the categories of
people? That.is also described there.

Well, as far as New Delhi is con-
cerned, I think ‘it will be news to the
hon. Minister that the people who
live in jhuggies are government ser-
vants, peons, servants of the Ministry
of Works, Housing and Supply, fittars,
mechanics, our dhobies, our milkmen,
our domestic servants amd a lot of
labourers and other people who work
in small industries. Plenty of Harijans
and others also live in these bastis,

Why do they live in these bastis?
Why have they come to the city?
They have come to the city only
because they earn. Their slums are
increasing because there is unemploy-
ment in the villages and there is con-
stant pressure. Therefore, that has to
be taken care of by the Government.
The Government has to offer them
employment. Secondly, those people
who are here have come here because
they have work hcre. It is the direct
responsibility of the Government to
give accommodation to the govern-
ment scrvants who are living in these
bastis. Instead of building big bunga-
lows, instead of giving housez to the
big officers who can afford to have
alternative flats for the time being, if
Government can build more cheap
tenements where their own servants
can go and stay, the pressure on the
bastis will he reduced to a great ex-
tent

Then, Sir, it 18 incumbent upon the
Corporation, the N.DM.C. and other
local authorities to undertake cheap
housing schemes where these people
can be given some shelter. What hap-
pens today? It is heart-breaking. I
speak with some feeling. Not a day
passes without some people coming
to me and saying that their jhuggies
have been broken, and they ask me
to go to the N.DM.C. or the Chief
Commissioner and give them protec-
tion. Every day they are driven from
pillar to post.
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Bostis are increasing, and no
amenities are given to these bastis.
We cry, give them water, give them
latrines, give them certain basic
amenities of life. But the plea is that
if we give them that they will per-
manently be staying there and they
will not go to other premises. I am
very happy to quote here what Shri
Jawaharlal Nehru himself has said in
this Foreword to this book, Slums of
Old Delhi. He says'

“We have to provide housing
for them before we can ask them
to vacate.”

I would like the hon. Minister to
learn it and remember it. Then, he
also says:

“The argument that any 1m-
provement might lead to their
perpetuation is not one that we
can accept.”

He says that we should give them
the basic amenities of life. These are
his views. This Government is func-
tioning under his direction. and his
Government every day goes and de-
molishes huts and drives the people
away. They are driven from pillar to
post. Sir, I am reminded of the Jews,
who had no homes of their own, who
were driven from cverywhere and
who had to go in the high seas. In
the same way we are treating our
basti people. They have no place to
go. Our attitude is entirely a penal
attitude, the attitude of a Police State
and not a welfare State. We want to
drive them away because they are
breaking our wonderful laws. Who
are the people whom we want to
drive away? They are our govern-
ment servants, our domestic servants
and others who reside and function in
Delhi. If you cannot provide them
with good houses, at least give them
a plot where they can put up a shack
and stay there.

These people are driven out from
their huts every day. Just two days
before the heavy rains the ND.M.C.
or the Land & Development Authority
demolished 100 huts in Chanakyapuri.
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1 went there immediately after the
rains and I found them sitting even
without the meagre shelter of a sirki.
There was a woman with a 20 day
old child. I asked her and she said:
“Yes; they came two days back and
broke my hut”. Today people came
from Prithviraj Lane and said that
their huts have been broken. Every
day 1 get people who say that. their
huts have been broken. I ask the
Government, have you given alter-
native accommodation to these peo-
ple? How can you remove them with-
out giving them alternative accom-
modation? All your big palaces have
no meaning, if your own people have
no place to live in, if your people
have not got a spot where they can
stay. If we do not give them shelter,
at least give them a place where they
can stand.

I feel under this Act as i1t 1s, under
the present provision these poor peo-
ple arc being very harshly treated,
and with this summary power where
will they go? 1 am sorry the hon.
Health Minister is not here, because
he 15 also partly responsible for
housing But I would appeal to the
hon. Munster for Works, Housing
and Supplv to take a more construc-
tive approach. Do not throw these
people away unless you have made
alternative arrangements for their
housing. 1 would say, please imple-
ment the a surance that you gave
because that is a matter of prestige
for vou, not only for you, it is s
matter of prestige for the whole
House. We have undertaken to re-
habilitate these people. We spend
crores and crores of rupees. Can we
not keep one small promise? Sir, it
is a shameful thing to see that our
assurance has been broken.

The third category of people are
the government servants. My hon.
friend, Pandit Thakur Das Bhargava
has already said about government
servants. Some of these government
servants are refugees. I have myself
forwarded a representation from the
East Bengal Government servants
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who say: ‘“We are refugees, We are
retired. We have no homes. Where are
we to go?” They cannot pay the ex-
orbitant rents prevailing in Delhi.
They have asked that facilities may
be given to them for building houses.
There are government servants who
have come from West Pakistan and
whose claims have not yet been set-
tled because they do not come in the
priority category. Today they are re-
tired and they have no place. Where
are these people to go. They have no
town, no village which they can call
their own and take shelter.

Therefore, Sir, this Act needs to be
amended. Several sections of this Act
need to be amended. Not only you
should amend the Act, but vou should
also take up the matter with the
Cabinet. Instcad of talking about
slum clearance and issuing reports
and so on, I think we must take con-
structive steps to give adegquate hous-
ing facilitics to these poor people
who are without houses.

Shri Naushir Bharucha: Mr. Deputy
Speaker, Sir, we are discussing a
type of Act which is not new to me,
because we have a similar Act, the
Housing Board Act in Bombay, and
1 fully appreciate the sentiments ex-
pressed by both the previous speak-
ers. It has been our unfortunate ex-
perience that in Bombay City also a
similar type of legislation has worked
havoc, and I have no doubt that if
this legislation is put on the statute-
book the results will be equally dis-
astrous.

Sir, the last 1850 Act was held
ultra vires because 1t infringed cer-
tain articles of the Constitution, and
I agree with my hon. friend Pandit
Thakur Das Bhargava that this Bill
is also likely to share the same fate.

It is rather unfortunate that in the
treatment of various types of people
which this Bill will have to deal with
no account is taken of the fact that
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there are various types of occupants
whom this Bill seeks to throw out.
There may be people who are purely
trespassers for whom we may not
waste too much sympathy; but there
are people who occupy the premises
as licencees; there may be people
who may be described as tenants hol-
ding-over, and there may be people
whose services may have been termi-
nated. All these occupants are treated
in the same category as if they are
trespassers and they have to be haunt-
ed out from the pemises.

So far as the 1950 Act was concern-
ed, it went completely beyond the
barest principles of natural justice.
But what does this Bill seek to do
except for changing the designation
of the officers that may be there? We
have defined “public premises” which
15 a very wide definition. I do not
agree with Pandit Thakur Das Bhar-
gava when he says that it is not ap-
plicable to other premises. It is appli-
cable to all premises, and hence its
disastrous effect will be feit far and
wide.

I concede, Sir, that the Govern-
ment has some claim to the premises
which they own or which they desire
to take on lease. But, at the same
time, I am not prepared to say that all
human  considerations should be
thrown aside. Let us see what js the
procedure that 1s being provided
under this Bill. Of course, the Estate
Officer has been created. As I said, it
is only a change of designation, noth-
ing beyond that. But let us see the
procedure itself. This Act does not
provide, in the first instance. for the
personal service of summons. It is, T
suppose, the bedrock of our Code of
Civil Procedure that service of sum-
mons must be adequately proved and
the best efforts should be made for
tendering summons personally to the
defendant, In this case that very fac-
tor is set aside. Then, the officer is em-
powered to paste the summons on the
citer door or on some  conspicuocus
place and within ten days of such
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service the hearing of the case pro-
ceeds. I ask in the first place about
the summons sought to be served, on
any conspicuous place or door When
it can be served and how 1t will be
served under the Bill nobody knows,
with the result that many people will
receive the first intimation of their
eviction by the order of eviction

The normal procedure 1s not fol-
lowed, No effort 1s to be made, no
due diligence 1s to be exercised by
the Government officers to find out
who are personally responsible and
to serve the summons on them The
things are pasted anywhere, and then
in ten days there will be the hearng,
and an eviction order

And what type of hearing will 1t
be? My hon friend has argued that
possibly lawyers may not be allowed
to argue. Certainly not as of right,
but with the permission of the autho-
rities they may appear The High
Courts have held that when 1t 15 pro-
vided in the Act that an opportunity
should be given and the party should
be heard, 1t 1s not necessary that the
party must be personally heard The
High Courts have held that 1t 1s suffi-
cient compliance 1f a written repre-
sentation from the party 15 read by
the authority which exercises juris-
iiction Therefore, there 1s no guar-
intee even that the defendant can, as
f right, cross-examune the other
inde What type of procedure are we
:volving just because the Govern~
nent wants to have certain premises
ur 1tself?

I am not disputing the fact that if
oublic intercsts require, people may
iave to be evicted, but there has got
.0 be an element of human:ty in the
matter, 1 have seen and T know how
this type of legislation 1s operated in
Bombay People with fever have
been thrown out, roofs over people's
keads have been demolished at 2 o

lock in the morming In this way
Possession of tenemments has been
laken by the Government And 1n
some cases, even ignoring the orders
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of the Secretary of the Department,
the officer has proceeded to execute
eviction orders These things have
taken place, and I know in thus parti-
cular case the same phenomena will
be witnessed here

1 ask why 1s 1t necessary to pro-
vide a different procedure? If we are
creating & new class of tribunals—let
us take 1t, the estate officers—why
can we not create a sufficient num-
ber of judges ask them to follow as
far as possible the procedure pres-
cribed by the Code of Civil Pro-
cedure and do justice? Why 15 1t that
this short-cut, this summary proce-
dure 15 bemng adopted” 1 certainly
think that this 1s not the way 1
whith the Government should seek
to recover the premuses on which
they may have an eye

It 1s not merely in the case of evie-
tion, but 1n the case of so-called
arrears of rent also, the same proce-
dure 1y prescribed And what 1s more,
the defendant who gets the summons
may not even get the correct details
as to 1in what respect he 1s lable to
pay the arrears of rent, and still
after a summary proceeding, the
order can be 1ssued and the arrears
can be recovered as arrears of land
revenue 1 ask whv this extraordinary
procedure 1s being adopted by the
Government Have they no faith
their own law courts” Assuming that
they find that on account of heavy
congestion they cannot wait, let them
evolve a separate cadre of courts, but
let the procedure be properly pres-
cribed so that principles of natural
Justice are duly observed

It 15 very easy for us to pass this
Bill who have never experienced
what it 15 to be thrown out of pre-
mises, but when this Act came 1n
Bombay 1 got letters after Jetters
from refugees pleading “We have
been refugees once n our hfe time;
do not make us refugees agam”. This
law may make them refugees a
second time And particularly as the
law stands today, at least as 1t stands
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in Bombay State, you cannot go and
lease any premises from any land-
lord. The landlord has no power to
lease out premises, and the Rent Con-
trol Bill which you are going to
bring before the House will also, in
respect of certain tenements, contain
similar powers. If due to shortage of
accommodation there are no premises,
if there are no premises to be let out,
where is the uprooted person to go?

Therefore, my first appeal to the
hon. Minister is that he must accept
certain reasonable amendments which
have been tabled here, which go to
implement the assurance given by an
hon, Minister to this House, by which
assurance the hon. Minister in charge
of this Bill is bound.

Then I would ask this: Assuming
for a moment that certain structures
which are unauthorised are there,
why should they not be regularised?
It is a very common practice for
municipal corporations, and I speak
with my experience of nearly 20
years in the Bombay Municipal Cor-
poration, to regularise unauthorised
structures. Therefore, there must be
an amendment that where certain
public premises within the meaning
of the Act are occupied by unautho-
rised squatters, if they happen to be
there before 16th August, 1850, if they
have constructed any structures on
them and if they have been in conti-
nuous occupation of those structures,
and if they are prepared to comply
either by modifications or otherwise
with the requirements of any local
authority, any town planning autho-
rity or any other authority, then
Government, instead of evicting them,
must regularise those unauthorised
occupations. There are thousands
and thousands of them, and I refuse to
believe that they are squatters. They
are not squatters. They have come
there with the leave and licence of
the Government. In fact, Government
encouraged them, and now after flve,
six or eight years they cannot gay:
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clear out from here. Clear out where?
This is a human problem. Have you
established even transit camps for
these people? Nothing is being done.
It 18 extremely unfair.

1 have no sympathy for the tres-
passers who come and just get into
Government premises. 1 am pleading
for those refugees whom the Govern-
ment have settled on this land. The
Government has got no right to ask
them to clear out unless the Govern,
ment provides alternative accommo-
dation. Do I understand from the hon.
Minister in charge of the Bill that in
the case of such refugees as I have
described, who have been there before
16th August, 1850 and who are pre-
pared to comply with any reasonable
requirements of the town planning or
municipal authorities, he will regula-
rise them and not subject them 1o
evictions or. ...

Shri Ajit Singh Sarhadi (Ludhi-
ana): There are other commitments
after that also.

Shri Nanshir Bharucha: Apart
from them, let us take the basic com-
mitment first, because that will cover
a large number of persons. Or, m
the alternative, is he prepared to say
they will not be evicted until they
have been provided with suitable ac-
commodation? Otherwise, what is the
meaning of the assurance, ‘and’ who
will trust Government assurances?

I, therefore, plead that before this
Bill is put on the statute-bock, we
have gol to see that there is a proper
procedure and that procedure will be
analogous to the procedure prescrib-
ed by the Code of Civil Procedure. I
can understand your saying the small
causes court procedure should be
adopted, which is a sort of summary
procedure, only detailed evidence
may not be recorded, but all other
rights of cross-examination eic., are
guaranteed in the legislation itsell.



4781  Public Premises

Unless that is done, 1 am afraid tns
Bill, while it may serve the purpose
of the Government, will convert these
people into refugees for a second
time. I am sure that is not the inten-
tion of the Government.

Shri Ajit Singh Sarhadi: 1 am
afraid I cannot congratulate the Gov-
ernment on bringing forward this
Bill in this form and at this stage,
and my reasons are many.

The hon. Deputy Minister, while
moving this Bill, admitted that it has
a legal aspect also. He said that the
predecessor of this Bill enacted in 1850
has been held to be ultra vires by
three High Courts. The question
before us is: Does the present Bill
remove those objections which the
High Courts raised and for reasons of
which that Act was held to be ultra
vires 1 am afraid it does not and I
join my hon. friend, Pandit Thakur
Das Bhargava that this Bill may pos-
sibly meet the same fate.

The reasons given by two  High
Courts were that this Bill offended the
provisions of articles 19 and 14. The
hon. Minister said that ‘the Select
Committee has tried to meet those
objections. I am afraid that objections
i regard to article 14 have not been
met entirely. I would only draw his
attention to the judgment of the
Allahabad High Court where it was
definitely laid down thus:

“Thus the classification here
sought to be made by the Act
is betwecn two private indivi-
duals one of whom happen’ to
occupy private land and the other
Government land. Article 14,
therefore, applies with full force
to such a situation as the person
occupying Government premises
is not afforded the same protec-
tion of law as is afforded to a
person occupying private land
and the differential treatment
meted out to the former person
has no reasonable connection with
the objects sought to be achieved.”
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1t wouud have been very much better
if the Government had waited for a
decision of the Supreme Court on this
point and then come with a Bill of
this nature. I concede that the inter-
pretation placed by the Allahabad
High Court has not been concurred
by the Punjab High Court; but all
the same, it is true that as long as
it has not been upset by the. Supreme
Court, the same objection can be
taken against this Bill also, where
distinction is made between occuplers
of private land and those of Govern-
ment premises. We are creating a
separate forum for the eviction of
thase who are occupying public pre-
mises, as defined in this Bill, whereas
for an individual in occupation of
private land, there is the ordinary
civil law. How far this classification
is reasonable is a moot point. There
15 a further classification in this Bill
which is sought to be applied to
premises belonging to the Corpora-
tion. So, these are classifications
which may be held to be unreason-
able. Therefore, to my mind it
appears that it would have been
much better if the Government would
have been well-advised to wait for
the decision of the Supreme Court
about the ruling of the Allahabad
High Court and then bring forward
a comprehensive Bill.

The second feature of the Bill is
its effect on displaced persons. I
am sorry that while piloting the hon.
Minister has not appreciated the
enormity of its effect on the displaced
persons. [ will remind him  that
when the predecessor RBill was
brought in the House in 1950, at that
time, the then Minister who was
piloting the Bill said that even in
1850 the Bill would affect nearly 25
to 30 per cent of the people. To
quote from the Debates, the Minister
said:

“But 1 can say this that the
number of refugees, as far as I
have been able to ascertsin, is
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not much. I am told the per-
centage is not more than 25 or 30
per cent at the maximum. That
being the case, 70 per cent of the
people who are occupying Govern-
ment buildings are not displaced
persons.”

So, in 1850, it would have affected 30
per cent of the unauthorised occupants.
In the year 1958, the hon. Minister
knows very well the extent of evacuee
properties acquired by the Govern-
ment and which have come within

the purview and mischief of clause 2, °

ag public premises; 1 think it is worth
nearly Rs. 100 crores. So, the Bill
would affect a very large percentage
of displaced persons now. My appre-
hensions are that it will be affecting
nearly 70 to 75 per cent of unautho-
rised occupants. So, we have got to
see its effect in the light of the com-
mitments made by the Government
at different stages in the last 11 years

The fipst commitment, about which
my hon. friend, Shrimati Sucheta
Kripalani was pleased to refer, per-
tains to the commitment of the Gov-
ernment in relation to Government
land. You know fully well that in
1947 and 1948, when the refugee dis-
placed persons poured into Delhi and
other places, there was no arrange-
ment for their rehabilitation.  Their
number was so large. the problem was
so colossal and the resources of the
Government were so meagre that it
wag very difficult to meet the situa-
tion. [ can appreciate the difficulty.
At that time, efforts were made 1o
ask them to find a place by themselves
and have some kind of rehabii-tation.
Several lakhs, 3 to 4 lakhs, came to
Delhi and they had to be put some-
where. Naturally, they were en-
couraged to have constructions any-
where. The then Works and Housing
Minister, Shri Gadgil, gave an under-
taking that they would not be eject-
ed if they had built certain construc-
tions on certain Government lands.
That point has already been fully
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dealt with by Shrimati Sucheta Kripa-
lani and I need not dilate on it further.

But there is one thing to which I
would draw the attention of the hon.
Deputy Minister, viz,, what is the
lcgal value of those commitments?
He has told us today that the Govern-
ment stands by that commitment and
that will hold good. 1 have got no
disbelief in it and I am sure he will
issue the necessary instructions so that
it may be done. Even when the
assurances were given in 1950, a
letter was circulated to all the autho-
rities in Delhi that the commitments
should be followed. But the difficulty
is how far they will be legally valid.
I am afraid that unless it is incorpo-
rated as a statutory clause, as a pro-
viso to clause 2, it will have no legal
value, This has been so held in the
ruling of the Punjab High Court. That
ruling is reported in the Punjab Law
Reporten—it was a Bench ruling—
where their Lordships held as follows.
The letter referred to is the letter
issucd by the Works and Hous-
ing Ministry in 1952, subsequent to
the assurances given by Mr. Gadgil,
which defimitely laxd down that no
person who was an  unauthorised
occupant bpefore  15th August, 1950
should be ejected, if he complied
with the conditions given in  the
assurance. Yet, when the matler
came before the High Court for the
final decision, the High Court held
thus:

“Thix letter was followed by a
communication dated the 22nd
February, 1952, in  which the
Ministry of Works, Production
and Supply directed that in the
case of constructions which com-
ply or with suitable modifications
may be made fairly to comply with
the municipal requirements and
Town Improvement plans the
value of the land in unauthorised
occupation should be asses<ed on
a ho-profit-no-loss basis and that
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the displaced person should be
given an option to purchase the
site occupled by him against pay-
ment in easy instalments of the
value of the land assessed. The
grant of these conceskions did not
preclude Government from exer-
cising their own rights of owner-
ship over the property in ques-
tion.”

One of the terms of the assurance was
that in certain conditions, where the
occupation is after 15th August, 1850,
but before a certain other date, he
would be entitled to take the land on
a no-profit-no-loss basis or at its face
value.

15 hrs.

That is the assurance. That shall
be at the discretion of the Govern-
ment. There will be no lega)l vahdity
to this assurance. 1 beg to the hon.
Deputy Munister to consider whether
the assurance which he has given is
a pious wish that has been expressed
in the Report of the Select Committee
on this Bill or that the assurance that
he has given today on the floor of
this House has got any legal value,
when it has not been incobporated
m this Bull.

Mr. Depaty-Speaker: Would the
hon Member lhike to continue and
finish in another two minutes?

Shri Ajit Singh Sarhadl: No. i
would like to continue.

Mr. Deputy-Speaker: He may con-
tinue tomorrow. Now the two-hour
discussion will start

15.01 hrs.

INDO-PAKISTAN CANAL WATER
DISPUTE

& vqure fag (FTropdY) o g
sy wgIen, & ifeera 8 wisaer
¥ awtt iy & fawg § o faarz gon
s 3w faww ax fegeary 7t mfaariz
% femr gy o ¥ 1 few I & g9
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X7 R GF & | FET 7T LIFATAT HIEW
7 W@ W Zq ww
“Over Kashmir and canal
waters we will ight India with our
own army. We will fight with our
Police, our men and women and

children will fight. We shall fight
and fight and fight”

W% @17 DFMA mgg 7 IAD
iT o Avw 7 maE fem awn fe
oA frAY & ng #amalA ov wAEA
fr q v ¢, v & ¢ F1, A1 AT AT
w71 #

*“The agrecment relates to the
waters of two canals, It was
signed under duress.”

71 7o 2 i35 <f¥ 2¥=Ama azw
frepera & fame £ safRd 3=
o7 A FE1 g1 AfFw 7 mE T
1 wifagt & o zemma O faad
TE AT AT FFTRR  ATEA 9, ATIF
az & iy § q@dv T 77,
917 w7 avrA 4 AT AT 9
TA 1A & A1 FEAT 39 ANHEE 97
wrAr £ ® wmAm ¢ fe oo afs.
1T i W7 @3 A0 TTNAT ATEE &Y
A7¢ & A% 7 9 1 4w 37 g O
ah T F g famy v TfEm
wrt 77 fr 71 g¥ffaw o awEE
q P azaz?

“if the East Punjab Government
to discharge the obligation to de-
veloped arcas where waler is
scarce and which were under-
developed in relation 1o parts of
West Punjab.”

WAamFA T AT AT g afr AT ]
7 o7 ? ¥ oo gz ma Py T @
fs L dora Prefoar ot B 1 A

Tna farfem ¥ oafa fegema w
a7 frzd g3 &1 afiera £ g
grE qrAT & orasgeaT §
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[ ey Tag]
foT xa® T @ AR %Y O
Hfaw ama AT E .

“give reasonable time to enable
the West Punjab Government to
tap alternative sources”

gz gudt AYfew a1 & fe o %
I ag & fem o e fgmame o
aw® ¥ &« qrfew w1 Wiy § Oy
¥ T WHW A AW aw frgenA
IR QAT | F FEIAT € 9 wFTA
wigar g f& orfesna 7 @ ata W
afwiz frar fr frgeam & e afen
w1 QA I 7@ F fao g a8 v A
a% fegears ¥ & 9w a% fr @@
wreerfog 1% 38§ g & T9
AT R

Wk Ay At AF q HA uS
g Qg NOS & | Q9 AH
¥ w=T urfgwars me=mAEfzg G
g fag = & arfe fegrars &7
ot & a3 feswa w1 faw A%
ag X§ AT %1 e grgEaTs v
F fod oW 7 =M A%

T mger g W7 9 A AmAr
RN 2 1 FA LAV ¥ AWEW ¥ Az
a4 18¥e ® fgrgeam A vx frazq fem
fe n% sngz s &1 A= FT
gm wfgg WX a8 wHow o 7w
fifem e fe foaw gro fegemam
gtr arfecars AT 2t & "uear 24
g1 g% |

THE TETT ¢ WA, L8y} W1
tfaz {o foamas 7 sifoma o= 7
% wifews famr “marer sifan =
afen” | I wwwr fe g 9y w7
famz md 9T grIv Fifrar & faare
® awE W [qarw ¥ famen 3R
m gar fem ) % wwir
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ferera 9 a4t @ TEwew &% ¥
gdriz =% arEx ¥ oF MOTNw W
sgag 91 f& ¥ 09 W@ ¥ -
o<t Y Py w27 | & oy A AT
# g fs oA ‘wwETAw i ) v
wrdfagey awiy af) fieq a1 | afes
ETHUAT &% 7 WO sfaRy @
T € Y fis frgeara ot arfees
& w1 gonfraT & & v g fam wewrd
na e fAaes my fw A 2o
T Fw T (frn® « araT A LA
1 = arew 7 frgrarm & yam B
FT GIAT 4 SWIAT FAT 1 2MT AEH
fafaezr mza 7 gz oz fem @
fograrm w7 mfeemm & eifaas
®7 &z oFf o agy o dY &
famz o1 g =

A% A€ UF WM W Gl T
wrear z fF 3@ 97 ¢y wf, w9 2evo
w1 ¢frimm & fafrey aew A oF
A3 F TAT 7 27 ¥ 91 fe fess-
WA &Y TNz ¥ g =Tyl fe
QTR § AWHAI FI9 7 &€ F7 €A
‘o= 7% | A% ofY gvaw TR ETAEEe
IF TT 9T, 99y AT AN O qGT
AMY T A6 TAH WA W w7 @
T a1

wE 994 A7 peyv & arfenrz A
A wfew fadr W@ 3w @
tfear 4 % == ™1 | W9 IR
{ f& qng 7 < Jfm §, faw, waw,
feamy, Y, g o =m0 W@
v afear & & fr ol s, T W
Faww fegemm & awh @ Wk
g9y, Tl ofewm § arfy &
7 afeat afeems & ¢ 9
qfee™ & fieft £ 1 gror ¥
Feaw &% g qo 177 fr Ayt 9T OF
o osHw oam N oy m
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o wrfr aefr Wl § o fF faw W
frerer & 1 @ W Wi 39 f qrfe-
T R Wi AfeRy w1 qrr s
o s = Sorw F fods i afzg) =
oY waT 8, oY fe aga ww & 1 g
oA wer 7 & fandwor sy

fggeam™ & WY SO TaT SEH
7g g7 i fgmm wi oifeea ST
feent &t afzai 7 10e fafomm owe
e arefy wmar ¥ 1 fgrgeama A w
e ted g iy 5w, aOw
YT 1y 1 gro oY A o A
de fead & IAET o T Oy faw
e oYz firss | sl ¢ 98 fafoms nae
frz ot & fegrema A wow fR oe
fafergs UrE Fe o & ST @
fegam @ wifsem & w0 o
qifr dee frad & § SwaT &3 9vEe
oty & Afaq a7 g7 fad » qvaz arr
2 &fag | s e & nw G
&1 At wifeeEm #1 oY 0w S
& Al a7 | IE s few-
A Aadm Al ag § A A A
3o qQ@Ez qEr qfEsEm S 6T
wifgq | w7 2| fF 9™ @iz 7 AT
grar 2 fF feed o wETEaaw ¢
o7 qifsee 71 ¢ F fegema s
qit ® ¥ gifsaw %1 97 9 %
R Ardifag oot a g aw
™ w2 T N fggEm s oadt
& 9 W fr fegem Wi ofs-
i AT & SI9ees § fee e
2 1 W T TR &7 98 SEEA
a1 f& 103 fafaus owy Qi aFn
TifeE™ § W@mW W wowm A 1y
fafors ooy B ot fadrm 1 o
wfag gar f& oo ol &
YT A o § § Iuw fed € T e
qrea W1 o e s qaw afew
w oY oifeena WY faear oifgd
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T A &% A AW G Ty |
At fradmiag g1 a5 7
g & w=gr Wi fggemw qw 2+
T EE ¥ A1 3% A wy fF T 118
fafaga oww 9w 9T & W A
¢y fafeaa odx B o offam
1 2 faor 3@ wir 33 fafeaw aowe
w1 v¢ faform nve Bz ¥ g fg-
AT FT T 91 IFFT dE A o
fafras ows T 9T w7 %< famr
mfFF= A7 tov fafaa uwe €
qieY & AT & o7 3w A IRW
qfem= w1 es 3 famr 1 X
SETT HIE W AW TE 1 TH NN ¥
oA &% 7 oifeea @ foey & g9
= 97 77 frm oy fegem &
fe & =1A 97 72 W 7 fran g d0
f& %7 it w21 2, T AT aENEw #
w37 1 faga wA7 fagy mar 20
FAR qgA TAT JrAT ¥ | Ffww I
TAaA A% @ (@ omar 20 d% F
AT W A g AT R A e q—
FreAs Afae g—ym arfss
FT AT 27T 72T | 4 T AF 247 @,
7% a% 5 foF faea fqv Ay o
9 gvd W 9T aq &7 wafy fafeaa
7 b1 | | A S E §
fr ag wafa A1 s & w3 2
AEd SrEw 38 91 fE o e a0 oA
At fsrtor grm. 3= @ gAY 3w &
ag W T fem a5 oarm #E
3q =% ¥ fou fedare g, A f8
AHadz FfHZ 9T AT F OO
7a% fg wram | aw A eEar
7 a1 ¥ f& oifeema 3 Srae fean
g1 f& faw 3@t 8 @Y fase 2
fegem ® damew & ¥ faar o
W vEE &9 fggem ¥ @ @
&y wmm ¢ fr Fwa & qET RER
] A | ag A faegw I any
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[ =gve fre]
g1 damma g fr fggeam 7 @
qTT ®1 fETT A wR gwgy fFar @
&x & foa gurr w1 &7 o 4%
e 8, fegeam™ & 3wy = fioar
sfew oifeea 7 /@t w1 famsr
aforrsy g & f agft e taam @
IH QIR | FE F9 AF g9 ALg I
M, UE TA AGY & 1 TAET wA g
TfEq |

Y L8YY § UF HI7 &R fawrey
w§ | weadeT aw § afgw aT o
WA a1 faArw ye-g~yy #
aifres § o o3 g awAYAT g,
fomd a8 aq gam fm g—v-xy
¥ o-t-yy A% fggram wfseam
® 9 T faArw lo—fo-uy #T
aifwres @ o AT TEEE gwl
fora® wart gz fafeam zan fw fog-
WM f=fo—Yy A 3t-2-%¢ TF
qifeedTd &1 9Hr ¥ | gH% 9% U
qHT s 2 4-g-y% 1 qTfEAIA
¥ g, fom& wam7 a7 am fan mur
e fepemra arfpemra &1 4—c-us ®
-3I~%o AF @FT I | F 7 THW
gt g & e, sevs &, 7 39 o
WAz & Gy v a7 qrfeerd &1 74T
% I & | Where 1s the agrcement?
§ a3 & a3 Fgm g frowwe
Fw feys w o oy arfErAta @
qAft 2 @ £ AT FF ATHOA AT 97
2w d

¥ gTIF w@1F | a7 OF TA7 qATEmn
g f5s g7 odidra & a7 F047
srfs & § A7A 1 A07 _F AT |
WA ag Wawr 1 AT 91, famd
IAT T TR gaA | qqrqm A fEogm
m:‘rga,cg,oue%mw%m’ﬁm
mn 1 % gy fAaTE T oWEAT g
f& gar? ¥ w1 G vAAA A frwea
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%7 graa £ 0% @ &, &fwa feof
A W3 9% & g1 ¥ niee & fag
Tt TE ufly arfeey / &9 s
wt ) & gwwar g fr ga® gaT F anw
g1 WG 1w wrferrwrs G gfa
o #, g T & fagrT & 7y
& | rafigerw 7 famae @¥ &0
afag gaet 919w & 994 Ag1 TN
wrfeg axar 28 Arigd | @ WIE §9
O FATAT A2 2 1 WT oA afew
7, vty o9 e ulx % AT OF q,
TMIAAETT § & o,y,00,000 IHT
Gfw @t aves ft, arwea F fzed
3,80,00,000 TFE 'ﬁfﬂ' Lisg sl
TRY fA® v £o,00,000 0FE HfT WIE )
qrife & afemmreaeg area w1 5
vo Frm mas A+ g wfa fwa wx
QfFEATT FT % Pa,00 voo THFET FNAT
7 wfg feft | watg weA w1 o9e
FxIr HT qiiFEA F1 ve AFY
et 35 ufa fasr 1 7m wdtea #6
fifgy &Y 1 zm7 fam wlv a2
WA 979 7a q F52 qAg w A
T AT AR F%0E 97 97 38 TE@
TarEA w1 Fd wd gt qar fagr
ar 1 ¥ A faeqfra frg v 0 9%
3IAT ¥ g8 o1 g ¥ oAz A1 e
#1201 gfaar & 77 or woolt #1 A9
1 afayr 2, am AT g fom A E
T RIAY § § ATTHRT WATET & ATEE
=T ArEm 7o iR aam #) wnard
Y %0,00 0o ¥ T fr ez qFAra &
RTATEr 3,4 0,00,000 & wrandy & fad
fo T FTFF 1 AR qiq F ¢
07 ¥ ¢TI GF 3 | 42 w1 oA
# 7 @4y "rew 1 9m gon fE e
H——UgT ¥Q Aq¥q 72 qH1H A 2—
“,90,00,000 nKT iy & fag faard
#1 tgaegr 7EY &, 9 fF f= qora & fag
§,5c,00,000 e 4 'lI‘FII * ﬁ:ﬂi" Fqﬂ'[f
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®Y swaear AE & 1 W7 9% 9 R
yfw @ ware &, wrew F Ay gl i
wfer wfuy & 397 fad v owe }
wq fr qiffmm & —fw= darg H—
ag =o wwx ¥ wyly miErTA 7 aw
A ar sgrar @ 4w g fro ot
foEamr STAT & AT SHST aTATU FH AT |
= &faq 7 22« fafogs oy iz
it g 2, fomw 7 oo a7 dT oav
Fez QA 7 F A7 faw v 97 A=
T qArd & &1 W wAAR, g 07
Y w1 0% aw gz o o gfrngw
fopar wirg, A1 AY 7o 97H7 F SgTET AT
& fa=r #¥ar &, afew e oferAia
w9E A7 arEy &1 qfzengw A3, A1
ag  co TEZAAT P TfEena &
TEI H £,%0 oc 000 TET F7 MAL
gm 2, 3= fr frpaa g faw o o0
coc WwZ §fr qrdl 7 fa=rd Fvr #
THE WA WA wEA, g9A T 9t 33
FT AT MmaT 2 FW AWM A WA
9 a1y ®wY7 Ay T AYF TEARIA
9 & Iy fey & 0§ WURT 329-
ATAT 43 AT W (7R AAAT AT
21T ¥ 2 Bouwva e §
mfFRIF 37 s ye e oo ¥
ST UTAT AEra A . 0 fEeresre n
forg fad v < 99&7 04T oA FEAT 2
7y mffsma M2 A1 H7 co QR A
wfaw ordt q7 99w v "IRT F oA\T
T o oF 39 wfy &1 oA w2
e rw fx a1 T i aA
A 5x7 3 ndm &7 oAl g oA
wifer 2 T wffag #1 @ec: A=
fa=t & w7 7=t w9-TyAs &7 fody
¥ wwfem zfaar & ferdy 2fam ah
geiafa fm? w1 srlEm
yAmE 1 Iy af d ) 3A5 99 A
dzd v g7 W9 g wvdfr
So UXKET TAFT # 1 gRAfwRy vy
TEE EgRTa R mEEa § 1 %W fegre
T gm A& 9 gfem & s WA
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Z | AT T Y T ouE AN I
Wl Tvw fo (e & @
w47 ATy g TET ¢

ofsea 4 &% 1 aa A g
AT A A (EN o F ATHT-AAIT T AR
F°E d4% frgam W | A A W
¢ g mfsea WY @ a7 IRA
o A1 T fear 0 qETE vRus #
wg qifza AEEA § #EA OET T
At I 4% oz =1 & AW
St T ¥ A ST T w d
given adwvice
FATE 204 = T TATY gy aa1 fF Agw
W AT RA gt oY I & A
fFen A Fw o oo w1
A fqeT & WY 39 IHa 28 w57 78
1 fram 3y g rive F1 feT
qard q@r mar wAa e o gd
warg faar mar  f& ofeaer o
FrefifFm A vm e f3aE vo-s—
ve FTEIGT ATT 77 g7 g8 qaFT
F am Fe1 & formuls 15 one.
T SEAT ¥ A7 ap wEAr a2 2 fE
dezd fraq w7 "AeE AT I
arfg=ArT |+ A FfET T A OF AT
AT ATE F21 1 w1 34 wEA A g
g H ve-33 {19 g0 A WA A
T2 397 frar wmar ar

India will not wait indefinitely for

a settlement ignoring the needs of her
own people

g T 97 P fx fafa g9 a1e
g% &1 9w feafT =1 gy v van
TR & A g fE arfee o 5w 99
fezg % | &7t 71 deA frag &1
QAT IAFTOfFEAT A O Ay
A e 1o Wam A W
O TAARZ A AqT 7w A X aqg
e eI SE I S o Lo R T
% fgafam 97 & &, 9991 am
0 W7 g7 e o ferw T &
=rear g v ar% A 7 ag s wg
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[+ oy frg)

T O AT 9T BN gEET AT WA
AR LR G Ll

Y ATEE § o oW ww qwy
T f wnferT amar a7 a1e wx aw we e
et @ I ww fE AT tecs AW
oft ofesary ¥ oreft 37 e T
Hfrw oA W 2 & § ar amA W R
fiF L83 % arx &7 arfeeary ) a1 qrt
W, WAXFIN | WE a@ oA
gifew amew & quy fe wifewere amw
U Fq % ¥Z KO A1 IEHA IAT
fear f& We will not wait in-
definitcly for a scttlement ignoring
the needs of our own people.
# wen § e w7 maE A aw Aifa ¢
a1 gaw! @ Aifr v feew von wifgg
o xu ared fezw g fgw v o
w0w S0 A yfa ot f=F dara 7 2
fawd & fe 2 w78 7o A yfy ot
t nfe o7 wdrgd 2, A A oad
a1 Y . IuET A=A & fag fee frad
wUE % qT g fAw A%, I
IAP WA 7 fFar A A%

T4} ATEA | I TE OE A0 qATA
g1 TaT 91 &1 Iy frar ot fy
21 ag & Ay g, ow fewgfrs arm
t oy g safemafer amar &
RATY AQT ATAT AGA AT A AT F
o ¥ fe wme W Ay fear g,
BT WA A 33§, nfeens F o
®@ET AT 1 AdTaT oy e fE oo
AN ¥ WY FEATT Yo MWW <) ZTEIT
<3t ¥ affa & faey ari 2
Faw! qifeeT A 59 Leve ¥ W wAT
oy fowar &, 3w & o da ofr Y fea
¥ aw f aw A feggfer
qur3z ¥ ug &0 Lo AW cs FWTT
gco waT # fiy mfwenmy & ot A%
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war ot fear &1 w9 Wl A €
aw W T W1 AT R vawr faend
wrAT wTgk § 1 WTR AW WY Grawr
TR AR | WY Ay gk Ak €
f& ow faawd wec | qw #Hife o
& wuwar § fe wff 7wt w= g
wifgd | =% arw @ a9 1eve-ve
¥ ydfegw 33 & aft a7 ¢ amw wx
EHTT sof ETUT AT aTHY § 1

femE  y-E-18xe W1 UF MEw
wifa uZew w1 fegr mar 91 SEwT
v wreAw fafrey aew & owwr
99¢3 97 forar Ov 1 IR quy wav
affewr amgw & JaTq ¥7 A 9 G
7wt aad fv ofeem & fdy
forar wrar & | ¥g wrqw aY @Y e
ag, A1 sqraTdy § NfE Ier F w7 ey
N g
O F agr it ST A f 7 3w
w71 fF agr dt mEr e g @ oY
IER M g S frrdmw g TAw
A warar fr s oifeem qgqw @
ﬂm‘:oom’tti WY UE
#zrlt vo wOE M R 1 g gy ofvw
T Y ¥W €1 FAT 8, 7y qifzwa ¥y
Tk WO % WA gTew A
wZ & g qay fr 1y e s .
w1 qTRAT § 7 ¥ 97 way an fw ve
U8 §7aT I9F 7 Ar-qrfee & fady
¥ % a0 fedw & gt
feT @ 3% Tv & w9 fear mar § o
TH 77 gy R 03 e 3 of ared
R LR R0 BEER . 0
aTee wr arfeer & fat gty
T g T ff g 3w v @ 8
g TR AW R owaTs
A1 agt fargre @1 AT WA A T R
gt arE g Ie fammd foamk an
% & gy o wR f fe ofeer
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& 19T ¥ co Wiy A F ¢
wfad & qun agn g e
AT §YTT B 9T w4Y &+ fmy o T
§? v € few ¥ farems @
send e agy 4 7 ag W g
femr i dr 1 wHRw AT Ew
arfy 3 TR 1 xw EYr wY g faen
AR LR IR L UL
fem 38 fs g g O gWET WY
ol o gET ag qE 7§ S
g fr aficens o9d a7 § g @
W &9 w9k 5T § W | gw
ITE! 1% qTF F% 247 A1ed fw aan

21 gury 3w w Wy Aftar & aqr I
A Oy &, & gurd @ W Ol ger
¢ ulr ofre & o Afxgd aan arft
tag IEwT 1 W ww arfeem
ug Fgar & fe 9 fggem & afga
& et &, IF SAeT A feemi &, A
LT qOeE 9 3 f ag gy Araeey
qfgemaeman gl  TEE 98 WaAd g
fe firem & afw o v afeaw
o oy @ 1w gdh affw
¥ & ow 19 qfw 9T > saw w0
@ wrr aFTAfEd | oAT w W
qfernT FY TF ATHIAR 39007 | 73
i afga 1 dwgmg fe o
arfes) ®1 w1 & )

w2 fa arfear A faeamy
¥ fis woreary w fiwR & fod siww
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TRE A o wrg § 1 wreey
TauTAT W § 5 ooege & fawré
¥ spreaT v @ B e s Aad #AE
Tg TN AT qgw TwR waA F I
T T 4y | & o F A Ao
farem & Troreqma # fear€ oY sgaedn
T ¥ YR e f WY wgr av fw
AT K qorg WY afedy @ o
TRl 9T ¥, qgATar ovAr wfed o
FTggAME N F qug agar §
FTUH TAAHC F1 &Y @ 7 qfrey Aran
2 e fegem A oifeEr oF
9, T T AT FT 24T AL g 4T,
#q g4 A 9@ w7 w6, 99 IW
T AW & dY fF Trorea Y qaa
& afe & ot ag=mar om0 W@
WY S TEAAHE

Shri Harish Chandra Mathar: The
canal 1s already there

o g fag . W &7 2802 ®T
T FE @IE, WA A A4 Ly AT TG
fraA g eI AT N ¢
7wt At & @ freely &
zrd A Y A A AT g ) W™
7 FAT Ly T 9z A qfesT 9, o
=19 4, JEHT ZAT Y @Y A
7 farmm w7 uweh ww 37 & Sfew
1 og o fggear W afeema
I M F A or g, 7 fqa &
qq XY G | WAEZW IART HO-WEFE
FTRd

qifeear 7 oF wfr T AT
JSATAT | TN g1 97 ff A1 sTma=
W R 8§, IWEr ag AT AW
gq% fear o 1w o @ & O
AT AT At § 94 a% T TR
7 &, wnrAr wet A8 o AwEr ¥
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[t Tgoe ferg]
fegrm 7 ¥ T w1 7w 7 Ao
¥ I g W gfgwA A A Y
& wrqwr T 9 S qererTET wigan

£ 1 wwher R dfaw ¥ dw

At R avex fomge w9 @ §
THORT W AT ﬁ:ﬁf-mm
f‘mw;zawmzr 7 feagqe «

A E :mﬁszér-‘tgiﬂufgm
2 fe it o wifades & fm =@
T At 7 g 1 F
e @ % 3 e ara¥=w &0 wodr
wEAT F & q AHEAT A AW ) W
fogram amatn & s wrfeer
AT & @ g qrfadas & #1
FEW G ¢ 1 wAEr, Fwave
AR § o TEA & TAY AT T WIHAT
T]W R & 1 gAY TA E AT
s afge 1 guar faeAr arfagas
® HA T g TEAT Afgw 1 WA W1
arfeft & a7 fasmam = g nfza
ZaTQy it az @Y e f aw
HOAT OF 0T 1o A™E W FT A=A
¢ fom 7 oo e o 3 18 egae
Fr & 1 gm AT AT 8 37 os9
0 7 9 fgr w7 77 F1 fax fa
fom fzm oy fau faw & orfadr 2
TOFT WX gAr 91Eg | ST gAY
® o= gy wifer 1 afed A1 39
o fo ¥ q A1 gyt ez & faa
g AT 4 WY & smaar g e e
AR § IFM §T A€° 7 ATH AT #7¢-
wen feu, % 7m %39 3300 (

# g g fr arfaems &1 aemn
farseT ®1 oA & e 9T 4
o7 e ® s it arfeena
] A & fEAmE A9 &1 2w AT
it ard &Y g Ay ¢ wd Az
¥, T TEIET IRAE
Ffea o 51 qZ & ATC FMT g W7
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"FTEZ, WINE, IR ' wgen wigh § on
¥ d wgm & W AR ‘wIeE, WTEE,
wET  FEW A R & gw ‘o,
wifa, wife  #&X, TCETC 4T WA
AT % A {7, N0 R Aaw
arfezamg oY &qT & # oz ¥ fieg-
w Qe e e & fad s
AY S g EFT | ST TUAT KHTAT
dta war, wor fggeam wrr § 0
qﬂmz’rfﬁwmm fexat
a0, & ¥gm f& gt X W
fexm wrA w1 FAW FT AN, AfFEEN
4, 3 A fm A qent F wifa
gri

Shri Goray (Poona): After my hon.
friend Shri  Raghunath Singh has
spoken, 1 would not like to repeat the
facts that he has placed before the
House, nor would I ke to..

Mr. Deputy-Speaker: The hon.
Member may resume his seat for a
minute, 1 have got about thirteen
names of hon. Members who desire to
speak.

Shri Braj Raj Singh (Firozabad):
And one more

Mr. Deputy-Speaker: So, there are
fourteen 1n all

Nl tg.9 fAg TR F AT oW
w fasen wifza, oz agr wgw
T 2o

IQTEAN AFAT . HTT A qAT HW
& sAar g i Ay F ot
A8 | WY ZAN HEE 67 OTH)-
B2 FTAIE VT ITF rEw Iar
1 A= 5 o o ey | 9,
A W gAY A w8 ol
FE M T W fAE 3T us ST
& far @ wd
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wer T penw fag (AR )
for erafirdY & oo agw w fafamz
far & /T ® & o I dvad Wy foar
X €@ A avex feegr w1 wae
e § WA :

InAR AET - IT R F Ly,
1y frre g

8hbri Goray: 1 was saying that after
the speech of my hon. friend Shri
Raghunath Singh, it was not neces-
sary for me to place before this House
once agein the detailed picture which
he has given us.

This Indo-Pakistan canal water dis-
pute is, in my opinion, an illustration
of the vacillating policy, the weak
policy, that our Government has been
pursuing not only in this respect bul
in all matters of Indo-Pakistan rela-
tions that have cropped up after
Independence, The picture that we
had before us when the Partition took
place was roughly likc this: that the
Indus river basin was divided, and as
we witnessed throughout this coun-
try, the division did not take place on
any scienbific basis. The basin was
divided arbitrarily, and naturally,
this division resulted in hardship

Reference was just now made to
the observations of Mr. Lilienthal
He had said that:

“No one seems to know why
the flow of the valley’s life-blood
wuas so carelescly handled in the
time of Partition.”

In this single sentence, he had very
guccinctly and very pointedly sum-
med up the whole situation.

The Indus river basin was, and is,
and will be bringing down from the
Himalayas 168 million acre-feet of
water; out of this, the only volume of
water that was used by Pakistan was
66 million acre-feet; India was us' g
9 million acre-feet; and the rest of
the water, that is, about 75 million

162 LSD--1.
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acre-feet was just allowed to flow into
the sea. That means that it was
wasted. If any scientific attitude had
been taken, and this Indus basin
water was not utilised or exploited
as a bone of contention between the
two countries, if we had approached
this problem in a scientific manner,
treating the whole of the Indus basin
as one unit, then it would have been
possible to solve this dispute amgicably
and come to a settlement that would
have brought blessings to all of us,
not only to the residents of India but
to the residents of Pakistan also.

Now, it has happened that though
Pakistan had so much opportunity of
using this water, they just allowed
1t to go to the sea. They thought that
1t wonld be hetter to take advantage
of lthe weak positron that India has
becn taking al] along. 1 do not like
to blame Pakistan here. If we take
an attitude which is always weak-
kneed, and if though we know that
justice is on our side, we take a
position in which we appear to the
world as if there is something of 8
guilty conscience in our own mind,
then, 1 do not know why our oppo-
nents should not take full advantage
of our psvchology. That is exactly
where Pakistan has scored over us.

I do not want to trace the whole
history. But the World Bank is there.

Shri Raghunath Singh: It 1s not an
award. It is only a proposal

Shri Goray: Yes, 1t 1s only a pro-
posal. Concerning their proposal, in
this publication brought out by the
Government of India, they say in a
very self-righteous manner that:

“The new canals in India, under
the divisions of waters envisaged
in the Bank proposal, would be
much more expensive than if all
the waters available to India and
Indispensable for a normal
development would have been
utilised therein.  Nevertheless,
India has decided to accept the
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[Shri Goray]
principles of the Bank propossl
in the interests of a speedy and
constructive settlement.”.

And by way of peroration, they add.

“As in the past, India has shown
her goodwill by offering to make
far-reaching sacrifices.”.

1 do not know who had asked India to
make these sacrifices. 1 entirely agree
with my hon. friend when he says that
when we are dealing with Pakistan,
let us remember that Pakistan is a
sovereign nation and so 1s India.
When between two sovereign nations,
some distute arises, one nation is not
expected to make far-reaching sacri-
fices to placate the goodwill of the
other. You have to stand on your
own; you have to say that this is
what belongs to you, and as you are
not demanding something from your
opponent, you are going to keep it

It has been said that the merit of
the Bank proposal was that it was a
very simple proposal. It divided the
river Indus, with the Kabul river on
that side, and also the Jhelum and
Chenab on that side for Pakistan.

Shri Raghunath Singh: They have
not mentioned the Kabul river.

Shri Goray: It was so obvious that
probably thay did not think it neces-
sary to mention it. On this side, we
had the Beas, the Ravi and the Sutlej.
Therefore, this proposal was accepted
by India, and they said that if this
proposal was accepted by Pakistan
as well, it would lead to a very simple
solution, we would manage or mani-
pulate and train our rivers, and they
would manage their rivers and even
if there was a little sacrifice on our
part, we would not mind.

Now once our Government had
taken up this position, they ought to
have stood by it. They ought to have
told them that no more negotiations
are necessary. But the negotiations

4 SEFTEMBER 1008

Canal Water Dispute 4304

have gone on. Now-—as you have
given me only a limited time—I would
only say that the disadvantages are
all on our side. What have we gain-
ed? We have gained nothing. As
this pamphlet says, we have made
far-reaching sacrifices. But that is
not all. I would like to point out on
how many counts India is the loger.
India has been the loser firstly with
regard to the financial arrangements.
The financial arrangements between
Pakistan and India show that Pakis-
tan has ceased to give India anything
after 1850. For the last 8 years all
charges under the head ‘Disputed
charges' have been withheld and now
the sum has swelled to nearly Rs. 1
crore.

The other point we have been
the losers on is, that we have got only
20 per cent of water from the Indus
basin rivers and about 80 per cent
of the water has been allowed to go
to Pakistan Though we ought to have
got more, we said, 'All right; we are
satisfied with this’. There also we
have lost. As my hon. friend has
Just now pointed out, Engineer Wilson
when he gave his opinion before the
Irrigation Commussion of Rajasthan in
1902 said that *untold millions of
acres of land in Rajasthan could be
irrigated from the  Punjab rivers"
But now that has become a dream,
because 1t can no longer be possible;
with these three rivers, which have
only 20 per cent of the water of the
Indus Basin, it is not possible for us
to irrigate all the land that we have.
Thercfore, we are losers on that count
also.

The third thing is—it is, again, a
very strange thing—that even accord-
ing to the World Bank proposals,
India would have been perfectly in
the right if she had said that after
1959 ‘We shall not give you a drop
of water’. There also we have be-
come magnanimous. We have said
that though we are accepting the
World Bank proposals so far as the
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water allotment is concerned,—only
20 per cent.; we are satisfled with it—
we are not accepting the other pro-
posals of the World Bank; on the
contrary, we are saylng that though
they have said that in 1959 we could
stop all the water that we are now
giving to Pakistan, we will continue
to give them till 1962,

I would like the Minister to tell us
why is it that he is taking such posi-
tions, Why is it that he is not sticking
to anything? The Government acccpt-
ed the World Bank proposals. All
right. Then stick to them. But they
do not stick to them They add some-
thing to them which, again, is to our
disadvantage.

Therefore, 1 am saying that once
for all the Government of India should
define their attitude towards this
canal water dispute, and having de-
fined that attitude, stick to it. What
are they afraid of* They know that
the whole country 1s  behind them
This 1s one of those problems where
all the people are supporting them
Not only that; people are saying that
Government are unnecessarily com-
mitting themselves to a position which
15 not guing to be of any advantage
to us. This Government have develop-
cd & habit of committing themselves
to a particular position without taking
people into  confidencee. When we
fought the clections, did the Party in
power go to the people and say, “This
is the position we are going to take
on the canal water dispute’? They
did not do so, because if they had
said so in Punjab, they would have
known that they were not likely to
get votes. Therefore, let Government
not commit themselves; let them not
go beyond the mandate that has been
given to them; let them not go beyond
the proposals suggested by the World
Bank.

Therefore, I would request the
Minister of Irrigation and Power to
take up a stand. It is not a stand
hostile to Pakistan It is a stand
based on the World Bank proposals
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Let him stick to it and let him be
sure that in doing that the whole
country is behind him.

Y geam fevy - qAE 3
ez for s wrd ag 3w ™=
Fav g fomawr ¥ fs ofeam
o fegrama sz gu ek faw &
@A TATX ¥ AgL, gA@ & oA
1 faafaer o 70 d 9w @rOr |
AR F ATG-ATY AL 9K AT @A A
aitad ws, Ifoimw @ faefaen
i AW BT T (AR A A
qfFEa g FT 83 qEF TE WY
femm qma w3 aF frefy
A T2? W AR frarEAy & aEr @
AT 7Y AE a@ D A o agraw-
7 A & TA® Fi 49 KA
41 "7 fas nF a1 A dv Ay R
4T & TATH FI 47 FET 47
#fFq ferg@@ F qg7 4 teve ¥
YT I F AT A 18¥E § OF ARAAT
frar ar wT% w3 ¥ a9 ey 17
F A 2 ool A
qr3T § T9T A1 W7 SH & 475 F7 A
AHT AT L IA 1 GA @I A |

39 Tmyla ¥ fegeae # ave &
FATR TN WA, 39 IAF7 & GAXF
oA & 5 A A fag W)
sft Ao Avo WrEfirw & 1 qfewTA W
AT A AATH qFIRZ W AEA g,
st 39 a9y sfom fafreT g, Ok
frar AT AT 9 ady G
AT AT W S A & A0
Tfee & wnadl & o7 Qe
T 7 FgA & fF 7 2 v FT awatAr
e g femmmr a1 ame A
wrd € fF 9w A wor 3T (gg-
& g1 A feafeegE 3w asw
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[Fare ywure fag)

qifsem BRI & ¢ Y JATLH
aroft TR T [Wr At 1 wW AT
o g ¥, ugT ¥ R gw ot
drd, 9% qrlt ®) w1e w3 g
#9907 W,  ¥F ¥ WA @T gQ
g ¥ 9gw fggemw ® g A
FOHT T a7 *71 e far arfe
FH ¥ & NEAT & TAH § AT A7 §,
Y g W wrefl, I § A
felt ®Y arfeT THTE A agET aR )
IW AR wET LW AT fgReE ®
et g A Fafrar fedr T
wIET T HFAT 9T, WX TE WIGHT 7Y
4 Y9 I Y FAH FTHATT AR
IR Az Fg @ e fegem
w1 gwe fFga o afag) s qEr
® | I ® @ AT UF g g fE
uifgear  sifgeat arfeea™ #ragam
F&r o Ay aeF 4% A @i fawr fF
wF zAfagier S e ag ) WS
I A dF 7 g AE
fegerr o aifsem & ama
wft | fggerT A s ¥ @9
aANA F qAq7 fFar qfeq afeem
FIFTT 7 7 9% 37 81 797 €Y A
afew  ag &1 f19 a1 a% sy ) fw
B9 SA¥ Bt g A
IFA AT T awe faar g 39 a7
T F feegeam &1 ag 6 arar
a1 f§ drfm  2fon aoaw TEAr i
sta & 99 FT qET I\ &1 A

|1y ag Fa & f g i afrgman
& I 9t @ ;@ AT famrET 0¢
AT WA ¥ ¥OT AT e W
qifeear  ®Y w1 97 afear arg &, faer
# ¥ WIT AT F AT 49 qATX
otz gwmy Ar §, I & AT qET & A
V¥ FT FAWY F F4q Far ¢ form
T THHT 20 WYT co & FHT {797
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g1 IERFH N R wwE
war & agfas o @ wWEw W
07 & 1 ggEaizaw fer qrfe-

oY $Ary arev feegqr ¥ a2 OF 0w
Tifus  waEwr
15.49 hrs,

[SER1 BARMAN i the Chair]

fergeam w17 mifeers & F ® W
FHAA AT FAR Y 5 aq fgrgeam
HIT qifF=\ FT AW ERT AT IA®
ATY IT § FATA W FgAT g 1 W
FAd £ fF A qfasa ®1 AgT 4,
fa &1 qama #Y AEET A qATA A,
IF F1 AT 1A Pram A Az W AW
AT K g & fgara A famy wan
Y7 ¥ A7 f A agt & 39 ¥ s
i ;iam &1 g ¥ fgwa & faam
AT | ¥ET T EATHT AT aga qOq
qr

£ 919 A9 95 g1 A1 fF gq A
aft am & fx fargeam o1 avare 7 o
waaa €% 71 foan zarer uw ady fan
g roafRr I s dF sgar & fw
W19 I9 T & q%, 49 (€YE & AT
TT% QT F 9 A T AT
fergmm st asrdag sgfaarfs
M OAA Qe aw qrAr &) =t

f g™ gifoees OERE g,
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I ET FX Y FF TF FIAAT JE grar
a1 6 aiferm ot wwar @
fegem ® g s @ W1
fegemy #ft woaT *MET Qrfeer St
aoaT AT AT | fagA AT Qi
7w gifyewe qinie 78 fean,
afew e fraeasd s ® oW
mr o wgr Y, e A
o qrEft Y fam o gty gw A
ot oAt & a7 ¥ ¥w e fogT
Y AT 3o @rEl 7 A, a@m QY7
W FogAr W qW@ F FH A
T XA W GEA FH aTE T |
W ET HEET A IIT gU gIAFE &
am w fggem 4 wmfsams
qifseaTa 1 4gQ &1 ar fyerar wtfeg
s aw f& g g wi wreAfea
WTHE AE FTAAT | §H® qA%
f& aifeea g= gaafaefrar aifer
®1 ¥HW, 39 A oF 7t fowww 7w
% F 99 WA T AT gAF
Mz FJE AT F  FfAET AT
fergema & gt 97 & fa o e
T SAafaaa & @ q°E AF H1
FfeaT fOE T TRTFET L 3 &
gz Tfeem T oF AsTE
wyeeare &1 fasfran samT ama
W& R A9 A & & fF AT tees
% TARE ¥ fegem wv aifeer
T Agg AT} 5 fow
gt A% 409 @1 A IF a9
wifgar  sifgen  faugma & @
I | IAF 1T TEEAE EET
e fegw fow & 9= @7 B
qIT g1 W F IR A QAT §
ot § AR AfefEgz g awr o
wWr g T gIRE 7 W
TEEAAYT FT AT TAHT 4T IJEH WA
o ¥ g ATt $7 7% § | A fow
A o AT W IE AT I W
a8 %% fe T 184 % oY oy &
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o gafad aq geve ¥ wre-arferm
Tl qrt FAEty Y A wF fF I
& 797 3T § qU FTGF |

T gevEr w9 arey € fE g
g fafaex 9o ot & st 9w |
aifgg ®A1 BT w1 oRfaerg fear
WX 9% |G |G ZH AT HATS
Ao AT W | WA ST WY A QEER
F QAT 29T 9TEA & AT ¥W ¥ F7 gH
gz i &1 I&T qreEL Aifge fe o=
T F fom @ § qr ¥ FE@ Fqw=q
ZXT 3T A T IAHT QAT £ T 77
FW AT | AT IGH AT WOGT AT
KRz faar § a7 w71 § & g9
uF Far Fawax a fear § o ag F@m
fFFmaswatan a2 1 oa
UTIHY AZT SUTAT a4 @Y &, A WIGHY
7€ TR T T & T Ak A W
qUET FT IEIE § WK 4g AT T
far g% @ ga & suwer | 2
FY2T 937 1T & 1 WIS AR T A
+q 7ok gafod A 33 aed §
AT wyH FET gAR 9 @ § W
fog goms T 90T 39 o g A3 4 fw
fa| a9 qg Ag< @A @M Iq TN
aifFer T 1 g8 gt 37 4 & fEar
FTQAT | THE §TY A1Y § T FFAT NEAT
g T& oifeeam & o g g o, formmn
gt @ forgn ot oeft T wifed =
7 ¥ arx fege™ & S oy o @
ag $04 so T g7 8, so WR 20
F1 Wamt

X TG TF AT OGS FT ATT(H
g aidasgn A g fs
qEF 7, §F [ & A1 7 41 A@ AR
9T AT W T F 6T A 7
UF SqaET G fem ) 8 tRuY &
T § ¥ I T g sgr @y s o=
far % i Wik i e @
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[soxre wwars fag)
g ot 3a% o AWl yo wOT
o fgrgeara arfeena w1 2y | 3E®
e agy A O g R WA |
fegema & wawr Ay afer ane &
29 ¥ OF wwaTT ag e § fr afs-
T A A7 W ¥ qarfaw fggam
& voo ¥O¥ wymr WM R ) ww WM
AW o] & fF veo ¥0w wu@
Y ®TE OF BT W qTHET o AE
& fore fe Y Y awrosrara fipar o o
™ T & w9 ar femm )Y o o
ot g wawd § s 28 qret ST fawae
% ar wre ot & fa foer & o
& ag wgn g § e o fggea &
a7 argR wE @ & ¥ gare Ot ® wwy
Y gt wElTgr ) Af) wwe
afaqY et afcay & feat & @it «r
YW T aga e &1 Al ¥ fa #
o & oo & @ fggema &
Wit § §% awdaT & g AR T
g & Wit wfem qame ¥ 9 T E
gy wfgx #am9 o A A
R ¥ fas wfa 1y far 9= g,
wrercfea In A IEAT g WY IA
aelr wrar @ ow-faEre & s
qrft grn & 1 wfed | ol A aga

a1 wifgd @i | Ffen ww 3w fow
dae w=r fad & o' o wfegy & fao
FTEY Y forer gwer § ot for wfet &
ury Fer gt gz goonf € wa fw
fegem & &t 1 o for qU oY
foraren & s o= feemr wrwr ol oo &
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W aw for fmyor a7 Al & ot oy
grar, &re o s wf ofwar )

ST WY IE AT NG HAT 6T
&3 & @1 7 wwwan g fv wTowt fggem
& &t ® ® T w1 ferrw fesrn
wifgy fe 3% ame andardt ofr geft
W ITHT FET W AT ITET gwT
weamt frar ama | g iy fggen &1
W AEr afew s w1 owiArfre
vt fFaEr § fe 399 veo wTT
1 YR famr § ol 97 veo wOY
*1 q9raw 9 arfeara 7 fvar § og fod
vafery faar 3 fs ag & o wigm &
¥ a1 g fE 77 1853 & arg A ot
& W e ag fo fedt an & g s
FIT® AT XY a1 T gfAar & A §
AT ¥ AT 2AT feraTe wwrT w1 fie
e fggerr gurt a1e &4t arswed
LR ek n R Bl Erc KT F 3
wfem & wod e * I A ave 7
ForTT € fagwT 7 ag wF won g
£ % a2 g7 agH oA 7 qaen  qrd
7§ 7t &% gyer qfeft geaare
LAl

otfaft = &1 § sz W7ay 2
az ag ? fw gars famw g @ifme 7 ¢
vary wze frerar w faafie 3 frg.
T %Y ‘f_wmqrﬁ' ) ﬁ qg 0 g
wifea itfrge ? 1 game Tt wigw
qmE & gt ¢ifag & & oy
g wfea rvumw oia g @ f fa-grara
T AT KE FOH QI 14N wAy
& A7 qv @@t ¢ vale orfeems
&1 g A dez o7 Pty w1 A%H
grr b T grfgsar w1 v ¥ war
s hfear wrada 7 feear T 8 0 @
9 & ¥ere Agt waar fe wart cdifg
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AT grEw ¥PF wriAw WX IW
& fegear® & %9 ® a3 ¥ @9
Yu fegy afew frrgpam & o
® Y it 7w Anfed s oz ot
€ T8 9T & v F I §Y s
& o f arfeeamt 1w Tifseme
&1 ¥5z TAIfTae W 3w & G
T wrgdw ¥ fowa 3 & &
fegear & o 34T a7 ¥ g9 ¥AY
% Aifaest ¥ wfzd mifs frgam
F w4 ¥ e¥e ¥ faars wrf dEar
T & W7 guT A AR fawraw T &7
% f dar gafwg &1 w1 gfs gy
AT FAAT W | gafag FwT
€ @A & ¢ 5 z9 34t Afaw o7
s AT Tfer fan #few o fx
arfgeara #737 & 1 w7 37 fafafrzas
afa= 97 qra<m 71 & a1 g9 fafs-
figam afgs 7t qasm v+ Tfza
WT 7F29) Afa~ 97 g7 3g £ a1
g w1 34 wfaw o7 gt Ffzy o
TH F IR WX 0T ZAAT E F2AT AMAAT
g !

16 hrs.

gt T fgo Temm (qs:r:}
FATE AYTAN F Iq AT ANHAL
& 70| g JF v HrEAT femow
fogiy =a 1 4% £ 1 & A1 fas
TR Witk $f2a1 7 97 @A ATEAT
g f& w77 qar qa@ g At ° A
qraar @ ) a7 gATdr @@ asfEnsr
¢ fe agr & o w9 fodt o wwd
R TE UF AG g 1A 77 A2 AW
f& agdt ot & &g ¥ g 2
9T qATAr AT NG § feAT wEzE
FE, g fedl wE & @ W AR
fedt qifafesw @t & arvad @@
ey (§ AT F Ll aE
¥ By § WR a1 ug & e
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TaARz w16 gfear A4 grfewA &
Y g F Amy & qww w qd
aw ¥ dz Traq fwar § o

TF A ATATT ¥ qATAT AT @O R
qz # AT ¥ =Fw @ gm gAfEE
T¥Td F g 47 | gafzE e 7
et @Ed 3% 1 g g A
nr7a A8 4 afew g7 ¥ aifaz AEadw
WEHT AT AT AT IH AR A
9 | A 1A 74 4 7 3T ¥ afee
A faweat zam & W 9 )
ag Ay farer g adr g Ifes
W ¥ Ffr AEATw agrT wEEE
IAF LA AfFIT TP G D
¥4 ¥ AT TET AT AT @ &
w5 3z fzear a37 cqrer Amar §
FfEgrafFam sA g 1 T W
Wregmr wg Am w7 E 0 wfeera &
R/T4 ¥ ONR AGT 97 GFA AL L |
77T 97 A7 qrE TFA § WY 3T A AT
a1 #7 fraw @ wifs oF aw1r =Y
frear grm 2 1 77 ¥4 o= 2 WX
wrafarz o2t & oz g & | A Y
ara 77 ¢ fF 91 A w0 9% wAw
7 faan & w1 79 & 9T AT FAA
#< frar 1 7517 ATRA H1dY A a8 2
f& 9@ ST &7 AL T2 FAT E T A
WL HEF 1 97T 5 T g9 § A
o9 F FawAr @A g fw

When Punjab was a united province

the fecling was that in Eastern Pun)at
irrigation was not a developed thing
and East Punjab was to be developec
with united fund AT Qi «
T TET WIS g a9 g
FIAFF AT AT 1 W TG AT
agr am gt f& 71 AT I w7 Wi
L H QT AG A LA Wgadw
NTY FEUW ¢ F[qq (¥
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I'ﬁ Qo fﬂ!o Q"F!‘HT}

AT ®1 FR T | & FAAY Ky qH
w T A4 gArfAws w qETar W
WIS AT T ATWT ¥4 9T TRWA
fsqg WiT rwa & & AT WTOH
¥ ¥z 07 WY F%1 5 g & wmara
Faw IoT AT AT & FAALX FY TG A7
&1 79 | 3§ FE AW qafesr yoata
¥ vt wg A gt 4@ fs €& qam
g wraTET fetaa & RaOma &1
¥799 §F & fag surer & sgrar waqn
a% feqr stm wfeg  afe fe-
ael &1 9Fr fw=9 qwma F
faq aw g T awT fHar w07 )
e qura & éfaw g 1 ag T
#r agfper 91 f& sawr qrdiae
EUT | T AN 4 ) fF o AT
feet Wt afafera aft & gisae
F ag 9 | qxr" ¥7 qEfaT w1 TR
g & WP FT awers w1 fewr 7
=T g qnar W fggmm Wk
qiffeq AT A IERT WT9E H AT
forar 1+ gz a1 |9 tev¥s w1 aa gE
@y @ & wma E
frear dacaamonI Az ¢ =
7% WET gAT ¢ | AfHT § FEA
fr g aga W wrfwaY &7 qar &0

ag A §e2F qUTA F1 AZA F ACES
& Jgwt § gawA g wfac g fr gz
w1 ¢ 7wy 24 v oo v fEATT 3
¥ art & ¥ Arvar &) oF feAm A
waq@ e ggagemaang’
w Tar ar & e fegema am
F ZAT QAT 1 aifeear & q el
T faay & 1 % wgm g fr gz mw el
&t arg & o wmaf w0 W
% & woq wox ofar @ o e
gfegmaY 1 qrt &Y g w zfam
& qrft & | xw feafaw & or A
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Ffardr ara w1 AFT 7 &l W
fegearr sk arfsear Y qanw sem
< fxar nar | v w77 v § f g
feerfer S qu areT yoard faemr
wifed | % wgan g f fgerr %1 ag w0k
T 7 3 wife el w1 At TEA
%0 fam Wi & awen g fe gfm
§ 3§ awsdrs ® femrar Y sl @y
f& qama ® fgezdy & o7 qreq
T3 q faelt 1 @7 & 98 ¥ FAT TEAT
g mAfa @z A aN &
99 wIq IF@r § | %A WOa 44 g1
qHaT ¥ |

AET ¥ TAATHE FT AAA § 7 q¥
AT ATEAT g fE qrET & w6 A
IHZ H WA G AFA ¥ 73 WO
ts ardm #7 2 foo aw fir feelht
& A St adft A far 1 QR a3
9 2 s g wifs uer & g
AT w1 AT A g7 oy o g 7 fRS
o owr oawelrs 1T 3 o g
T 9 fardt agdtay § oY W
ag 7 § e OF qw w2 At KT &
g ey #t sorn warte @t G
& 9 wvAT qyar & 1wy Qv o oft
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aweliw & | 1R w7 arey A e &1
gt w1 qrt W & 1 wE 93 S g
% awar w1 oY §%sr w94 §
Wi ITET FH F AR WX § | AT
gw ard § o gt qrf Y frw ww
ow o Wzt W W 9T AT w9
T WM o% aw g €7 awerE
& a8 g sl 1 Terdt aew ¥ ww
a F aff wgar qfwer fory gofrfaad
¥ w0 ama g€ A v ¢ v Wy
W & Qo € O g2 o A e
Fear | VgAw W O Fa qrAT AR
fran Ry sE iR w e
gt A fadm, 9@ e #1 %9
fadvr | & WY HTAT WigAr g 5 &
Y T §T BT 7 Tl & [9g qwEd
fed & WYT I T9 AT TG ®Y TGS
At sgit @ f& @ gETe w1 qE
faerr wifgq 1+ w9 ga g™
N gt TaAHe § /few @ e w1
AT @ iaM g g fr
¥ faskfomfafid o=
a1 ug awg § & doma F &€ AT wrast
*Y T GRTH, AT AT T TAG
q §F T T E | AT $E AT IA3AA
aren 7Y & | TR 95 I« fE o
a8 gw a1, A farwe oy o
2 & fog & g, g AT aga
wH fad dge g o1 fe W Seamn
Wgd ¥ AW G | AfFT 7 A
% wrq YA & fara @ W e
awerer &1 fAgre 4@ o mar AT
g oot wwaw § | qg I FT ATHAT
£ 1§ 7 TIATET WIEW ¥ WY TS
¥ yu ¥ oW e e g fen
¢ < 2w & T arfasamm w1 it e
an g § W T e g
= qura & wmr frdtew € oA
g wff 3w qrr A faen ek
qrfesr w1 9y a1 W@ o, W SE
Y qriveT AR SRR v R
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oW & 7% {ehfaay arga & war o
fr ww q% oo wiw B qEw AW
¥ a8 ey ArdNr | WY ® I
fee &t ot ¥ e swar iz
Al & sz qrfaears w1 qret fear mar
AT et A ¥q7, afzara Fedrory o
FART 24w A% &1 oy 70
fa=r /% 931 AW werrAr Tedw
1 ATAE & TART A OF 7 904 AR
faqm sa aw f§ fawar 217 &1
azT ¥ faq mAr 7 faar g 2 3:
F% 7% 7§ foar o1 qeT w71 aw
fe arfgrara & g1 @72 7 &
A8 a7 $71 g fr exrfgar amva dama
ram & 2 fs gz e & g1 1 7
HI% §IHT TH17 *F (%A & I
FFMARIL & FHATa A9 &7 @TE

1 qFTT FT A9AT 47 qARA
arar 2 fe gz fafaer 23 07 72 fafaze
a7 1 Afga qog a1 a7 T AE E
para g1 gqAT gz @ fx qanta & A
Ar sty fa==ir 7 am g7 & w19 IA9t
QAT Z | AZT FT AT §T 4FAT Hq 7
T HAATE | A IAvLT AKHTT F AT
AT FrEAT JfFx wOErEm A
R AT 1 FRHIE | A7 A4rd A1 IR
A7E & A% OfFEATy &1 vgar fex
¥ u™ F & famAt ®r g
fos ad1 ) wq9g & fFA1A1 F oA
19 AT GATAT 91241 § F ey g
% fewt= feat qezndr 7 20 7 gix
a7ARZ wrw it § @7 7 wg S
? 5 7z gm0 qudr orfswm w3
TEI 2 g A AT FT IR g AT AR
QT TgT AL a1 41 T qA@ ¥
AT IQ qUAT 9T GA1 ET N gifaeara
&1 a1 g1 # W fRT wma §3T fis
qqrdreE At faqoaT &1 gt
w7 &1 ® at argar @t f& 9 graw
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[ 5o favo ZYwar]

ggt 9T ts WX = AqE A {I@
T &7 ¥ &9 CF ZIF @AT AV WAL
gzt & JENT &) g oAt s ot €
AT &7 AFANE gt T 1 T W@
AFAIT IF T OF 3T ALY g1 AHAT
ax a5 f& sifecars sroadfr 372 74
g 1

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, Sir, in view of the fact
that the two Prime Ministers, the
Prime Minister of Pakistan and the
Prime Minister of India are meeting,
I would not like to say anything which
will render the situation more difficult
than it is already.

But, Sir, the speech of Mr. Desai,
who was our High Commissioner in
Pakistan for some time, has been an
eye-opencer for some of us, and I
believe that so long as the bureau-
cracy of Pakistan continues to have
the mentality which it has now, so
long as the newspapers of Pakistan
continue to fulminate against India as
they are doing now, and so long as
some of the leaders of Pakistan like
Mumtaz Daultana go on saying that
this canal water issue is a issue fit for
jehad, 1 do not know how we are
going to solve this problem.

Sir, I speak from the context of my
own constituency, a rice producing
area, a sugarcane producing mrea, I
tell you, this canal water dispute is
acting like a blight to harm the hopes
and aspirations of the cultivators of
that district and also other districts
of Punjab. The peasants of my district
and also other districts in Punjab are
being denied that regular supply of
water which is their due. There are
small feeder channels and those feeder
channels do not get the water which
is needed for their farms and flelds.
I have visited them, and I have put
this question to the wuthorities there.
They say: “We have to supply data to
Pakistan, and we have to tell them
that we are not overdrawing the
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water”. At the same time, where new
channels are needed in order that
more food may be produced, in order
that more crops may be grown, those
channels are not done and those
channels are not given water. Why?
In the name of supplying data to
Pakistan. 1 ask you, Sir, what data
is Pakistan giving us? In the state-
ment that Haflz Sahib has placed in
our hands we are given that data.
They are not giving us any data.

Shri Harish Chandra Mathur (Pali):
We are giving both data and water.

Shri D. C, Sharma: I will come to
that also.

What I am saying is, we are giving
them data and that data is working
detrimentally for the interests of the
farmers of Punjab. 1 do not want to
go into the question of drinking water
My Communist friend, a very worthy
friend of mine—he also says that he
1s one of my old students, I am very
proud of it—raised an irrelevant
1ssue, the issue of drinking water.
We are not discussing about
drinking water at this time. We are
discussing about water which is
nceded for irrigating our fields, which
1s nceded for feeding the millions of
inhabitants 1n India. That water 1is
denied to the people.

It 1& being denied because our Gov-
ernment does not pursue—I will
choose my words very carefully—a
firm, dignified, sensible and good-
neighbouring policy. Why? I will
explain these words. It is because
our Government is always trying to
go out of its way to feel friendly. I
would say, we should feel friendly,
but we cannot feel friendly towards
any country at the expense of our
own countrymen.

I want to tell the hon. Minister that
there is a lot of discontent amongst the
people of Punjab on account of the
canal water issue. I would request
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him to 18sue a White Paper on this
subject That Whate Paper should be
broadcast not only among the Mem-
bers of Parliament and the journalists
of India, but that paper should be
broadcast among all the inhabitants of
India and also, especially, among the
inhabitants of Punjab, because, I may
tell you, our good neighbourly policy
18 not only bemg misunderstood and
misrepresented 1n Pakistan, but 1t 1s
also being misunderstood among the
people of Punjab What a wonderful
policy we have! This policy 1s finding
favour neither with our countrymen
nor with the countrymen of Pakitan
They are blaming us, and our own
countrymen are blaming us I would,
therefore regquest the hon Mimster
that he should do something to allay
the fears and set at rest the misgivings
of the peasants of Punjab

Sir, one hon Member said that we
have been doing this work as a part-
time jJob 1 thoroughly disagree with
him We have taken this 1ssue very
seriously, and whocver has handled
this 1ssue has done 1t with the utmost
conviction, with the utmost industry
and the utmost technical knowledge
He referred to one engineer, I feel
there may be other enginecers also I
may tell you, Sir we owe a debt of
gratitude to these persons who have
been fighting on our bchalf So far
as these people are concerned, they
have fought gallantly, nobly, and well,
and we arc proud of them I do not
think we have taken up this issue as
part-time 1ssue, we have tried to be
as knowledgeable about this issue as
anyone can be

Sir, 1t 15 not only the 1ssue of supply
of water which faces Punjab, the
Punjab that we have got now This
Punjab munus canals minus adeqate
lands plus an ever increasing popula-
tion has got to be made into a flour-
ishing State, and the rivers of the
Punjab are the life-blood of Punjab
They are not only the hfe-blood of
Punjab, they are the lhife-blood of
India, because Punjab 1s called the
granary of India If you starve
Punjab of water, you starve the whole
of India of water If you deny Punjab

4 SEPTEMBER 1058 Coanal Water Dupute 4822

of that water supply, you are practi-
cally putting back the clock so far as
the Grow More Food Campaign 1is
concerned

Therefore, I would submit very res-
pectfully that we should call a halt
somewhere Let the people of Pakis-
tan say that if we do not supply
water they will call it an aggression
Let us accept this fact, and let there
be no going beyond 1962 My friend
said that some dispute about canal has
been going on between two countries
for 80 years God forbid that we
should also have that target before us
Therefore, I would say that we should
stick to 1962 and we should not

An Hon Member: 1959

Shri D. C. Sharma. I think it s
1962 I do not want to dabble in dates,
because somebody 1s there to question
you if you quote any figures ‘There-
fore, let the present arrangements
continue till 1962 and not a day
beyond that If we take our stand on
that, I think there will be peace so
far as this part of the Punjab 18 con-
cerned

One thing more They have linked
up this issue with storage tanks, link
canals and all that, and they want
¢xoi1bitant sums of money from India
so that they can keep this thing going
1 would also request the hon Minis-
ter as other Members, that he should
-ee to 1t that we are not going to
temporise on this  1ssue of the link
canals and storage reservoirs We are
not gong to say that we would come
to terms with tihem on these issues
and give them some money for build-
ing them  They want money from
us It 15 we who should get some
money from them for building our
canals and for other things, and for
making water sufficient for our lands
1 do not think that we should vield
to them in that matter

Far be it from me to say anything
which should embitter or spoil our
relations with Pakistan I want Pakis-
tan and Incia to be friendly countnes
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[Shri D, C. Sharma)

but I also want that we should have
friendship with honour, friendship
with dignity, friendship by preserving
the sovereign nature of our country
and by preserving the sovereignty of
the 36 crores of Indians who inhabit
this country.

Shri Harish Chandra Mathur: All
the hon. Members who have spoken,
belanging as they do to different poli-
tical parties, have spoken with one
voice. They have spoken not only
with one voice, but with the same
depth of feeling and force on this issue,
and it was only natural because this
is a very vital and important matter
which concerns us not only on the
political or economic front which is
of an ordinary nature. It as a matter
of fact, concerns the most important
problems which are facing the country
today.

What is Problem No. 1 of the coun-
try today, the problem over which
there is so much feeling? You saw
only yesterday there was such an up-
roar, and that uproar was about the
food problem. Problem No. 1 before
the country teday 1s the gquestion of
food supplies, and it is in this con-
text that I wish that this Government
tackles this issue and understands the
urge and the feeling of the entire
country.

I have gone through all the docu-
ments. My hon friend, the hon
Mover of this motion had taken great
pains and labour and he has put be-
fore the House all the various docu-
ments and had traced the complete
history, but to me 1t appears that this
question, though it has been unneces-
sarily complicated, bungled and bog-
ged, is absolutely simple. And this
simple matter was, as a matter of fact,
quite clearly stated as early as 1948 in
that agreement. Today if there is any
agreement which subsists between the
two countries, it is the 1948 agree-
ment. There is no other agreement at
which we have arrived so far. In the
absence of any other agreement I want
to ask: what are the reasons why we
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do not stick to that agreement, an
agreement which had been signed by
the representatives of both the coun-
tries, an agreement which was abso-
lutely reasonable and just? Why is it
that we are now forgetting that agree-
ment and unnécessarily entering into
an endless controversy and discussion
costing this country and causing un-
certainty to this country? 1 feel there
is absolutely no justification for that.

This question, I again wish to em-
phasize, should be examined in this
context. I hope the hon. Minister has
read today's Hindustan Times. If he
has read it, he would find what is
happening in the State of Bikaner
today. Thousands of cattle have died,
hundreds and thousands of people are
facing starvation. It is this Bikaner
which would have been today a most
highly irrigated place, a place which
would have not only improved its own
condition but which would have, as a
matter of fact, catered not only to the
State of Rajasthan but to a major part
of this country. While today we ars
taced with starvation, while today we
are faced with water scarcity, whilc
today thousands of our cattle are
dying, we are tackhng this most vital
and important matter in a way which
does not satisfy any one in this coun-
try.

When I looked at this question, I
just asked myself: what has prompt-
ed our Government to give an under-
taking that we wall go on with the pre-
sent arrangement till 19627 1 can anti-
cipate the answer from the Govemrn-
ment They will say that we will not
be ready with our canals before 1862,
and we will possibly not be
in a  position to take
the water from  these rivers.
In the first place 1 ask another gues-
tion of them: why is it that we will
not be ready before 19627 This is a
matter of such vital importance, why
is it that it was not given its due prio-
rity? Apart from that, is it not a fact
that even at present we are not able
to give the necessary water supply
to the areas which can draw the
tvater? Is it not a fact that we are
starving some of our areas?!
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The statement which has been laid
on the Table of the House very clearly
indicates that Pakistan made a com-
plaint that we were not sticking to
any agreement, that we were not giv-
ing the supply of water to them. I am
not aware of the agreement about
which they are talking. Which is that
agreement to which we are not stick-
ing? The agreement according to
which the supply was being made ex-
pired in 1957. Pakistan would not
enter into any new agreement, Pakis-
tan would not give you data, and yet
India feels itself bound not only to
give the necessary data, not only to
give all the water that comes through
these rivers, but they give this at the
cost of our own territory by starving
our own canals and certain sections of
our canals go dry and do not get
water.

What is the justification for it? At
least, the Government owes a fair ex-
planation to the people of this coun-
try. And this happens when Pakistan
has stopped making all payments, even
the undisputed payments. The undis-
puted payments, I think, are about
Rs. 27 lakhs or more which have not
been paid; from quarter to quarter
they are falling into arrears,.and yet
we are continuing the supply of water
The undisputed arrears have gone up
to the tune of a crore of rupees 1
wish to put it to the hon. Minister that
these undisputed arrears and the dis-
puted arrears will never be paid to
India until and unless we are a little
more realistic in our policies. 1 am
sure that if Pakistan knows that the
water supply would be stopped from
tomorrow, the undisputed arrears as
well as the disputed arrears will be
paid to this country. I have not th:
least doubt.

Is there any reason for us not to
take a realistic attitude in the matter?
1 do not understand. I can appreciate
that we should have a gentlemanly,
generous, elder-brotherly, attitude to-
wards Pakistan, but we should not be-
have in a3 manner that we encourage
Pakistan to get more and mqre un-
reasonable. And it is entirely because
of our attitude, this soft attitude,

¢ SEPTEMBER 1058 Canal Water Dispute 4826

which is indefensible, that Pakistan has
become more and more unreasonable,
and it has created more and more pro-
blems and is responsible for their
withholding payments. Pakistan was
paying at least the umdisputed
amounts right till 1857 or 1958. They
stopped paying it afterwards, because
they know the manner in which w:*
are acting and their attitude is such
that they can afford to take aill the
water. Pakistan also paid the disputed
amounts till 1950 in the bank. Why
have they stopped it afterwards? What
action have the Government of India
taken® At least the people of this
country are entitled to know the rea-
sons for this, after allowing all this
latitude and being as gentlemanly as
we could.

Today I am really very happy te
know that the Prime Minister of
Pakistan has spoken in a little mor.
reasonable tone. This 1948 agreement
which was being disputed, ignored .nd
not accepted by Pakistan, was brought
before the Pakistan Legislative Assem-
bly 1 am sure, that as promises by
the hon. Prime Minister of Pakis-
tan, he must have distributed photo-
stat copies of that document to all
members of the Assembly, so that they
may understand that they cannot
afford to take that attitude. If we want
to come to a real and practical settle-
ment, 1 wish the Government of
India to give a clear notice to the
Pakistan Government that “we want
to he helpful to you. We have beer
helpful to you; we have been over-
generous to you and still we want te
help you. But these disputed and un-
disputed amounts should be paid. as
they have been paid in the past bv a
particular date, six months or what-
ever 1t may be” If they are not paid
by that date, then in national interest,
the water must be stopped, because if
we go on like this, by 1962, by which
time Pakistan will not care for our
water, there would be no way of rea-
lising these arrears.

We have got some experience in the
past. On so many other grounds, hugn
amounts due from Pakistan are not
being paid. But now this is the only



4827 Indo-Pakistan

[Shri Harish Chandra Mathur]

way of realising these arrears, which
are accepted by them.

1 will only add a word. This ques-
tion should not be viewed as a ques-
tion of Rajasthan or Punjab; I mav
stress that. Rajasthan is already self
sufficient in food and Rajasthan will
have more food than it requires. Tnis
Rajasthan Canal is an absolutely all-
India question. It is going to solve
all-India difficulties. In that context.
unless this is given highest priority.
all our future plans will founder on
the rock of food scarcity, if we do not
take good care of our schemes and are
more generous to our neighbours, with
whom we want the best and the most
friendly relations. We want to be
very helpful, but we should also ses
that our generosity is not abused and
they are not encouraged to be unrea-
sonable,

8hri A. C. Guha (Barasat): My hon
friend, Shri Raghunath Singh, has
given a complete factual picture of the
problem, and I do not want to enter
into those aspects. But there are one
or two other matters to which the
attention of the Government must b-
drawn.

I think only recently the Chef
Minister of West Pakistan or some
other responsible Minister stated tnat
the 1948 agreement was signed unde:
duress. If that is the attitude of the
Government, how can there be any
amicable solution of this problem,
through mutual wunderstanding? For
the last 10 years, this problem nas
baffled the International Bank s&na
technical experts starting from Liiven-
thal, who may be considered to be an
expert of international repute in this
matter, The Indug rivers pass through
India and Pakistan only. But there
are other international rivers which
traverse through about half a dozen
countries, like Danube. Starting fiom
Germany, it passes through Ausiia,
Hungary, Czechoslovakia aad
Yugoslavia, then forming a boundary
between Bulgaria and Rumania, finally
falling into the Black Sea thicugh
Rumania. The question of that river,
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the distribution of water and other
things, was settled internati nally
through a commission and there was
no difficulty about it. Similarls the
Nile river. It is also an international
river, and a very important river for
Sudan and Egypt. The question of
distribution of water of that river, 1
think, has not created any deadlozk 50
long. It also passes through more than
three or four countries. It and it: dis-
tributaries pass through countrie- Jihe
Kenya, Tanganyika and Ethiopia and
many other countries besides Sudan
and Egypt. So, I cannot understand
why the Government of India has not
been firm in this matter to settle the
question of the Indus water.

The feelings in this House anr! per-
haps, in the country, is that the other
State is taking advantage of the good-
ness or the weakness of our Govern-
ment. There can be no ques‘ion of
any bellicose attitude being acopted
by thigs country. We want tha' Indwa
and Pakistan should live m friendly
relations. Geographically, we cannot
afford to have inimical relation.. We
must live as friends. But that {riend-
ship cannot be purchased by showing
weakness. That friendship can be at-
tained only by showing some definite
and firm sieps on certain 1ssues.

In all financial matters we  have
been having discussions &nd con-
ferences with Paukistan for the last {en
years and I th:nk their numb:r by now
might have approached 100. But we
have not been able to reach anj agree-
ment on any of them. There
may be some paper agree-
ments; but nothing has come out of
these agreements on any of the issues.
My hon. friend, Shri Mathur, has just
now referred to arrears. Even undis-
puted arrears are not being paid. I
think the Government should be firm
in this matter. If necessary, we may
appear for some time to be somewhat
niggardly and hard in this matter
Otherwise, it will never be possible
for this Government to realise our
dues from the Pakistan Government,
as our experiences for the last ten
years have shown,
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Another point I would like to men-
tion here is this. Practically all the
rivers of northern India, due to parti-
tion, have become international rivers.
Brahmaputra is like that and Ganges
is also like that. So, jt we do not
show any firmness in the guestion of
the solution of the Indus water distri-
bution, I cannot visualize what may
be the position as regards the dis-
tribution of water of the Ganges and
of the Brahmaputra and their tribu-
taries. Sir, you yourself know the
position of the Brahmaputra and its
tributaries. You can very well realise
that if Pakistan takes up the difficult
attitude, and our Government shows
some amount of weakness or so called
goodnes, as they have been showing
in the case of the Indus river, it will
create great difficultics in the whole of
the eastern side of India

These are the points I would hike to
state and I hope the Government will
stick to some definite policy If they
have given the date of 1962 as the
target date, I would not hke
them to  change that date
But, in the mean time, they should
take some steps to realise our arrears,
our dues That should be realised
Otherwise, it would not be possible
for this Government to realise the
arrears at any {ime This date in 1962
should not be extended on any
account There should be a firm and
determined declaration that this is the
last date and beyond that date there
would not be any further extension
So. after that date Pakistan may fend
for herself and we also would manage
whatever we can with our own canals
That should be a firm date and there
should not be any further extension
That 1s all what I have got to say

fewd okx fegy =i (Efea
A QNG R) AT FuTH AR,
& Feawrgra w7 agT € wTArG W wIET
g o I gurt g7 a7 ¥ us O I
wax ¥, fom &1 ar=gx fageama &
are wrefay #7 foeeft & & ag et
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Fo O A IV 9TIZ THATZ §F qIHA
F1 ATH TAIET ATSHE FIAT |
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qRA qTA AT 4AT IAANA w7
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FAFA A AOA § AT E | § aF 9
af 71 5 A {541 47 257 7 5z
FZAFATEIE M A& A9Qq074
AT E | T T oA w7 AFAT | AEE
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7% % BAZ T AT AF F A
F Tl A FT4 g apAE
Fo AAATA T XAFT7 IH AnZ fwr
gy |« AfFT R T ATA FT /A
a# o {559 gy T IR WI AN
Rarzql &1 W1 L 32 &9 91K & a17 A
@ WA A 7 q1d AT IF §
¥H qEd F1 WA §T W A7 T4
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qaifeas glam & amma fear man o
Tga A A A TE AT GHAr AL
TRFFTAE qg ARTFA 11 i aw I A7
A FY, N gF T4 AF & AA1 T, TAR
7, 37 %) ace ¥ fArg gzr s awaRs
1% qrfedy geare s & fow & f
g7 fem & Aare qeaa g1, ooy adray
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(oo qeae o)

wag gma fow W 7 sgar @ 7
fomat f Frema & aYay & nanfor o
£ 1 G § gawa g f& s@ Qadr
% g T® A1AY & TW oJrg
wATAT §FAT ARY WA 7 144 gt o A
f& freag 7 #1€ fasrga a8 o s
wg g T wraw 351 dfcad azwA
T T § 5 Wt qdf gfls1 &1 qraw
[ AT qI AT9% IEF W2 LAY
e AZ VT | AESA OF 1A 4w
£ | 97 7 TN ¥ far gfess m
fs 7 @ @19 9 fF 757 ) HEATE
T & WF Yufees awdEr R
G WF £ A% §9w T B a0 2
waadr 39 7 & fow fom & faeaa
F OyT HAAT f§ %Y g9 239 &%
|HA TH AT I¥L; R, IAE qATEAT
T HA FT

aF arT 98 Fime w3 o wrer @
qrAT Tifaera & fagr ArAr @ woA g7y
T grATar =7 &9 % 37 717 ¥y
aarfz? ¥ garfas ? ° @31 q7r OW
AT FAT A SHET JA07 famr war
qfx IVAT 97 q47 § @ M Afxq
® ¥ aYT 97 JAT¥ 3AT Ar7A7 7 fF
&4 #ifag wofzzr 42 301 77 34
faafa™ q 1474 AN 1 Z@TAT AT &1
W1 fors gar . & 7 arg o fE g7
FATH AT AT ARAT AN 2 W7 M
R~F &1 ZNTT FTTA # JAF( A AF T
EAREA L B C N G
YA ETIR § A A Afwq a7 fzam &
72 A1 &, A ! fFAamw oy 2 32
T gE ¥ WA A 39 g7 AT 7
AAWI\F IZ §F 139 F FAF 0 9T
¥ Zr3a &t sfarw & g g
# qgd & fag w27 w4 wilv 3w
gz ®&7 7t 97 f& g7 9y arfgeam
# gufad AgY 7 71z fe arfeena

4 SEPTEMBER 1088 Canal Water Dispute 4833

¥ geww w1 g9 wré fagror § wfew
Zw qifewr ®Y o gafag WX §
fr oY areY wiedr 3§ oA & wfed
& mror woAt QA wHTEy W@ WX
forzr § 3@ s aweres € A
o wg | 9% gIAREfaw oz e
o7 &, XA gweEf &1 wraar § foraey
f faeaa F ag &7 awn § e wrw ghn
& qmd frgmm st fae sar @@
Tfeta ATz & WW W oAg)
™y g

Shri Goray: What happens to the
famine-stricken areas on this side?
giex M mw ag!
F A1 omroit g 39 ] w99 ot
ZATT AN TEA E TAT 84T BE R 7
aifay o qrigears st e A AT
$Y a ggr F ol S 0 vg oAl
7 IR G W arferAm @@T & aTe
o7 TifaFATa #7 4775 77 AT A
T QAT Oy WA A7 wE af AT
Faw gx a7 faags gww wesy
ETRIIT AT A 3 Ax TAR (AA A2
ZHU AT AL FI0 IW A A5 X
T & fr=ga awT 21 I w7 39
T A% AR §G 737 f7FT )

Fgl aF qifxaAR &1 AAE #
qrferar 7 FTt fow wq1eq @mrd
ofr A% T wa AT fagr Srar 2,
faaar fos F917% & 91 (99 g#aT1 8
IAF TFT F1 IRA 4 FT¢ T T, TG0
ATATE | WA TFI T TR DY AL AT
qrfYy W@ aq q% % 9% ATHAT KX
FF T I9aT # | R 0T §ATT qF
2 & At § awAr aFdT F FEW
7 azag & fs i oifeeam 1 g
17 §, Tfeeara % faams a7 frwmd
F IEMt s A AT amr s 1 1 A
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wrret agY fa 7 fedy awr wod e
¥ g felh arer Y ¥y § Ay o
3% faw ¥ Tue) drwd 3w oY fem
X T & qF T | 77 F vAar ¥
# wrm £ fE gw dam ¥ e
WK AR WY AT WY XY 37 wrk
% fagid fe ox wogw #r pehfage
fery , IR qoft W 7 w37 fw
g ® 3 Aed W f s @t ow
§ W faarer 1 g e W) @A
T ¢, & gt d W em I g,
& avdvs Agy AT AT AR A
w9t aF 8T F 7g a1 vy R AR
Fown w qad fsar | v g s
¥ gorwa w1 agdry fsar qrar § av
o & gagar § f fegera o1 &1
weq gg wafaw Agr ® gwar d 5 g@
g ¥ gz AR R I wiatwar
& §1Q FTIATE F A7 WX ITH! IH
aft ¥ wgen w7 femr g
I do not say anything
in defence of Pakistan,
wt Tafed A aF £ 3w AT w0
wa s qfEeTT ®1 1 g9 fagr arg
fs wifeera Awifgd & fedlt <
® o% fzed &1 9 78 qraar, fed g
wwe Al €@ A FE w17 Fw A0
wCaT aq WY v wmfar ¥@ & 7 &m
g oAAfg: 1 wIw s A owm 7
¥ LLER AT A g IAT qUA v
fE.....

oft gioenx wrge (o) @ TR
xR afeemE &1 9 e d
ox A% @ E AMAY T LR AW
Y o are S T g Esar g Wi
I AR AT TE TS A g

QE AAA T W6 . qq qF qAG
N T qE ARAT QI Jqem #
YTHTT & ART |
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¢ afem @ g afaw
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Fiew T pege . AT g §
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T 7 T AR AT A e e
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H ftfw 2 fr Rt @@ ag A
qife WY wrft s & ag @ sw
s g gret v 3% e wfawr
F & qF TR 9T HT AT |

TF 419 gg 7T Hearfy et fw
T N @ & ag w1 T @ fe
T teer [ow o s § ) TR
art ars & f g ar s fafive
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Tl @R Rt e
AT T WAT Y ¥ W@ T WA

W o) Gl W ol e
= Upp a0 jepd) S o
[Shri A, M. Tarlq (Jammu and

Kashmir): But our patience is never
exhausted.]

W ageww w0 & o
% f 0 wray wgry W X § T
/W FT QTAT FAY FJALH TE1 §raT |

Shri Nath Pal (Rajapur): 1 am sorry
to interrupt, but may I point out to
the hon. Minister a very small thing?
He should either address you or us.
He is trying to convince his own party
which will uphold him in any case.

Mr. Chalrman: I was just about to
point out that he should look to the
front and address the Chair; he will
then be better audible to the whole
House

Shri Goray: May [ make another
suggestion? Some specific points have
been raised in this discussion, and we
shall be very grateful to know what
explanation Government have to offer
on those specific points,

Mr. Chairman: He can mention
them, so that the hon. Minister can
answer.

niew qew w0 W@
aw dx & VA ¥ aew
? 99 & fawag OTaT 99 W TG wwA
w1 T o T woft o
T AN AT AR RT I N
AT H T FEAT 9 Q@& ) dw Ay
¥ T qriERnT T wavge fwar oiv A
fegeara ar @ ¢rargz fem, wfew
witggam i 7 wrf1 ¥ feow ame
&, a1 (F wwdeT & &, wwAr 16 T
fieft ™ & goerr fawr & SR
v f agt fggear & o dfwar &
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gt q® AAEA B T ATRY KT
S wraw & ATeRy A @Y I@ | AN
#7 I8 Qu wot frar q1 fF Y o
qrfeEaTa 7 §F I% AT FT 3T #Y faqr
¥ =z gw * famy mar @ anfs v 3w &
gonfar #¥ 1 3w & arz o fifew
g £ aret § TA9 47 q@ AR
uifez 1 & s ooz g fwmT ST ond

oF ara W7 § | feeTT w1 v
3 oy ara w A | IW § qgafew
TR 77w £ & e o A F, it
ox g o1 s sfaeie i g e
T W WA AT T § A A W7
wrrdm N fean ¥ fodt Tew
& sfuziz fggeom & s d G
gur @ W ot T AT e of ad
grar fs gn & gg sov v 2y fv oga
w ¥ Ay § wrfedr T 9w
AT § | TIAT A A T A wiERr
% 37 Al % faaafeg fe At ag 3w
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oft fegemr AX @1 ¥ ) W ¥ -
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Mr. Chairman: The House will now
stand adjournad.

Shri Braj Raj Singh: Shri Raghu-
nath Singh has to reply.

Mr. Chalrman: He hay no right to
reply.

17.67 hra.

The Lok Sabha then adjourned ill
Eleven of the Clock on Fruday, the
5th September, 1908.
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